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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

EASTERN ZONE BENCH, KOLKATA  

ORIGINAL APPLICATION NO. 38 OF 2022 

IN THE MATTER OF:  

Dr. Bina Basnett.                                      ...Applicant  

-Versus- 

State of Sikkim & Ors.                     ...Respondent(s) 

SUR-REJOINDER ON BEHALF OF RESPONDENT NO. 12, WEST 

POINT INFRASTRUCTURE PRIVATE LIMITED TO THE COMPOSITE 

REJOINDER DATED 11.11.2024 FILED ON BEHALF OF APPLICANT 

MOST RESPECTFULLY SHOWETH: -  

1. That this Hon’ble Tribunal is presently seized of the present Original Application 

(hereinafter “OA”) wherein the Applicant has wrongly alleged that the 

Respondent No. 12, West Point Infrastructure Private Limited (hereinafter 

“answering Respondent”) has been developing the construction project – 

Multi-level Car Parking Cum Commercial Development at Old West point 

school area, Gangtok in violation of environmental laws.  

2. That initially, the present OA was disposed of by this Hon’ble Tribunal vide 

Order dated 10.05.2022 with the direction that the Original Applicant had the 

remedy of challenging the Environmental Clearance dated 25.02.2022 granted 

to the project. However, the Original Applicant, instead of availing the 

alternative remedy and preferring a statutory appeal under Section 16 of the 

National Green Tribunal Act, 2010 (hereinafter “NGT Act”), instead choose to 

file Civil Appeal No. 6168/2023 challenging the said Order.  

3. That on 25.09.2023, the Hon’ble Supreme Court set aside the Order dated 

10.05.2022, and restored the OA before this Hon’ble Tribunal. Pertinently, all 

the pleas and contentions of the parties were left open by the Hon’ble Supreme 

Court.  

4. That, consequently, the matter came up for hearing on 18.10.2023 wherein this 

Hon’ble Tribunal granted time to the answering Respondent to file its Reply in 

the matter. In pursuance thereof, the answering Respondent filed its Reply dated 
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16.03.2024 to the OA and the same may be read as part of this Sur-Rejoinder 

and the contents of the same are not being reiterated for brevity.  

5. That on 11.11.2024 the Applicant, after missing several opportunities granted by 

the Hon’ble Tribunal has filed a Composite Rejoinder after more than a year, 

raising several frivolous allegations and putting forth the wrong legal position. 

This not only shows the conduct of the Applicant but it is clear that these dilatory 

tactics are deliberate and the intent of the Applicant is with vested and political 

interest and nothing to do with environment conservation. More importantly, 

many of the submissions made in the Rejoinder such as challenging the 

Environment Clearance (hereinafter “EC”), Consent to Establish (hereinafter 

“CTE”) as well as Cabinet approvals granted to the project, have been introduced 

for the first time as a fresh causes of action by way of a rejoinder which is 

impermissible in law and therefore should be discarded as such.   

6. That at the outset, the answering Respondent refutes all the allegations and 

submissions contained in the Rejoinder as baseless, misconceived and fanciful, 

as if traversed seriatim. Nothing contained the Rejoinder shall be deemed to be 

admitted for want of a specific denial or otherwise and the Applicant is put to 

strict proof of the same. 

7. That the Answering Respondent seeks to place on record its Preliminary 

Submissions, which are crucial for a holistic adjudication of the present matter, 

before submitting its Reply to the contents of the Rejoinder on merits. 

 

I. ORIGINAL APPLICANT, IN THE GARB OF FILING REJOINDER, 

HAS RAISED SEVERAL FRESH ALLEGATIONS WHICH IS 

IMPERMISSIBLE IN LAW 

8. That the Original Applicant, in the garb of filing a Rejoinder, has raised several 

fresh contentions and submissions which were never raised in the OA. A bare 

perusal of the Rejoinder would make it evident that the Applicant has cleverly 

tried to introduce an entirely new case by way of the Rejoinder which is totally 

different, new and inconsistent with the OA and which changes the fundamental 

nature of the OA. This is evident from the fact in paragraph 5 of the Rejoinder, 

the Applicant has, for the first time, challenged the Cabinet approvals dated 

11.06.2021 (annexed at Annexure 12/9, Page 1104 of R12 Reply and S. No 12, 

Page 1909 of Convenience Compilation) and 05.08.2022 (S. No 78, Page 2094 

of Convenience Compilation). Similarly, in paragraph 19 of Rejoinder, the 

Applicant has challenged the Consent to Establish granted to the project, even 
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though no such ground/contention has been raised in the OA. Equally significant, 

the Applicant in paragraph 24 of Rejoinder has alleged that “all the 

permissions/approvals granted to the project proponent suffers from serious legal 

lapses and infirmities...”, even though no such specific averment or prayer has 

been raised in the OA.  

9. That in addition to making fresh allegations in the Rejoinder, the Applicant has 

also raised allegations which are inconsistent with the OA. For instance, the 

Original Applicant has alleged in Rejoinder that the Environment Clearance 

granted to the Applicant are not in accordance with the EIA Notification, 2006, 

whereas, in Ground (S) in OA, it is submitted that no EC was granted to the 

answering Respondent for the project. Therefore, the Original Applicant has 

made inconsistent submissions which is not permitted in a Rejoinder. The Cause 

of Action clause of the OA also contains no reference to grant of any of the above 

approval to the project.  

10. That the legal position with respect to introducing new plea in the Rejoinder has 

been elucidated by several Constitutional Courts and it has been established law 

that plaintiff cannot be allowed to introduce new pleas by way of   filing 

rejoinder, so as to alter the basis of his plaint, or  allowed to come forward with 

an entirely new case in his rejoinder or raise inconsistent pleas so as to alter his 

original cause of action.  

11. It is clear therefore that the Applicant cannot be permitted to introduce a fresh 

plea or cause of action viz. EC, CTE, Cabinet approvals and other permissions 

granted to the answering Respondent, by way of a Rejoinder, especially when 

the entire facts and circumstances of the case were within the knowledge of the 

Original Applicant.  

 

II. ORIGINAL APPLICANT HAS RAISED FRIVOLOUS ALLEGATIONS 

REGARDING VIOLATION OF NATIONAL GREEN TRIBUNAL 

(PRACTICE AND PROCEDURE) RULES, 2011 

12. That it is pertinent to mention that the Original Applicant is raising hyper-

technical issues by stating that the Reply dated 16.03.2024 of the answering 

Respondent has not been signed and verified as per the National Green Tribunal 

(Practice and Procedure) Rules, 2011 (hereinafter “NGT Rules, 2011”). The 

Affidavit notarized and signed by the answering Respondent clearly states that 

the contents of the Affidavit along with the Annexures have been duly verified 

by answering Respondent. The said Reply dated 16.03.2024 of the answering 
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Respondent has duly been verified by the Registry before placing the same on 

record for the perusal of this Hon’ble Tribunal. Thus, the Reply is clearly in 

compliance with the procedure specified in the NGT Rules, 2011.  

13. That assuming arguendo, the Hon’ble Supreme Court in several cases has 

clarified that non-compliance with Order VI, Rule 15 of Code of Civil Procedure, 

1908 will not render the suit non-est. Further, it has been held that non-

compliance with any procedural requirement relating to a pleading, 

memorandum of appeal or application or petition for relief should not entail 

automatic dismissal or rejection, unless the relevant statute or rule so mandates. 

Procedural defects and irregularities which are curable should not be allowed to 

defeat substantive rights or to cause injustice that no prejudice will be caused to 

the Applicant if the answering Respondent is allowed to cure the defect. 

(Vidyawati Gupta and Others v. Bhakti Bari Nayak and Others (2006 (2) 

SCC 777); (Uday Shankar Triyar vs Ram Kalewar Prasad Singh & Anr. 

(2006) 1 SCC 75; (Bhikji Keshao Joshi & Anr. vs Brijlal Nandlal Biyani & 

Ors. (1955) 2 SCR 428) Thus, the submissions of the Original Applicant are 

baseless and without any merit.  

14. That it is the Original Application of the Applicant herein which is in non-

compliance with the NGT Act, 2010 and the NGT Rules, 2011 whereby the 

Environmental Clearance and Consent is being challenged in an Original 

Application in blatant violation of the procedure established by the law as well 

as the Orders and Judgments of this Hon’ble Tribunal in a catena of cases.  

III. ORIGINAL APPLICANT CANNOT INTRODUCE A FRESH CAUSE 

OF ACTION REGARDING THE ENVIRONMENT CLEARANCE 

GRANTED TO THE PROJECT DUE TO FAILURE TO AVAIL 

ALTERNATIVE STATUTORY REMEDY  

15. That this Hon’ble Tribunal vide Order dated 10.05.2022 was pleased to dismiss 

the present OA after observing that the Applicant had the alternative remedy of 

challenging the EC dated 25.02.2022 (annexed at Annexure R12/38, Page 1251-

1256 of R12 Reply; S.No 70, Page 2073-2078 of Convenience Compilation) 

granted to the project. However, instead of choosing the correct course of action 

of filing a statutory appeal under Section 16 of the NGT Act, 2010, the Original 

Applicant deliberately and willfully choose not to avail the said remedy for 

reasons best known to her.  

16. That since the Applicant has failed to avail the statutory remedy, the Applicant 

cannot be permitted to circumvent the provisions of the NGT Act, 2010 and 
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challenge the EC by way of the present OA especially since the period of 

limitation of 30 days (extendable up to 60 days) has long expired. It is an 

established law that once an appeal does not lie before the Tribunal against a 

given order, it will not be appropriate for the Tribunal to exercise judicial 

jurisdiction under section 14 or any other provisions of the NGT Act, 2010 (Refer 

DV Girish & Ors. vs the Secretary to Government & Ors. (Application 

No.154 of 2014 (SZ) AND M.A. No. 284 of 2014 (SZ)). Also See Satyabrata 

Sanjeev Kumar Mohanty vs MoEF&CC (OA No. 53/2023/EZ).  

17. That it is also worth noting that the Application does not contain any specific 

submission or prayer regarding the EC granted to the project being unlawful and 

thus, a fresh cause of action regarding the same cannot be introduced by way of 

a Rejoinder as this would be beyond the scope of OA and in clear violation of 

Rule 14 of the NGT (Practice and Procedure) Rules, 2011 which specifically 

prohibits plural remedies and submits that an application or appeal shall be based 

upon a single cause of action. 

18. That, nevertheless, it is submitted that the EC has been granted to answering 

Respondent in accordance with the provisions of the EIA Notification, 2006 and 

the same has not been challenged till date in accordance with law.  

 

IV. ORIGINAL APPLICANT HAS RAISED MISLEADING 

ALLEGATIONS REGARDING THE CONSTRUCTION OF THE 

PROJECT IN THE ECOSENSITIVE ZONE OF THE FAMBONG LHO 

WILDLIFE SANCTUARY 

19. That the Original Applicant has alleged another fresh cause of action, in the 

Rejoinder, albeit wrongly and without and basis in facts or law, that the project 

of the Applicant falls within the Eco Sensitive Zone (hereinafter “ESZ”) of 

Fambonglho Wildlife Sanctuary. On the perusal of the ESZ Notification annexed 

at Annexure A/10, Pg 2348-2356 of the Rejoinder, it becomes clear that the ESZ 

of Fambonglho Wildlife Sanctuary is only 25 mts (or 0.025 km). It is also the 

final Notification and not the draft Notification. Hence, the project of the 

answering Respondent, being at a distance of 2.5 km as per the Original 

Applicant’s own submission, is clearly outside the ESZ Notification of 

Fambonglho Wildlife Sanctuary. The said Notification was challenged by way 

of an OA No. 15/2015/EZ titled Tseten Lepcha vs Union of India & Ors. 

however, it was dismissed on 21.08.2017 thereby giving a finality to the said 
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Notification. The same has never been challenged in the apex court to the best 

of the knowledge of the answering Respondent.  

20. That, moreover, the Original Applicant has misinterpreted the EIA Notification 

of 2006. The Amendment of 25.06.2014 of the EIA Notification had amended 

the General Conditions and required appraisal of Category B projects as 

Category A if they were situated within 5 km of ESZ, among other areas. The 10 

km requirement was only vis a vis certain projects such as river valley projects, 

Special Economic Zones among others. The true copy of the EIA Amendment 

Notification dated 25.06.2014 is marked and annexed as ANNEXURE R12/60. 

21. That more importantly and surprisingly, even in the case of 5 Km from ESZ, the 

original Applicant has conveniently failed to mention that Note 3 of the EIA 

Notification 2006 in Item 8(a) – Building and Construction Projects, clarifies 

that General Conditions are not applicable in case of building and construction 

project under Item 8 of Schedule to the EIA Notification, 2006. This Hon’ble 

Tribunal may take strict note of the misrepresentation by the Original Applicant 

and the callous attitude with which the wrong position of law is being put forth 

for reasons which are clearly frivolous and to waste the time of this Hon’ble 

Tribunal. The true copy of the EIA Amendment Notifications dated 22.12.2014, 

09.12.2016  and  15.11.2018 specifically with respect to Building and 

Construction Projects is marked and annexed as ANNEXURE R12/61 (Colly).  

22. Thus, assuming arguendo that the project of the Applicant falls within the ESZ 

of the Fambonglho Wildlife Sanctuary, the General Condition regarding the 

appraisal of the project as Category A Project is clearly not applicable as per the 

EIA Notification, 2006. From the abovementioned misrepresentation of law, it is 

clear that the Original Applicant is merely wasting precious time of this Hon’ble 

Tribunal by first submitting not only wrong facts about the project but also 

raising allegations of Section 16 Appeal in an Original Application and now 

misrepresenting the law before this Hon’ble Tribunal. 

23. That further, as has already been submitted above, the present Original 

Application is clearly violative of Rule 14 of the NGT (Practice and Procedure) 

Rules, 2011. The said Rule 14 categorically prohibits plural remedies and 

submits that an application or appeal shall be based upon a single cause of action. 

To seek multiple reliefs, the Applicant is bound to prove that the reliefs sought 

are consequential to one another. In the instant case, the Applicant has raised 

issues pertaining to albeit baselessly, air pollution, water pollution, failure to 

obtain EC, non-compliance with Water Act, 1974 and Air Act, 1981, non-
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compliances under the Environment Protection Act, 1986, in the same OA which 

are not consequential to each other. 

 

V. THE ORIGINAL APPLICANT CANNOT INTRODUCE A FRESH 

CAUSE OF ACTION REGARDING CONSENT TO ESTABLISH 

GRANTED TO THE PROJECT  

24. That the Applicant in the Rejoinder has alleged that the CTE (annexed at 

Annexure 5, Page 1090-1091 of R12 Reply, S. No. 68, Page 2070-2071 of 

Convenience Compilation) granted by the SPCB is marred by illegality. It is 

pertinent to note that the CTE for 11 floors of the project was granted by the 

Sikkim Pollution Control Board (hereinafter “SPCB”) to answering 

Respondent on 24.02.2022 which is much before the date of the OA. Therefore, 

the Applicant clearly had the statutory remedy of preferring an Appeal under 

the provisions of the Water (Prevention and Control of Pollution) Act, 1974 

(hereinafter “Water Act”) as well as the Air (Prevention and Control of 

Pollution) Act, 1981 (hereinafter “Air Act) before filing the present OA. 

However, no appeal was preferred by the Applicant for reasons best known to 

her.  

25. That subsequently, the Applicant was granted a second opportunity to challenge 

the CTE when this Hon’ble Tribunal dismissed the present OA on 10.05.2022. 

However, despite the opportunity granted by this Hon’ble Tribunal, the 

Applicant chose to sleep over her rights and instead file a frivolous petition 

before the Hon’ble Supreme Court.  

26. That, therefore, it is humbly submitted that the Applicant cannot be permitted 

to circumvent the provisions of the NGT Act, 2010 and the aforesaid 

enactments and introduce completely fresh causes of action under the present 

OA, especially by way of a Rejoinder. Significantly, such a course of action 

would not only be outside the scope of the OA, but it would also be in 

contravention of established law as well as specifically violate the provision of 

Rule 14 of the NGT (Practice and Procedure) Rules, 2011 which bars plural 

remedies. 

 

PARA WISE REPLY TO PRELIMINARY OBJECTIONS  

27. The Contents of Para A is denied in toto and para-B need no comments.   

28. That in response to the contents of paragraph 1 it is emphasized that the 

answering Respondent has carried out the development of the project in an 
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environmentally sound manner, after obtaining all the necessary permissions and 

taking into account the ecology of the region. Pertinently, the project, in line with 

setting highest standards for building and environment conservation, received 

precertification of Indian Green Building Council (IGBC) dated 01.08.2022 

(Annexed at Annexure R12/56, Page 1304 of R12 Reply, S. No 77, Page 2093 

of Convenience Compilation). Notably, projects certified by IGBC have 

minimum environmental impact (including energy savings between 20 – 30 % 

and water savings around 30 – 50% since day) and also involve several 

intangible benefits such as enhanced air quality and conservation of resources. 

The project has also been awarded precertification by ASSOCHAM GEN Green 

Building Council in February 2022 (Annexed at Annexure R12/57, Page 1305 

of R12 Reply, S. No 60, Page 2072 of Convenience Compilation) which further 

demonstrates that the effort of the answering Respondent is towards attaining 

highest global standards in building and construction, perhaps for the first time 

in the State of Sikkim under the Smart City Program. 

29. That in response to paragraph 2, the submissions of the answering Respondent 

in the Preliminary Submissions of the present Sur-Rejoinder are reiterated and 

are not being repeated for the sake of brevity.  It is submitted that the Reply filed 

on behalf of the answering Respondent was duly signed by the authorized 

Counsel who was well acquainted with the facts of the matter. Further, the Reply 

also mentions the date and place of signing and is accompanied by a valid 

affidavit as required under Order VI Rule 15 of the Code of Civil Procedure, 

1908. Therefore, the assertion that the Reply is not in accordance with Rule 16(3) 

is incorrect. In any event, the Hon’ble Supreme Court has held in a catena of 

judgments that procedural defects and irregularities which are curable should not 

be allowed to defeat substantive rights or to cause injustice. It is also apposite 

that to note that this objection regarding purported violation of NGT Rules, 2011 

has been raised at a very belated stage i.e., when the pleadings are almost 

completed, and the matter is posted for final hearing by this Hon’ble Tribunal.  

30. That the contents of paragraph 3 are hereby denied, and reliance is placed on the 

preliminary submissions in the present Sur-Rejoinder. Assuming arguendo, it is 

submitted that the alleged defect pointed out by the Original Applicant is a 

curable defect and the same cannot be a ground for defeating the substantive 

right of the answering Respondent. In any case these are statutory documents 

such as CTE, CTO and NOC by Fire and Emergency Department to merely show 
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that such statutory clearances are obtained although never challenged. No 

prejudice would be caused to any parties by such documents on record.  

31. That the contents of paragraph 4 are denied as frivolous and incorrect. It is 

ludicrous that the Original Applicant is alleging delay on the part of the 

answering Respondent, even though it is the Original Applicant who has been 

adopting dilatory tactics to delay the course of the present proceedings on one 

pretext or the another. For example, after filing Civil Appeal against the Order 

dated 10.05.2022, the Original Applicant did not remove defects for almost 10 

months. Similarly, the present Rejoinder was filed after almost nine months from 

the date of the first opportunity was granted by this Hon’ble Tribunal vide Order 

dated 19.03.2024.  

32. That the contents of paragraph 5 are denied as misconceived, baseless and 

incorrect. At the outset, it is submitted that the approvals granted by the Cabinet 

to the project does not pertain to any of the enactments mentioned in Schedule 1 

of the NGT Act, 2010 and therefore the same cannot be challenged before this 

Hon’ble Tribunal. More so, since the OA did not contain any specific averment 

or prayer regarding the Cabinet approvals and completely new cause of action 

regarding the same cannot be introduced by the Original Applicant by way of a 

Rejoinder. Assuming arguendo, such a cause of action would be barred under 

Section 14 of the NGT Rules, 2011 which provides that an application or appeal 

must be based upon a single cause of action.  

It is also worth noting that apart from making a bald and vague submission, the 

Original Applicant has failed to submit an iota of evidence or any explanation as 

to how the Cabinet approvals are unlawful.  

Nevertheless, it is submitted that the approvals have been granted by the Cabinet 

after a detailed examination of the project, its objections, the acute parking 

problem in the city and also after taking into account the environmental factor, 

the Geotechnical studies, site stability and load bearing capacity of the area. 

Therefore, the Cabinet approvals does not suffer from any infirmities. Further, 

the approvals granted by the Cabinet have not been challenged either 

administratively or in the competent court/ forum till date.   

33. That the contents of paragraph 6 are based on an unsound understanding of the 

law and hereby denied. It is submitted that the instant OA was dismissed by this 

Hon’ble Tribunal vide Order dated 10.05.2022 on the ground of alternative 

remedy. The said Order categorically notes that submission of the answering 

Respondent that EC dated 25.02.2022 (annexed at Annexure R12/38, Page 1251-
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1256 of R12 Reply; S. No 70, Page 2073-2078 of Convenience Compilation) 

was granted for the project. Therefore, it was well within the knowledge of the 

Applicant that EC has been granted for the project. Despite this, instead of 

following the correct course of action and challenging the said EC by way of 

Appeal, the Applicant chose to prefer a Civil Appeal before the Hon’ble Supreme 

Court for restoring the OA. And since the limitation period of thirty days given 

under Section 16 has expired, the Applicant is conveniently challenging the EC 

dated 23.08.2023 granted for 14 floors which is barred by limitation and also 

without challenging the first EC dated 25.02.2022 for 11 floors which is 

hopelessly barred by limitation. Therefore, it is humbly submitted that the 

argument of EC not being there for 14 floors at the time of OA is merely an 

afterthought and has no basis in law. In fact, it is evident from the Original 

Applicant’s conduct that the Applicant never intended to follow the appropriate 

course of action in law and challenge the EC granted to the project, despite being 

provided the opportunity by this Hon’ble Tribunal.  

It is also pertinent to submit that the present OA has been filed under Section 

18(i) read with Sections 14, 15 and 17 of the NGT Act, 2010 and it is a settled 

law that EC can be challenged by way of a statutory appeal under Section 16 of 

the NGT Act, 2010 (DV Girish & Ors. vs the Secretary to Government & 

Ors. (Application No.154 of 2014 (SZ) AND M.A. No. 284 of 2014 (SZ).  

34. That the contents of paragraphs 7 are hereby denied as misleading and incorrect. 

It is submitted that the main contention of the Original Applicant is that the 

answering Respondent has violated the mandated restriction on the number of 

floors as laid down under the Sikkim Building Construction Regulations, 1991. 

In this regard, it is submitted that the Sikkim Allotment of Housing Sites and 

Construction of Building (Regulation and Control) Act, 1985 and the 

Regulations made thereunder does not form part of Schedule I of NGT Act, 2010. 

A harmonious reading of Section 14 of NGT Act read with Schedule I makes it 

clear that any cause of action arising out of the said Regulations would not be 

maintainable before this Hon’ble Tribunal. Therefore, the aforesaid argument is 

devoid of any merit. It is also pertinent to note that project is being developed 

after obtaining all the requisite permissions from the competent authorities and 

the said permissions have not been challenged by the Applicant either 

administratively or before any competent Court/ forum till date. As far as the 

jurisdiction of this Hon’ble Tribunal is concerned it is well laid out in Section 

14, 15 and Section 16 and the catena of Judgments of this Hon’ble Tribunal. It 
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is clear that the substantial question of environment has to arise from the 

scheduled ro the NGT Act, 2010. Further any prior Environment Clearance 

granted or rejected needs to be challenged as per procedure prescribed in the 

NGT Act, 2010. It is settled law that if an Appeal lies, this Hon’ble Tribunal 

cannot entertain the petition in an Original Application as is this case. This is a 

ground alone to dismiss this Original Application.  

35. That the contents of paragraphs 8-10 are hereby denied, and it is submitted that 

the present proceedings are ill conceived and not maintainable before this 

Hon’ble Tribunal notwithstanding the failure of the Original Applicant to avail 

appropriate statutory remedy. While the OA casually notes that the present 

proceedings have been instituted under Sections 14, 15, 17 and 18 of the NGT 

Act, 2010: however, the essential ingredients of the said Sections have not been 

satisfied so as to warrant the jurisdiction of this Hon’ble Tribunal. Section 14 of 

NGT Act, 2010 requires that there should be a substantial question relating to the 

environment and such question should arise from the implementation of the 

enactments specified in Schedule I of NGT Act. On similar lines, Section 15 

empowers this Hon’ble Tribunal to provide relief and compensation to the 

victims of pollution and environmental damage, provided such damage arise 

under enactments specified in Schedule I of the NGT Act. As already noted 

above, Sikkim Allotment of House Sites Act and Regulations made therein is not 

listed in the Schedule I of the NGT Act and therefore any cause of action arising 

from said Regulations cannot be raised under Section 14 or Section 15. As 

regards, Section 15, it is also worth noting that no Form II, as required under 

Rule 8 of NGT (Practice and Procedure) Rules, 2011, has been annexed to the 

OA. Assuming arguendo, the Applicant has failed to demonstrate how she is 

directly affected by the project. Further, the OA also lacks the essential elements 

required under Section 17 i.e., death or injury to any person or damage to any 

property or environment. Therefore, Section 17 is also not applicable. Similarly, 

the Applicant has failed to demonstrate her standing as an aggrieved party under 

Section 18 of NGT Act and in this regard contents of preliminary submissions of 

the Reply of answering Respondent are reiterated. Therefore, it is submitted that 

the present Application is not maintainable. Further the challenge to a prior EC 

has a procedure prescribed in the law and that has not been followed. The 

Hon’ble Supreme Court while remitting the case back to this Hon’ble Tribunal 

has categorically noted that all contentions of the parties are open, and this 

implicitly includes the question of maintainability. It is clear that the challenge 
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to the grant of prior EC cannot be raised at this belated stage and is in violation 

of the procedures as prescribed in law.  
 

36. That the contents of paragraph 11 are denied as factually incorrect, and the 

Applicant is put to strict proof of the same. It is humbly submitted that one of 

the main objectives of the project is to ameliorate the acute parking problems in 

the city. The old multilevel car parking, which has now been re-developed into 

a state-of-the-art MLCP Cum Commercial Development Project by the 

answering Respondent, had limited capacity of only 165 equivalent car spaces 

(ECS) and lacked basic passenger amenities such as properly maintained public 

toilet and passenger waiting area. It also remained overcrowded due to many 

unorganized eatery points which were operational therein. In contrast, the 

present project has higher parking capacity of 448 ECS and it shall cater to 

tourists, local taxi drivers, as well as public at large for private vehicles. 

Pertinently, the EC dated 23.08.2023 (annexed at Annexure R12/39, Page 1257-

1272 of R12 Reply; S. No. 85, Page 2104-2119 of Convenience Compilation) 

also notes that parking facility for 448 four wheelers has been provided in the 

lower four floors of the project.  

Moreover, all steps have been taken by the answering Respondent while 

constructing the project to address the requirement of seismicity of the area. 

Multiple Geo-technical studies have been taken for the project which have all 

been found favorable and based on these studies the requisite permissions have 

been granted for the project and they have been described and appended in detail 

in the written statement of the answering Respondent and is not being repeated 

here forz brevity. Moreover, the said project vide a letter dated 04.10.2021 by 

Associate Professor, IIT Guwahati certifies that the structure can withstand 

seismic load up to Richter scale 8 as per norms of IS 1893-2016. The said 

Professor, IIT Guwahati has also been engaged till the end of the construction of 

the project for continuously vetting its design, structural protection, 

Geotechnical Components, Soil Stabilizing measures, water logging, etc. 

37. That the contents of paragraph 12 are hereby denied as incorrect. It is submitted 

that Annexures 12/15, Annexures 12/19, Annexures 12/20, Annexures 12/43 and 

Annexures 12/44 in the answering Respondent’s Reply are all internal 

correspondences between the answering Respondent and Gangtok Smart City 

Development Limited (hereinafter “GSCDL”) whereby the answering 

Respondent had submitted necessary documents such as key plan, site plan, Geo-
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technical studies, architectural and structural drawings with respect to the project 

from time to time. These documents have not been brought on record as they 

have no relevance to the issued involved in the present dispute. As regards 

Annexure 12/21 (Geotechnical Investigation Report prepared by JP Geo 

Consultants in November-December 2021), it is submitted that only the relevant 

pages of the said Report were annexed due to its voluminous size. However, 

paragraph 50 of the answering Respondent’s Reply dated 16.03.2024 clearly 

notes that the entire report is also available for perusal of this Hon’ble Tribunal. 

It is submitted that the Applicant has turned the present case into fishing and 

roving exercise, wherein all the documents that have been referred by the 

answering Respondent have been sought, even though they have no bearing on 

the issues in the present proceedings.  

38. That the contents of paragraph 13 are denied and the contents of the preliminary 

submissions of answering Respondent’s Reply dated 16.03.2024 and para wise 

reply mentioned in the present Sur-Rejoinder are being reiterated but not 

reproduced herein for brevity.  It is however submitted that the present OA has 

been casually filed under Sections 14, 15, 17 and 18 of the NGT Act, 2010 

without meeting the requirement of these Sections. The Original Applicant has 

also failed to avail the appropriate remedy of challenging the EC granted to the 

project and therefore the present Application is not maintainable before this 

Hon’ble Tribunal. 

39. That the contents of paragraph 14 are denied as false and frivolous and the 

contents of Preliminary Submission I of Reply dated 16.03.2024 are reiterated. 

It is submitted that Original Applicant has not brought on record any material to 

show how she is aggrieved within the meaning of Section 18 of the NGT Act, 

2010. Further, while the Applicant claims to be a social worker fighting to protect 

culture and heritage of Sikkim, she has not submitted a single document to verify 

her bonafides and credentials. The Hon’ble Supreme Court has categorically 

held that when credentials & bonafides of litigants are seriously raised and when 

entertaining grievance of such litigants which is likely to adversely affect the 

rights of many, the bonafides and credentials of such litigants must be tested 

(State of Uttar Pradesh vs. Uday Education and Welfare Trust (2022 SCC 

OnLine SC 1469)). This Hon’ble Tribunal, while relying upon the said decision, 

has also observed that Anand Kumar Jha vs Union of India (Appeal No. 

05/2021/EZ) since the Applicant had failed to disclose its source of funding and 

source of obtaining documents to maintain the Appeal or to take up environment 
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issues and since not a single person affected by mining operation was before 

NGT, therefore, a serious doubt is cast upon credentials & bona fides of 

Applicant, and he cannot be said to be aggrieved person under Sections 16 and 

18 of the NGT Act. It is submitted that the Applicant is a political opportunist 

with least interest in environmental issues, and this is evident from the fact that, 

as a President of Hamro Sikkim Party, the Applicant politicized the issue of PPP 

Models entered by State with Private Parties (refer press clip dated 20.12.2021 

which is annexed at Annexure 58, Page 1306 of R12 Reply and S. No 39, Pg. 

1979 of Convenience Compilation). Further, soon after the stay order dated 

10.05.2022 of this Hon’ble Court, the Original Applicant gave numerous press 

conferences and various newspaper articles were carried out regarding the said 

Order (refer S. No 102, Page 2188-2189 of Convenience Compilation). It is 

believed that, the Applicant has thereafter joined “Sikkim Democratic Front” 

which is the main opposition party and is only seeking to gain political mileage 

by prolonging and politicizing the present proceedings. The current status of her 

political affiliation is not known. But one thing is certain from the conduct shown 

thus far that this Application is a political witch hunt against the PPP models and 

has no relation to any substantial question of environment.  

40. That the contents of paragraph 15 are hereby denied as false and incorrect. It is 

submitted while the Original Applicant is purportedly claiming to espouse the 

cause of all the residents of the Gangtok, there is not a single person owning 

property around the project has opposed or come before this Hon’ble Tribunal 

against the said project. Further, as noted above, the credentials and bona fide of 

the Original Applicant herself are in serious doubt and the Original Applicant 

cannot be considered as an aggrieved person within the meaning of Section 18 

of the NGT Act, 2010. It is submitted that the present Application should be 

dismissed on this ground alone. The project is environmentally sound and has 

been raised only after all due clearances and Geotechnical studies as required 

under the law and meets a very important component of public parking which is 

in serious deficit in the city of Gangtok.  

41. That the contents of paragraph 16 are hereby denied as based on an incorrect 

understanding of the provisions of the NGT Act. It is submitted that Section 

2(1)(m) of NGT Act, 2010 when read in conjunction within Section 14 and 

Schedule I of the said Act makes it manifestly clear that the substantial question 

relating to environment must pertain to the enactment specified in the Schedule 

I. In this connection, it is reiterated that Sikkim Building Construction 
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Regulations and the Notifications issued therein are not part of the Schedule I of 

the NGT Act, 2010 and therefore the cause of action arising from the said 

regulations would not be maintained before this Hon’ble Tribunal.  

42. That the contents of paragraph 17 are denied, and it is submitted that the OA is 

not maintainable under Section 15 of the NGT Act. That at the outset, specific 

relief, compensation or restitution can be sought only by a claimant, who is a 

direct victim of any pollution or other environmental damages. However, in the 

present case, apart from making bald assertions, the Applicant has failed to 

provide any evidence or submit any document showing how she is impacted by 

the project. It is equally significant to note that the Applicant has failed to make 

an Application in Form II as is required under Rule 8 of NGT Rules, 2011 and 

that the OA is not maintainable because an Application under Section 14 and 15 

of NGT Act, 2010 cannot be integrated into one.  

43.  That the contents of paragraph 18 are denied as frivolous and baseless. It is 

submitted that since the Applicant has failed to avail the alternate remedy of 

preferring an appeal against the EC granted to the project, the Applicant cannot 

now be permitted to challenge the same by way of an OA under Section 14 of 

the NGT Act, 2010, especially by way of a Rejoinder. It is an established law 

that once an appeal does not lie before the Tribunal against a given order, it will 

not be appropriate for the Tribunal to exercise judicial jurisdiction under section 

14 or any other provisions of the NGT Act, 2010. (DV Girish & Ors. vs the 

Secretary to Government & Ors. (Application No.154 of 2014 (SZ) AND 

M.A. No. 284 of 2014 (SZ)). Nevertheless, it is humbly submitted that the EC 

has been granted in accordance with the provisions of the EIA Notification, 2006 

and the same has not been challenged till date in accordance with law.  

44. That the contents of paragraph 19 are hereby denied and the contents of para 

wise Reply mentioned in the present Sur-Rejoinder are being reiterated but not 

reproduced herein for brevity. It is submitted that the contention of the Original 

Applicant that the CTE is not proper is not correct on facts. The CTE has been 

obtained in accordance with law and has never been challenged. Further the prior 

EC has also been granted in accordance with law and assuming the Applicant or 

anyone else are aggrieved there is a proper procedure prescribed in law which 

has not been followed. Further one clearance is not consequential on another as 

CTE granted under the Water Act, 1974 and Air Act, 1981 and Environment 

Clearance granted under the EIA Notification, 2006 are separate legal 

requirements with each having its own distinct regulatory mechanism.  
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45. That the contents of paragraphs 20 and 21 are hereby denied and the contents of 

preliminary submissions of the present Sur-Rejoinder are being reiterated and 

not reproduced herein for brevity. It is however significant to note that the 

Applicant has conveniently suppressed the fact that Column 5 of Item 8(a) – 

Building/ Construction projects of the Schedule to the EIA Notification, 2006 

clearly notes that General Conditions shall not apply to the building and 

construction projects. Also, since the ESZ of Fambonglho Wildlife Sanctuary is 

only 25 mts (or 0.025 km), the project of the answering Respondent being at a 

distance of 2.5 km as per the Original Applicant’s own submission, is clearly 

outside the ESZ Notification of Fambonglho Wildlife Sanctuary.  

46. That the contents of paragraphs 22 and 23 are denied and the contents of 

preliminary submissions of the answering Respondent’s Reply as well as the para 

wise reply mentioned in the present Sur-Rejoinder are being reiterated. It is 

however pertinent to clarify that the restrictions on the number of floors are 

subject to relaxation, based on the exigencies of the situation. In the case of 

answering Respondent, the relaxation has been granted owing to the acute 

parking issues of vehicular congestion and lack of parking facilities for vehicles 

that the city has been facing for number of years. Further, such relaxation has 

been granted by a body no less than the Cabinet itself as it evident from its 

approval dated 11.062021 (annexed at Annexure R12/9, Page 1104 of R12 

Reply; S.No 12, Page 1909 of Convenience Compilation) and dated 05.08.2022 

(S.No 78, Page 2094 of Convenience Compilation ). Taking note of the same, 

Gangtok Municipal Corporation had also issued Construction Order dated 

31.12.2021 for 11 floors (annexed at Annexure R12/45, Page1288-1289 of R12 

Reply) and dated 11.11.2022 for 14 floors (annexed at S.No 80, Page 2096-2097 

of Convenience Compilation) under the Sikkim Building Construction 

Regulations, 1991. It is worth noting that apart from government buildings, the 

state authorities have also relaxed the floor restrictions for private parties as well 

such as hotels to promote tourism and apartment complexes to increasing 

housing supply.  

It is also submitted, at the cost of reiteration, that the project has been developed 

taking into account the environmental factors, the geotechnical factors, site 

stability, load bearing capacity and other such safeguards. That adequate material 

on Geological, and Geotechnical investigation vis a vis design, structural safety 

and load bearing capacity existed for project even before its commencement. In 
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March 2020, the Department of Mines and Geology, in its Geological and Geo-

technical Investigation Report (annexed at Annexure R12/10, Page 1105-1123 

of R12 Reply; S.No 4, Page 1738-1756 of Convenience Compilation) for the 

proposed site, found that the nature of foliation of rocks made the area 

geologically feasible for the proposed construction. Further, detailed Geological, 

Geo-Technical & Geophysical Investigation Reports have been obtained 

wherein the safe bearing capacity of soil has been found to be higher than the IS 

Code Recommendation in hilly terrain and higher than the load of the structure. 

These studies have been further vetted by Jadavpur University and a technical 

expert has also been permanently associated for continuous vetting of work 

relating to design, fabrication, geotechnical components, etc. & to provide 

technical recommendations for entire duration of project. Equally significant, a 

letter dated 04.10.2021 (annexed at Annexure R12/16, Page 1188 of R12 Reply; 

S. No. 28, Page 1947 of Convenience Compilation) has been issued by IIT 

Guwahati to the answering Respondent same was found satisfactory for 

execution of 04 level parking + 10 level composite steel structure and that 

structure can withstand seismic load up to Richter scale 8 as per norms of IS 

1893 – 2016. Similarly, Structural Design Basis Report dated 26.01.2022 

(annexed at Annexure R12/25, Page1216-1230 of Reply; S. No. 58, Page 2023-

2037 of Convenience Compilation) was obtained from SPA consultants to ensure 

load bearing capacity against seismic forces and the said report notes that the 

building of the project has been designed as composite steel framed structure – 

part concrete rest steel for better stability against seismic forces. Weight of 

building has also been kept light owing to high seismic zone.  Jadavpur 

University also issued a certificate in February 2022 (annexed at Annexure 

R12/26, Page 1231 of R12 Reply; S. No. 64, Page 2063 of Convenience 

Compilation) certifying inter alia that the project is designed as per relevant IS 

Code and as Mica schist rock has been encountered below the foundation level, 

there shall be no load impact in the surrounding area of   project site. Recently, 

IIT Roorkee, in its letter dated 02.09.2024, has pertinently observed that design 

confirms to the relevant IS Codes and has been found satisfactory for Seismic 

Zone -IV. Therefore, due care and caution has been exercised by the answering 

Respondent during the development of the project.  

47. That the contents of paragraphs 24 are vehemently denied as baseless and 

incorrect. It is submitted that all the approvals and permissions have been granted 

to the answering Respondent only after following the due procedure laid down 
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in law. It is submitted, at the cost of reiteration, that as per Rule 14 of NGT Rules, 

2011 an application or appeal can only be based upon a single cause of action 

and only reliefs which are consequential to one another can be sought. It is 

submitted that by no stretch of imagination can the relief being sought by the 

Original Applicant can be considered as consequential within the meaning of 

Rule 14. It is also worth noting that the Original Applicant is not remedy less but 

has chosen a wrong forum to mislead this Hon’ble Tribunal and this is a ground 

alone to dismiss the OA.  

48. That the contents of paragraphs 25-29 are hereby denied as baseless, and reliance 

is placed on the contents of the Reply dated 16.03.2024, preliminary submissions 

and para wise response in the present Sur-Rejoinder and the same are not 

reiterated for brevity. It is however submitted that the original Applicant is 

raising issues which have no relevance to the present proceedings and are not 

within the domain of this Hon’ble Tribunal. The Applicant has not submitted any 

counter-study, document or any iota of evidence to controvert the findings of the 

studies and reports submitted by the answering Respondent. Similarly, aside 

from casting aspersions, the Applicant has also failed to bring on record any 

material to doubt the expertise and capabilities of the technical experts associated 

with the project. Given the fact that institutions and technical experts engaged 

by answering Respondent are well renowned and known for the quality of their 

work, the onus is on Applicant to bring on record credible evidence to support 

such unfounded allegations. 

49. That the contents of paragraphs 30 and 31 are denied and it is submitted that the 

Applicant is raising extraneous issues which have no bearing to the present 

proceedings. In any event, it is noted that in November – December 2021, the 

answering Respondent obtained Geotechnical Investigation Report (Annexure 

R12/21, Page 1198 - 1212 of R12 Reply; S. No. 38, Page 1964-1978 of 

Convenience Compilation) by JP Geo Consultants wherein 33 Nos of Boreholes 

were   drilled and all the samples collected in field were tested in NABL 

approved laboratory. The said findings were vetted by Dept. of Construction 

Engineering, Jadavpur University which observed that structural engineer had 

taken extreme caution in designing safe foundation for proposed structure.   

 

PARAWISE REPLY TO REJOINDER TO THE REPLY 

50. That the contents of paragraph 1 merits no response.  
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51. That the contents of paragraph 2 are denied as false and frivolous. It is reiterated 

that the Applicant has not brought on record any material to show how she is 

aggrieved within the meaning of Section 18 of the NGT Act, 2010. Further, while 

the Applicant claims to be a social worker, she has not submitted a single 

document to verify her bonafides and credentials. It may be reiterated that the 

Hon’ble Supreme Court has categorically held that when credentials & bonafides 

of litigants are seriously raised and when entertaining grievance of such litigants 

which is likely to adversely affect the rights of many, the bonafides and 

credentials of such litigants must be tested (State of Uttar Pradesh vs. Uday 

Education and Welfare Trust (2022 SCC OnLine SC 1469). It is submitted 

that the Applicant is a political opportunist with least interest in environmental 

issues, and this is evident from the fact that when the Applicant was the President 

of ‘Hamro Sikkim Party’, she politicized the issue of PPP Models entered by 

State with Private Parties (refer press clip dated 20.12.2021 which is annexed at 

Annexure 58, Page 1306 of R12 Reply and S. No 39, Pg. 1979 of Convenience 

Compilation). Similarly, Applicant gave press conferences and various 

newspaper articles (fer S. No 102, Page 2188-2189 of Convenience 

Compilation) were carried out after the stay order dated 10.05.2022 of this 

Hon’ble Court. It is believed that, the Applicant has thereafter joined “Sikkim 

Democratic Front” which is the main opposition party and is only seeking to gain 

political mileage by prolonging and politicizing the present proceedings. The 

current status of her political affiliation is not known. But one thing is certain 

from the conduct shown thus far that this Application is a political witch hunt 

against the PPP models and has no relation to any substantial question of 

environment. The conduct of the Applicant in filing a Civil Appeal before the 

Hon’ble Supreme Court and not removing the defects for almost 10 months 

further bolsters this view.  

52. That the contents of paragraph 3 do not merit any reply.  

53.  That the contents of paragraph 4 of the Rejoinder are denied and reliance is 

placed on the preliminary submissions and para wise reply mentioned in the 

present Sur-Rejoinder.  

54. That the contents of paragraphs 5-6 are denied and the contents of corresponding 

paragraphs 5 and 6 of the answering Respondent’s Reply are being reiterated and 

not produced herein for brevity.  
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PARA WISE REPLY TO REJOINDER TO FACTS IN BRIEF  

55. That with respect to the contents of paragraph 7, it is reiterated that the OA has 

been filed raising several baseless, frivolous and unfounded allegations which 

have no basis either in law or the facts. As submitted above, the Application is 

not maintainable before this Hon’ble Tribunal, and further the Applicant is also 

not an aggrieved person within the meaning of Section 18 of the National Green 

Tribunal Act, 2010. Nevertheless, it is clarified that the project has been 

undertaken by the answering Respondent after obtaining all the requisite 

permissions and clearances and the same have not been challenged by the 

Applicant till date.  

56.  That the contents of paragraph 8 are denied as fanciful and baseless. It is 

submitted that the present project has parking capacity of 448 ECS which is 

considerably more than the capacity 165 ECS of old multilevel car parking. The 

EC dated 23.08.2023 clearly notes that “parking facility for 448 four wheelers 

has been provided in the lower 4 floors of the MLCP cum Commercial 

Complex.” It if further submitted that the additional floors comprise of 

commercial development (mall + hotel) which are built with modern aesthetics 

and based on the concept of green building. In addition to ameliorating traffic 

congestion problems, the project will serve as a tourist attraction ensuring the 

interest and economic progress of city dwellers, shoppers, tourists, smart city 

objectives, as well as providing open spaces for an uninterrupted view of the city, 

Mount Kanchenzonga and for recreational purposes. Pertinently, the Cabinet in 

its Memorandum dated 27.05.2021 (annexed at S. No 11, Page 1904-1908 of 

Convenience Compilation) has noted this project is the first ever multi-level car 

par with commercial development in the city.  

57. That the contents of paragraph 9 are vehemently denied as false and incorrect. It 

is submitted that the Gangtok Smart City Development Ltd. in its Reply dated 

16.03.2024 has annexed photographs (annexed at S. No. 99, Page 2181-2183 of 

Convenience Compilation) as to how an unprecedented increase in vehicles 

coupled with inadequate parking spaces, rapid urbanization and limited road 

space has led to acute parking problems in the city. Further Project Information 

Memorandum (annexed at Annexure R12/1, Page 1062-  1079 of R12 Reply; 

S.No 5, Page 1757-1774 of Convenience Compilation) also notes that parking 

demand far outstrips the supply as a result of which various multi-level car 
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parking projects have been identified by the Gangtok Smart City Development 

Ltd under its smart city program to be implemented on priority basis and this 

includes the present project. It is also reiterated that the present project has been 

undertaken by the answering Respondent after in accordance with all the extant 

laws and regulations.  

58.  That the contents of paragraphs 10 – 12 are denied and contents of paragraphs 

10-12 of the answering Respondent’s Reply and the submissions made above are 

being reiterated and not reproduced herein for brevity.    

59. That with respect to the contents of paragraph 13, it is denied that the 

construction of the project was started before obtaining necessary permissions 

and clearances. It is submitted that the demolition work was undertaken under a 

separate agreement in pursuance to NOC dated 17.09.2021 (annexed at 

Annexure R12/2, Pg. 1080 of R12 Reply; S. No. 21, Page 1927 of Convenience 

Compilation) issued by SPCB and NOC dated 21.09.2021 (annexed at Annexure 

R12/3, Pg. 1081 of R12 Reply; S. No 23, Page 1930 of Convenience 

Compilation) issued by the Urban Development Department, Government of 

Sikkim. Thereafter, based on the recommendations of the Soil Consultant, the 

answering Respondent issued a letter dated 27.12.2021 to GSCDL seeking 

permission to cover the exposed soil, left after removal of foundation of existing 

structure, with plain cement concrete (annexed at S. No. 41, Page 1981 of 

Convenience Compilation). Accordingly, GSCDL issued Notice to Proceed 

dated 31.12.2021 instructing the answering Respondent to initiate the foundation 

security work immediately prior to the onset of the monsoon season in order to 

avoid any hazards during rain. Construction Order dated 31.12.2021 (annexed at 

Annexure R12/45, Page 1288-1289 of R12 Reply) was also issued by the 

Gangtok Municipal Corporation for construction of 11 floors of the project. 

Therefore, on 23.02.2022 a clarification was sought by SPCB from answering 

Respondent as to how the work of project was commenced without permission, 

in response to which the answering Respondent informed vide letter dated 

23.02.2022 (Annexure R12/3 of Sur-Rejoinder) that only the work of 

concretization of the exposed soil for foundation security was carried out to 

avoid any disaster due to the ensuing monsoon season. SPCB accepted the 

submission of the answering Respondent and accordingly granted CTE on 

24.02.2022 for a project of eleven floors. It is therefore humbly submitted that 

the work of securing the foundation was conducted only after obtaining due 

permissions and in the public interest. It is pertinent to add that the said CTE was 
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never challenged and if aggrieved appropriate remedies may be availed in 

accordance with law.  

60. That the contents of paragraphs 14–16 are denied and contents of corresponding 

paragraphs 14-16 of the answering Respondent’s Reply and the submissions 

made hereinabove are being reiterated and not reproduced herein for brevity.    

61. That the contents of paragraph 17 – 19 are denied and the contents of preliminary 

submissions and para wise response in the present Sur-Rejoinder are being 

reiterated and not reproduced herein for brevity. Neither the EC nor the CTE 

have been challenged, and this cannot be done by way of a rejoinder affidavit.  

62. That the contents of paragraph 20 are admitted to the extent they form a matter 

of record and the rest are denied. It is submitted that the conduct of the Appellant 

in filing a Civil Appeal No. 6168/2023 instead of following the alternative 

remedy of challenging the EC/CTE and then failing to remove the defects 

notified by the Registry after an inordinate delay of 10 months is more than meets 

the eye.  Further, the Applicant has tried to introduce several fresh causes of 

action regarding the EC, CTE, Cabinet approvals and other approvals granted to 

the answering Respondent, in the guise of filing a Rejoinder, in complete 

contravention of Rule 14 of NGT Rules, 2011. All this only goes on to show that 

Original Applicant is not a bonafide litigant, but a political opportunist who is 

seeking to gain political advantage by way of the present proceedings. 

Considering that all the pleas and contentions have been left open by the Hon’ble 

Supreme Court, it is submitted that this Hon’ble Court may dismiss the present 

OA on this ground alone.       

63.  That the contents of paragraphs 21-25 are denied and the contents of paragraphs 

21-25 of the answering Respondent’s Reply along with preliminary submissions 

and para wise response in the present Sur-Rejoinder are reiterated, without being 

reproduced herein for brevity.  

 

PARA WISE REPLY TO THE REJOINDER TO PRELIMINARY 

OBJECTIONS AND SUBMISSIONS  

64. That the contents of paragraph 26 are denied. It is submitted that the Applicant 

is repeatedly raising the same baseless allegation regarding danger to the 

environment ecology without any iota of evidence. As has been already noted 

above, the project has been developed after taking into account several 

Geological and Geo-technical Studies which have been favorable. The drawings 

and design of the project have been vetted by eminent institutions such as 

2406



Jadavpur University and IIT Guwahati as well as IIT Roorkee to ensure the safety 

of the project and address the issue of seismicity. It is also worth noting that the 

project is based on the concept of green building and is expected to have an 

enormous positive impact on the environment through its life cycle. Notable, the 

answering Respondent has also adopted several additional measures such as 

water efficient plumbing fixtures, zero water discharge (ZLD) campus, etc. In 

this regard, paragraphs 111-116 of the answering Respondent’s Reply dated 

16.03.2024 may be referred.  

65. That the contents of paragraph 27 are denied and the contents of paragraphs 27 

– 29 of the answering Respondent’s Reply along with the preliminary 

submissions and para wise response in the present Sur-Rejoinder are being 

reiterated. It is nevertheless submitted that the answering Respondent has 

obtained requisite permissions from all the competent authorities, including 

SEIAA, SPCB, GMC for developing 14 the floors.  

66. That the contents of paragraph 28 are denied as baseless, and reliance is placed 

preliminary submissions of the answering Respondent’s Reply and the 

preliminary submissions and para wise response in the present Sur-Rejoinder. It 

is submitted that the OA did not contain any specific averment or prayer 

challenging the Cabinet approvals and the Applicant cannot be permitted to raise 

a fresh cause of action regarding the same by way of the Rejoinder. In any case, 

such a cause of action would be barred by Section 14 of the NGT (Practice and 

Procedure) Rules, 2011 which bars plural remedies.  

67. That the contents of paragraph 29 are denied. It is submitted that the judgements 

relied in paragraph 29 of the Reply as squarely applicable to the facts of the 

present case as the Original Applicant has failed to submit any document or 

evidence demonstrating her bona fides and credentials. It is submitted that 

considering the Applicant’s conduct, a serious doubt is cast upon her bona fides, 

and the Applicant cannot be considered as an aggrieved person under Section 18 

of the NGT Act, 2010.  

68. That the contents of paragraph 30 are vehemently denied. At the outset, it is 

surprising that the Original Applicant has casually denied that Sikkim Building 

Construction Regulations, 1991 are not included in the Schedule to the NGT Act, 

2010 even though a bare perusal of the Schedule would prove that regulations 

have not been included therein. This only goes on to show that Applicant has 

filed the present Application with an oblique motive and not to promote 

environmental rule of law. Further, the Original Applicant is repeatedly raising 
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the same allegations and therefore reliance is placed on paragraphs 34-38 of the 

answering Respondent’s Reply and the para wise reply in the present sur-

rejoinder and the same are not reproduced herein for brevity. It is, however, 

pertinent to note that the permissions granted to the answering Respondent under 

building byelaws have not been challenged administratively or before any other 

competent forum.  

69. That the contents of paragraphs 31 and 32 are denied. It is submitted that Clause 

8 of the OA which specifies the cause of action for filing the OA, does not 

mention grant of approval by the Cabinet as a cause of action. Thus, the 

Applicant cannot introduce a fresh cause of action by way of Rejoinder. In 

particular, this would be violative of Section 14 of the NGT (Practice and 

Procedure) Rules, 2011 which bars plural remedies.  

70. That the contents of paragraph 33 are denied. It is submitted that the Applicant 

has misunderstood the exact purport of the judgment passed by this Hon’ble 

Court in judgment dated 09.04.2015 in D.V Girish v. Secretary to 

Government, Department of Forest & Ecology O.A. No. 154 of 2014 (SZ) 

wherein this Hon’ble Tribunal has held that “Once an appeal does not lie before 

the Tribunal against a given order, it will not be appropriate for the Tribunal to 

exercise judicial jurisdiction under section 14 or any other provisions of the NGT 

Act, 2010.” Applying the said principal to the present case would mean that since 

the Applicant choose not to prefer an appeal against the EC granted to the project 

under Section 16 of the NGT Act, 2010 and the limitation period of 30 days, 

further extendable up to 60 days,  for filing the appeal has expired: the Original 

Applicant cannot now indirectly challenge the EC under the OA. In other words, 

the said judgment makes it evident that any cause of action regarding the EC 

granted to the project is not maintainable before this Hon’ble Tribunal.  

71. The contents of paragraphs 34 – 36 are hereby denied and it is noted that the 

Applicant is repeating the same baseless submissions throughout its Rejoinder. 

Further, the contents of Preliminary Submissions of the answering Respondent’s 

Reply and the para wise response mentioned in the present Sur-Rejoinder are 

being reiterated and not reproduced herein for brevity.  

72. That the contents of paragraph 37 are denied. It is submitted that the proposal 

for relaxation of the floor limit of the project was considered by the Cabinet in 

considerable detail vide Cabinet Memorandum dated 27.05.2021 (S.No 11, Page 

1904-1908 of Convenience Compilation) and Cabinet Memorandum dated 

29.07.2022 (S. No 76, Page 2088-2092 of Convenience Compilation ) and 
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thereafter the Cabinet granted its approval on 11.06.2021 and 05.08.2022 

respectively. It is also a policy decision of the Government and therefore 

generally outside the purview of judicial review.  

73. That the contents of paragraph 38 are denied and the contents of Preliminary 

Submissions of the answering Respondent’s Reply and the preliminary 

submissions and para wise response mentioned in the present Sur-Rejoinder are 

being reiterated and not reproduced herein for brevity.  

74. That the contents of paragraphs 40-59 are hereby denied as frivolous and 

incorrect and the contents of the Reply of the answering Respondent and the 

preliminary submissions and para wise reply mentioned in the present Sur-

Rejoinder are reiterated. It is however, submitted that the Applicant has merely 

denied the findings of the reports without submitting any specific study, counter-

report or finding of any expert to controvert the findings of the studies and 

reports relied upon by the answering Respondent. Further, aside from casting 

aspersions, the Applicant has also failed to bring on record any material to doubt 

the expertise and capabilities of the technical experts associated with the project. 

Given the fact that the institutions and technical experts engaged by the 

answering Respondent are institutes of national and international repute and 

well-known for the quality of their work, the onus is on Applicant to bring on 

record specific evidence regarding their credibility.  

75. That the contents of paragraphs 60 and 61 are hereby denied as misleading and 

baseless. It is submitted that the answering Respondent had proposed for the 

additional floors due to the fact that there is an urgent need to also create park 

like plazas for free public use on various floors, thereby leading to requirement 

for more floor area due to staggered construction on various floors. This is done 

for not only ensuring the interests and economic progress of city dwellers, 

shoppers, tourists, smart city objectives and entrepreneurs (retailers) but also for 

providing with open space for the view of the city, Mount Kanchenzonga and for 

recreational purposes. That the additional floors have been also applied to make 

up for the reduced built-up area spent in providing a 20 ft wide gap from the 

edge of boundary so that a circular road could be developed between the 

proposed building and the   neighborhood boundary.       

76. That the contents of paragraph 62 are denied and the preliminary submissions in 

the reply of the answering Respondent as well as the preliminary submissions 

and para wise reply to mention in the present Sur-Rejoinder are being reiterated 

and not reproduced herein for brevity. It is however clarified that the approvals 

2409



granted by the Cabinet have not been challenged till date. In any case it is a 

Policy decision which has been taken after ensuring environment safeguards and 

hence not within the purview of judicial review.  

77. That the contents of paragraph 63 are denied as frivolous and baseless and the 

contents of preliminary submissions and para wise reply mentioned in the 

present Sur-Rejoinder are being reiterated and not reproduced herein for brevity. 

78. That the contents of paragraphs 64-79 are denied and the contents of the Reply 

of the answering Respondent and preliminary submissions and para wise reply 

mentioned in the present Sur-Rejoinder are being reiterated and not reproduced 

herein for brevity. 

79. That the contents of paragraphs 80 and 81 are denied as baseless and incorrect. 

It is submitted, at the cost of reiteration, that as per Column 5 of Item 8(a) – 

Building/ Construction projects of the Schedule to the EIA Notification, 2006 

explicitly provides that General Conditions shall not apply to the building and 

construction projects. Further reliance is placed on the preliminary submissions 

and the para wise reply mentioned in the present Sur-Rejoinder.  

80. That the contents of paragraphs 82-92 are hereby denied and the contents of the 

contents of the Reply of the answering Respondent and preliminary submissions 

and para wise reply mentioned in the present Sur-Rejoinder are being reiterated 

and not reproduced herein for brevity. 

81. That the contents of paragraph 93 are denied, and it is submitted that the 

Applicant has virtually turned the present proceedings into a fishing and roving 

exercise by seeing all the documents referred to by the answering Respondent, 

even though such documents are not crucial and have no bearing to the present 

proceedings.  

82. That the contents of paragraphs 94-117 are merely reiteration of the contents of 

the OA and preliminary objections raised in the Rejoinder. The contents of the 

Preliminary submission in the Reply dated 16.03.2024 and the contents of 

preliminary submissions and para wise reply mentioned in the present Sur-

Rejoinder are being reiterated and not reproduced herein for brevity. 

 

PARA WISE REPLY TO THE REJOINDER TO PARA WISE REPLY 

83. That the contents of para 117 – para 145 from page 2332 to 2344 reiterate the 

same submissions of the Original Applicant as in its Preliminary Objections. The 

contents of the Reply dated 16.03.2024 of the answering Respondent along with 

the Preliminary Submissions and para wise response mentioned in the present 
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Sur Rejoinder are reiterated and are not being repeated for the sake of brevity. 

This Hon’ble Tribunal may take strict note of the conduct of the Original 

Applicant in not only submitting wrong facts and position of law before this 

Hon’ble Tribunal but also controverting scientific studies without any iota of 

evidence regarding their alleged unreliability. Clearly there is more than what 

meets the eye and this Hon’ble Tribunal may take strict note of the frivolous 

submissions especially in a Rejoinder of almost 100 pages, which itself amounts 

to a new Application, filled with baseless objections on facts and 

misinterpretation of law. This Hon’ble Tribunal is urged to take note of the many 

misrepresentations of the Original Applicant and dismiss the present petition 

with huge costs. 

 

Date: 22.01.2025 
Place: Kolkata 

DRAWN & FILED BY:  

 
Mr. Surya Gupta  

Advocate for Respondent No. 12  
29, LGF, Presidential Estate,    

Nizamuddin East, New Delhi -110013    
Email: eldflegal@gmail.com;  +91- 8851323704 

 
 

SETTLED BY: 
Shri Sanjay Upadhyay 
[Senior Advocate]  
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CIiI'.3U. 1598(3f).~ 'fI{CliH <); q4iCl{UI m CIG1 oR~I(ii<l cfi'r ~ fiMiCii 

CIiT.3U. 1533(31") ~ 14 ~(i<I{. 2006 CIiT m fi"~~ ~ <); f<:I<r f.1<F<1ffi~(1 ~. 

\").'fIChI <);otl'4 fHCliH. tl<lj,,!{OI (~Il;1UT) ~. 1986 (1986 CIiT 29) cfi'r '4ffi 3 cfi'r 3"Q"­

'4ffi (2) <); ~ (v) <); '!'1m m7xr 3tf-'4ffi (1) GRT lR:tf ~Tftn<IT CIiT ~ c.nB" rr. ~ 
~ CIiT IFfC1ICl CIi«'ft ~. q<ljCl{OI (~IffOT) ~. 1986 <); ~ 5 <); 3Qf.1<l<H (3) cfi'r 
3f1ta1I¥1{ ~ cfi'r <>I1Ci1C1iI:fl <); f<:I<r. ~ 3"'fICI; GRT qanfct:l ~ cfi'r fi":l1TCTC1T ~. 

~ ~ ~ .~ ; m ~ ~ ~ ~ fcp 3<f(1" ~ ~ ~. "3"'fI" ~ ~. 

G1'f1<1>~ 3ffi"(1" <); {1<>IQ'l cfi'r ~. ~ % ~ 31(1mlSC ~. ~ <!IT ~cq 

qm ~ <>I1""flT ~. 'fIlO ~ cfi'r ~ cfi'r 'fI<Hlfea ~ <IT 3"'fICI; q~~ fc:t<rn" ~ <iITQ1TT:-

m <!IT$" ~. ~ ~ ~ at ~ Q'RtIJi ~ <!IT$" 3UaW <IT ~ ~ 

at ~(1<11' ~. ~.1;f1.liR" fclf.1Q;e ~ <); $R. ~ 'fI{CliI{ GRT fc:t<rn" ~ ~ <); f<:I<r. 
3UaW <IT ~ •• Q4iCl{OI m CIG1 oR'lI(>l<l. Q<iICl{OI 31crC1". tfl;;ftm CliId'c(>lCRl. mc;r 
m-. ~ ~-110003 <IT ~-ffi;r r8: s~tish.garkoti@nic.in ~ ffi~(1 ~ dl at7r w);"m I 
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2 THE GAZETTE OF INDIA: EXTRAORDINARY [PART II--SEC. 3(ii)] 

3m ~ cIIT 31iift(~1 ~,-

(i) ~ 1(df) ~ ~ (2), "@iI1 (3), ~ (4) 3ffi" "@iI1 (5) ~ cIIT Qfc1i£c;~ cI;- q~iIRl.: 

f."l <FC1 f(:j i'm('1 .3icf: ~ fc1><:rr ~, Jr:mn :-
. . 

"1(0[) (iii) ~ ~ (iii) ~ 5,000 t;. (iii) < 5,000 t;. wmur ~rcl OITJ!:. ~ 

• qf{<l~;;;ti11 ;;;t~<Adi1 m ;;;t~<Adi1 m 
~ * ffim$" 
~ . . q-<l-I;;;ti1I~ I 

(ii) ~ m ~ <Il * qfh:j<tlC<A<l i1"J'N ~ om ~ Q\ .wmt1 0f1fr<r ~ wm <t ; 
~ ~ li"Er) R <'<'ia:r iJi 3ffi «f<fl (4i ~ cli'r \lRl~~1 c); q~<lI<1 f;;"""1~I11c1 ~Rlfi;c,",; 

n;ft ~. Jr~ :-. . 
(i) 8:1'[ (3).­

"~ 15 R.m." 

(ii) 8:1'[ (4).­

"< 15 R.m." 

[ljif. ~. ;,T- 11013/12!2013-3l$r.II(I)(:tITJT)j 

3Nf<l" ('<IfJ\t, ~ <!fttq 

~ ~ f.tm:r 3'Il"<c1 m ~, 3RI1'QRUT, :tITJT II, <lis 3, 3mli5 (ii) <Il ~ ~. 
<tl1.3f1. 1533(Jrl. ~ 14 ~, 2006 l:ffi ~ fclw <IN ~ 3lR m=cr~<nrt.: <!i1.3f1. 

1737(31'). <ITt'rll! 11 ~, 2007, <!iT. 3fT. 3067(Jr), ~ 1 ~, 2009, <!i1.3f1. 695(Jrl. 

~ 4 ~, 2011, <!i1.3f1. 2896 (31), ~ 13 ~, 2012, <!i1.3f1. 674(Jr), ~ 

13 RT<t, 2013, CIiT.3f1. 25 59(Jr), ~ 22 .3f.lR'('1", 2013, <!i1 . .m. 273l(Jr), ~ 9 ~, 
2013, <!i1.31i. 562(Jrj; ~ 26 ~, 2014 3lR CIiT.3f1. 637(Jr), ~ 28 ~, 2014 l:ffi 

~~TIfUn fcmr <IN I 

MINISTRY OF ENVmONMENT, FORESTS AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 25th June, 20 I 4 

S.O. 1598(E).-The following draft of the notification, further to amend the notification of the 
Government of India in the Ministry of Environment and Forests number S.O.1533(E) dated the 
14th September, 2006 which the Central Government proposes to issue in exercise of the powers conferred by 
Sub-section (1), read with clause (v).of Sub-section (2) of Section 3 of the Environment (Protection) Act, 
1986 (29 of 1986) is hereby published, as required under sub-rule (3) of rule 5 of the Environment 
(Protection) Rules, 1986, for the information of the public likely to be affected thereby; and notice is hereby 
given that the said draft notification shall be taken into consideration on or after the expiry of a period of sixty 
days from the date on which copies ofthe Gazette oflndia containing this notification are made available to 
the Public; 

" 

\ 

I 
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Any person interested in making any objections or suggestions on the proposals contained in the draft 
notification may forward the same in writing, for consideration of the Central Government within the period 
so specified to the Secretary, Ministry of Environment and Forest, Paryavaran Bhawan, CGO Complex, Lodi 
Road, New Delhi-I 10 003, or at e-mail address:- satish.garkoti@nic.in. 

Draft Notification 

In the said notification, in the Schedule.-

(i) in item l(c), after the entries in columns (2), (3), (4) and (5), the following inserted, namely:-

l(c) 

(ii) 

"(iii) Non -Irrigation (iii)::: 5,000 ha (iii)< 5,000 ha General Condition shall 
projects such as large submergence area submergence of area apply."; 
drinking water supply 
projects. 

in, item led), for the entries in column (3) and column (4), relating to tbermal power plants 
based on non-bazardous municipal solid waste as fuel, the following entries shall be 
substituted, namely.-

(i) In column(3).-

(ii) In column(4).­
"< 15MW" 

[F. No. J-I IOI3/12/2013-IA-Il (1) (part)] 

AlA Y TY AGI, Jt. Secy. 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub­
section (ii) vide notification number S.O. 1533(E), dated the 14th September, 2006 and amended vide 
S.0.1737(E) dated the 11th October, 2007, S.O. 3067(E~ dated the I st December, 2009, S.0.695(E) dated the 
4th April, 2011, S.0.2896(E) dated the 13th December, 2012 , S.0.674(E) dated the 13th March, 2013, 
S.O.2559(E) dated the 22nd August, 2013, S.O. 2731(E) dated the 9th September, 2013, S.O. 562(E) dated 
the 26th February, 2014 and S.0.637(E) dated the 28th February, 2014. 

~'Ii~Ci11 

~~, 25 '¥", 2014 

cnr.3IT. 1599(3J).-4>~~ 'IHCIlI{, q<n<l{UI (fR'a=ruT) fctm:r, 1986 $ fctm:r 5 $ 

5qf.'l~Ji (4) c); m2T Q'fcsn q<n<l{OI (ma=ruT) ~, 1986 <fIT 'QT{T 3 <fIT 3Q'-'QT{T (1) 

3tR' 3Q'-'QT{T (2) $ <Sis (5) 00 1RJ[ ~rft\lm cnr ~ ~ S'!, 3m f.'l<:rm $ fctm:r 5 $ 

jqf.'l~Ji (3) $ <Sis (GIl) $ ~ ~ <fIT 3flT1ffi ~ ~ ~ $ q~, :m«l mew 
$ q<n<l{UI 3ffi q.:r a:i'll(>t~ <fIT ~ ~ cnr.3IT. 1533 (Jr), i1'rt'l<iI 14 lflriiil{, 2006 

at f.'lkif(;1n<Ii1 3ffi fi'~~ <n«ft' ~, 3f~:-

1. 5m ~ <fIT 31Gj)'!J>'ll at,-

2415



4 THE GAZETTE OF INDIA: EXTRAORDINARY [PART II-SEC. 3(ii)] 

(i) d1G 1(dT) 3ffi" ~ ~ Qfcl~;q~ c); ~ tR. ~<f<1~fflI(1 d1G 3ffi" Qfcl~;qi 00 
;;mi"a1'r. 3f~:-, 

" 1(11") 

(iii <He, 

"1 (tl') 

(i) of<fr mit (i) .? 50 ~.m. ;;wr (i) < 50 .? 25 ~.cri. WlRUT . ~rct i'IT'I. M 
q f{ '11;;t ,w! ~~ ~~~ 
(ii) ~ (ii) .? 10,000 t;o (ii) < 10,000 t;o > 

~ : - '(f<l> ~ 3l1Wf; 

q ~ OQ) "kll Q <tt >nnr >i1l1fcto t;o <tt >nnr ~ ;H 3!r.T <l'TOft 1Tcffl 
2000 

m >i1l1fcto m 'W' of<fr mit 
Q f{ '1j "1 i113IT q;r 

"It'll i <l1i1 ~ m<liR 

ffR lR ~ ;;mmT 

I"; 

l\t:lJ 31K ':>-Hft -H~Rlc1 

Jf2Wr:-
.? 500 ~.m..? 50 ~.m. ~ < 500 WlRUT ~rct <WI. \'.'Pft 
~/FoIJi1I$c~ ~.m. 

3l\'{ ;I\<r ~) ; ~/foldi1i$C~ 
(i) 

3l\'{ ;I\<r ~) 

-'h i1JI{QIFoi<l1 om ~ 
.? 50 ~.m. ("'" < 50 ~.m. 3l\'{ .? 5 

1\~'1JiIi1 <); ~ <raft ~.m.(;Jtq 1\~'1JiIi1 3l\'{ ~ 
3l<'<l'~) 1 J\{Qf{ti<l1cJi'1 i1JI{QIFoi<l1 ffi Ji1I$c/q?;lffi'1Ji 

. 

i1 JI {Q Iffi<l1 om ~ q;r %1 <}; l'Q' ;H 3tI'<lTaT 
q;r %1 <}; l'Q' ;H t;rcrr ~) 1 

3tI'<lTaT t;rcrr~) 1 .? 15 ~.m. ;Jtq 1\~'1JiIi1 

3'i'QTG q?;l ffi '1 Ji 3'i'QTG 

~~~q;r 

3tI'<lTaT ~ ~. lR 

(ii) M ~ %1 
<}; w ~ (1'Jq 

~ q;r 3tI'<lTaT m 

I 
qffi nttlm ~ rn 
~ ;JTC(f ~ I"; __ 

(iii) d1G 2(~) 3ffi" ~ ~ \.Ifcl~~1 c); ~ tR ~k1~fulc1 d1G 3ffi" \.Ifcl~~1 00 
;;mi"a1'r, ~:-, 

"Z(l!I) ~ '!1","'~<l1{UI .? 0.5 fJlFoi'1i1 iT > 0.5 fJlFoi'1i1 iT WlRUT ~rct <WI. \'.'Pft 
1ft Q' q;r ~ 1ft Q' q;r ~ 

(Jli1IQf@ \lWo1 m <); 1m! 
l!Ii1i1 1ffi1T<l q;r ~ 

'fI~lGfi{ol <}; ~ ")""" i 'lii1 
~ ;;mmT) I"; 

, 
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(iv) ~ 4(W)' 3ffi m ~ \lRI~<:fi c);-~ q{ f.!l<k18i~(1 ~ 3ffi \lRI~<li 00 
~, m.ffi:1:-, 

"4(~) (i) .~rn ;::'2,50,000 < 2,50,000 3lI< wm-ar QRt 0!T>l. WIt I": 

C<! /1IfC1CN r.?:. 2,50,000C<!/~ 
(ii) CI\)(if('1I{ O:Hfch,{OI 

~ - <faft q~lI)~tll ~ 

(v) . ~ 4 (t:r) c);- @31 (3) <Jl cfi'r \I RI fQ c);- ~2!TC1 q{, f.!l <k18i ~ (1 II RI rae 00 ~, 
Jr~ :-

"5,QI<::;01 IfId1(1T > 300 ~ ~ ~ ~ 31hMJ)C/i m/~ c);- ~ 
",~"""",~,,, 
J141~C1 t' I ; 

~:-

"~/~ 1I<ti~{OI ~ ~ ml ~mr.:r 3<lTJr at)- ~ I"; 

(vii) ~ S(Cff) 3tR m ~ IIRI~<l~ c);-~ q{ f.!l<k18i~(1 ~ 3tR \lRI~<li 00 
~,~:-

"5(CIi") {1'A1<l~CI\ @llI~CI\ ~ <); ~ H2SO4 ~ 3lI< wm-ar qRt 0!T>l. WIt 
~ <); fWn<l' <fafr {f'AI<l~il\ ~ <); "'* <j'CR ~ llT35< <); 

q~<l'I~tll~ f.lI<:rc); 3icmR <faft ViMf <j'CR ~ ~ ~ <liT ~ ct't 
H2SO4 ~ <); ~ q~lI)~<1I~ 'l$" ~ I": 

<fafr I)Cj\"(if" <j'CR ~ 

q~lI);5Itll~ aft ~ 1 
-~ 

(viii) ~ 5(~) <Jl :-

"~s:'!8i'4<H. 3rQ'['C; 3fR ~. HH4i1 3mffit:r ~ ~ (1"m $~Cf?15 ;J)s <!'I4iI$" c);-

5,QI<:;01 C/iT \lfi~{ol (atir.1 ~ f31m ~ \I<ti~{OI (1"m ~ 3tR ~ Q~'!H~ c);- ~ 

'H;A!RI~" ~ ~)!"; 

I "~ 3tR RIm!?;"" QI('\" ~ Wft I 

It cQ 0 1 01 §<>i C/i c:;rcIT ~ 5,Q le.'i c);- RI m <H 101 Cii't ~ mt<f M" I"; 

,5" trCt ~~} ll.i - )...., 
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(ix) ~ SCtT) ~ m ~ oFc:lff!41 a, ~~ q{, ~A1fti1fl51(1 ~ ~ oFc:lff!4i <lilt 
~, 3f~:-, 

.. 5 (<I) ~ <Ii I aj F.I <Ii ~ (5 ) of (i) '311£41 10f! ~ "fil WlRUT 3lR FclF.lffi<>e: 

~ ~ ~ ~ m/<itIc;r ~ ~ ~rcl l'IT'I. 'Wft 
(~ 3l\< ~ ~ ~ ~ ~I 

~ ~ 
dI't<l'<li' : m ~~(1 $11 'til f1l <fI (ii) ~ (5 ) of < 25m3/\?;<! 
~ 3l\<~ m/<itIc;r ~ ~ ~ ~ "W«f, < 25~ 
Fcl ~ l';j IT1 41 <!i'r ~I -

~I "W«f ~ ~ 3l\< 
~ dI't"4'm ; qfhiCflcdi JOt ~ 
~ <oR' ~ ~, ~ 
<iiI aj f.!I <Ii ~ 3!mil' f.tlm, 1989 
3lR 31<'4' ~ 3liFR ~ 
4'I!.Jifi!4' ~ ..,.,.,.-r. '" =l'f I 
!~) 
i 

t~ )t'-4"L G'l 

! ~ I"; 

I 

I 
i 

(x) ~ 5('(3;) 3fR' m ~ OFc:lff!4~ a, ~ q{ ~d'G1fti1fti1(1 ~ 3fR' oFc:lff!4i <lilt 
~, 3f~:-. , 

.. 5 (u;) .31RICl'ft (i) <=raft ~Im 3nm!ti m QIm 3nm!ti ~- WlRUT ~rcl l'IT'I. 
~I < 60 fIl;,ofr,~ Wft I"; 

(ii) m ~Im 3nm!ti 
~ ~ 60 

fIl;,.lt~ 

(xi) d1G 5(~) 3fR' m ~ :;IFc:lff!41 ;); 'f"-l'1"O'f q{ ~MftiI~('! 'ffi(' 31R Qf<'!ff!4i nlft 

~,~:-

"5(~) ~ 3lR <¥eft Fcl f.!I ",I U I ~ ~~~¢ WlRUT Qrcl l'IT'I. Wft 
lffi'il'l7 ~ ~ <!if'lI;i[ ~ Fclf.!l",lul n~ ~ 

~ t;r.r, fctt;r<r 3l\< : 
Fcl f.!I <R'i U I ~ ~ <!if'lI;i[ <¥eft 3l\< 3fi'4' tm$'~ii'<iI< ~ <!if'lI;i[ 

<¥eft ~ q;r <!i1'7i;;[ ~ <¥eft ~ <!i1'7i;;[ <¥eft 3l\< ~ <¥eft ~ <!i1'7i;;[ 
Fclf.!l",luI ~ I Fcl F.I <R'i U I I FclF.l",luI <!i'r ~ l;I']"CCf ~ i"; 

II. ~ a,q~~ wmvr ~~ ~ ~ j'tcqui oR' ~d'G1fti1fl51(1 wmur ~~ <lilt 
~,~:-

"~ ~~ (m,~r.): ' 

~ 'W' Fc:I~~l\(O fcI;<:ft q~4~"1.:11 ~ ~4lcMilq q;r ch"i\'l4 @\ Q\ ~ 'Cfi ' '" ~ at 
"lO:("4iChCl f<s4T ~, ~ ~ ~ ~ ~ ~ 3fiftIc!; ~ ~ : (i) cro=4' ;;ftq ffilflUT 

I 

" 
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~, 1972 (1972 CIiT 53) c); 3r1l'tcf ~ anrr cfit ; (ii) ;m;r (~ f.'1tll{OI Cfm 

f.'1 <i ~ 0 I) ~, 1974 (1974 CIiT 6) c); 3r1l'tcf '1ff3Cf c);o=tI 'll ~ f.'14 ~ 0 I oM GRT 

~-~ 'CR Q€,illt'l fcm< <Jj1J ;ri"afi{ ~. ~ Q~d anrr cfit ; (iii) Q4jcHol (<Ra'JUTl 

~, 1986 cfit cum 3 cfit ~-cum (2) c); 3r1l'tcf <l"m~ ~ ~~\'r(;r 
anrr cfit 3tR (iy) 3fcR {1G<lCh $rr.m 3tR :>ld{lo;;,l"l $rr.m ~ qj<:r Fc!><>I)<I1lc{ cfit $rr.m c); 

~~~; 
qq 1("1) ~ Rlf.'1RI>(! orc!:'t mtr Qf{<l);JJii1IQ, <RC;" 1(tT} ~ Rlf.'1R~c ~ ~ #;f, <RC;" 

7("1) Rlf.'1RI>(! 41~~lflt", ~/mel;/m/~ iJoHfCh{OI "1t=r, fm)w ~ "1t=r, ~ 
iJ1W f<i1 <ill mel;, ~ ~ 3tR <RC;" 7 (tl") ~ Rl f.l R"c 'H iR k'll Q f{ 'ti ChciR 'll ~ 3tIUR", 

3@RuT 3tR f.'1 Q clii1 ~.m CIiT ""I",,'ll i Chii1 c);o=tI 'll @\ 'CR fcl;m ~ ~ Cf€' 

10 \4><>IMlc{ c); ~ ~ ~ I 

q~<J. ~ 3'1*R Icl> 3Q(I&,("I <RC;" (i), <RC;" (ii) 3ltt <RC;" (iii) ;it CITUTCf atit cii'r, <l"~, QTiJ 

Rli<>lMic{ <IT ~ iih(>tla1IC{ c); afrrH ~ @41C!l<>lIQ G1 ~ <fiT C;~lT <# 3frR ·uG<.jcjl ~3i't 
cfit, <l"~, qj<:r f41i.i'I<I1lc{ <IT ~ fcn<>l)<I1~lc{ cfit <tr ~ ~ 3fQ"~ ~ Ifid"[~T: 'H1J1k'll 

$rr.m tIffi. ~ <IT 'titT ~anrr cfit <fliT ChU{" GRT Ch<IT <IT ~ ~ ~ 'HJ1IC(1 fcl;m "1'T 

w.OclT ~ I" 

[tnT. fi". a- 11013/12 /2013-.3l$I.II(1 )(ffidT)] 

3Wf<l" t=moft, ~ ~ 

~CQul • d'@" f.l<:m lRffif c); {I;JJQ~ 3rnT'!ffiUT, ffidT II, Ws 3, ~ (ji) ~ ~ 

fi". CIiT . .m. 1 5 3 3 (3T), cnfug 14 fft <1oH, 2006 GRT ~ fcm< <Jj1J ~ 3tR ('ffQ"~T.!T<\ 

CIiT . .m. 1737(3T), cnfugll ~, 2007, CIiT • .m. 3067(3T1, cnfug 1 ~, 2009, CIiT . .m. 
695(3T), ~ 4 ~, 2011, CIiT . .m. 2896 (3T), Cflful;r 13 ~, 2012, CIiT . .m. 674(3T), 

cnfug 13 ;mi\", 2013, CIiT • .m. 2 5 5 9 (3T), cnfusr 2 2 .3'J'<ll"fi1, 2 013, CIiT . .m. 27 3 1 (3T), cnfusr 
9 fft8iSH, 2013, CIiT . .m. 562(3T), cnfug 26 ~, 2014 3tR CIiT . .m. 637(3T), cnfusr 
28 ~, 2014 GRT fi"~ftRt:r fcm< <Jj1J I 

NOTIFICATION 

New Delhi, the 25th June, 20]4 

S.O. 1599(E).-ln exercise of the powers conferred by Sub-section (1) and clause (v) of Sub-section 
(2) of Section 3 of the Environment (Protection) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the 
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further 
amendments to the notification of the Government of India, in the Ministry of Environment and Forests 
number S.0.1533(E), dated the 14th September, 2006 after having dispensed with the requirement of notice 
under clause (a) of sub-rule (3) of rule 5 of the said rule, in public interest, namely:-
I. In the said notification, in the Schedule,-

(i) for item l(c) and the entries relating thereto, the following item and entries shan he 
substituted, namely:-
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"l(c) (i) River (i) ~ 50 MW (i),,:<: 50 MW ~ 25 General condition shall apply. 
Valley hydroelectric power hydroelectric power Note:-
projects generation; generation; Category 'B' river valley projects 

falling in more than one srate shall 
be appraise.d at the central 

(ii) Irrigation (ii) ~ 10,000 ha. of (ii) < 10,000 ha. > 2000 Government Lev~I .. "; 
projects culturable command ha. of culturable 

area. command area. 

(ii) for item led) and the entries relating thereto, the following item and entries shall be substituted, 
namely:-

"l(d) Thermal Power Plants ~ 500 MW 
( coal/lignite/naphra 
and gas based); 

~ 50MW to <500 MW 
(coal/lignite/ naphta and 
gas based); 

~ 50 MW (all other < 50 MW and ~5MW 
I F.,,,,I ... A",.. ....... t h; .......... o;a"c-I I filII nt}, ..... fll ... l" py,.. ... nt I· .... ·~ ~'~--l'~ ~.-£u-~~r I bj~~;~;'a?d~~i~i;~l 
! solId non ha.znrCous 

waste). 

~ 20MW (using <20MW>15MW 
municipal solid non (using municipal solid 
hazardous waste, as non hazardous waste, as 
fuel). fuel). 

;, 15 MW plants based 
on biomass fuel. 

General condition shaJI 
apply 

Note:-
(i) Thermal Power 

I plants up to 15 MW based I 
I on biomass or non I 
,hazardc.us TIi.i.midpal soHd 1 

waste using auxiliary fuel 
such as coal, lignite/ 
petroleum products upto 
15% are exempt. 

(ii)Thermal '. power plants 
using waste heat boilers 
without any auxiliary fuel 
are exempt."; 

(iii) for item 2(b) and the entries relating thereto, the following item and entries shall be substituted, 
namely:-

"2 (b) Mineral beneficiation ~ 0.5 million TPA < 0.5 million TPA General condition shall apply 
throughput throughput (Mining proposal with mineral 

beneficiation shall be appraised 
together for grant of 
clearance)."; 

(IV) for Item 4(b) and the entnes relating thereto, the follOWing item and entrIes shall he subshtuted, 
namely:-

"4(b) (i)Coke oven plants ;'2,50,000 tonnes/annum <2,50,000 and General condition shall 
~25 ,000 tonnes/annum apply."; 

(ii) Coaltar processing All projects 
units -

(v) in item 4(dj', in colnmn (3), for the entry, the following entry shall be substituted, namely:­

";,300 TPD production capacity if a unit located outside the notified industrial areal estate."; 

(vi) in item 4(1), in column (2), fo~ the entry, the following entry shall be substituted, namely:~ 

"Skinlhide processing including tanning industry."; 

(vii) for item 5(a) and the entries relating thereto, the following item and entries shaU be substituted, 
namely:- . 
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"S(a) Chemical All projects All Single Super General condition shall apply. 
fertilizers including all single Phosphate without 

super phosphate H2S04 production Granulation of single super 
with H2SO4 and granulation of phosphate powder is exempt."; 
production except chemical fertilizers. 
granulation of 
chemical fertilizers. 

(viii) in item 5(e):-
(a) in colnmn (2), for the entry, the following entry shall he substituted, nameIy:-

"Petroleum products and petrochemical based processing such as production of carbon black and 
electrode grade graphite (processes other than cracking and reformation and not covered under the 
complexes). "; . 

(b) in column (5), for the entry, the following entry shall be substituted, namely:-

"General as well as specific condition shall apply. 

Notc- ~'I'1anufacturing ofproduct5 from polymer granules is exempt."; 
(ix) for item 5(1) and the entries relating thereto, the following item and entries shall be substituted, 
nameiy;-

"5(1) Synthetic organic Located outside the (i) Located in a General as well as specific 
chemicals industry notified industrial areal notified industria condition shall apply. 
(dyes and dye estate except small units as areal estate. 
intennediates; bulk defmed in column (5). Small units: with water 
drugs and intermediates (ii) Small units as consumption <25m'/day, fuel 
excluding drug defined in column (5). consumption <25TPD and 
formulations; synthetic not covered in the category of 
rubbers; basic organic MAH units as per the 
chemicals, other Management, Storage and 
synthetic organic Import of Hazardous 
chemicals and chemical Chemical Rules, 1989."; 
intermediates) 

(x) for item 5(g) and the entries relating thereto, the following item and entries shall be substituted, 
namely:-

"5(g) Distilleries (i) All Molasses based Non-molasses based General condition shall 
distilleries distilleries ~ apply."; 
(ii) Non-molasses based <60KLD 

.. distilleries> 60KLD 

(xi) for item 5(i) and the entries relating thereto, the following item and entries shall be substituted, 
namely;-

I "S(i) Pulp and paper industry Pulp manufacturing Pulp manufacturing General condition shall apply 
and Pulp and Paper from wastepaper and Note: 

I manufacturing paper manufacturing Paper manufacturing from 
industry except from waste paper pulp waste paper pulp and ready 
from waste paper. and other ready pulp. pulp without de inking, 

bleaching and colouring is 
exempt."; 

II. After the Schedule, in the Note relating to General Condition(GC), the following General Condition 
shall be substituted, namely:-
General Condition(GC): 
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Any project or activity specified in category 'B' will be appraised at the Central)evel as Category' A', if 
located in whole or in part within 5 km. from the boundary of: (i) Protected areas notified under the Wildlife 
(Protection) Act, 1972 (53 of 1972); (ii) Critically polluted areas as identified by the Central Pollution Control 
Board constimted under the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) from time to 
time; (iii) Eco-sensitive areas as notified under sub-section (2) of section 3 of the Environment (Protection) 
Act, 1986, and (iv) inter-State boundaries and international boundaries; provided that for River Valley Projects 
specified in item l(c), Thermal Power Plants specified in item I (d), Industrial estates/parks/complexes/areas, 
export processing zones (EPZs), Special Economic Zones (SEZs), biotech parks, leather complexes specified in 
item 7(c) and common hazardous waste treatment, storage and disposal facilities (TSDFs) specified in item 
7( d), the appraisal shall be made at Central level even if located within 10km. 

Provided further that the requirement regarding distance of 5 km or 10 km, as the case may be, of the 
inter-State boundaries can be reduced or completely done away with by an agreement between the respective 
States or the Union Territories sharing the common boundary in case the activity does not fan within 5km or 
10 km, as the case may be of the areas mentioned at item (i), (ii) and (iii) above." 

[F. No. J-II 013/12/2013-IA-ll (I )(part)] 'i 

AJAY I\'AGI, !t. Secy. 

Note: The principal rules were pUblished in th~, Gazette or mOla, Extraurdinary, Part II, Section 3, 
Sub-section (ii) vide notification number S.O. 1533(E), dated the 14th September, 2006 and amended vide 
S.O. 1737(E) dated the 11th October, 2007, S.O. 3067(E) dated the 1st December, 2009, S.O. 695(E) dated the 
4th April, 201l, S.O. 2896(E) dated the 13th December, 2012, S.O. 674(E) dated the 13th March, 2013, 
S.O. 2559(E) dated the 22nd August, 2013, S.O. 273 I (E) dated the 9th September, 2013, S.O. 562(E) dated the 
26th February, 2014 and S.O. 637(E) dated the 28th February, 2014. 

Printed by the Manager, Governmenl of India Press, Ring Road. Mayapuri, New Delhi· I 10064 
and Published by the Controller of Publications. Delhi-l100S4. 
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lalalala----        2222616161615555]    ubZ fnYyh]ubZ fnYyh]ubZ fnYyh]ubZ fnYyh]    lkselkselkselkseokjokjokjokj]]]]    fnlEcjfnlEcjfnlEcjfnlEcj    22222222] 2014@] 2014@] 2014@] 2014@ikSikSikSikS"k"k"k"k    1111] 1936 ] 1936 ] 1936 ] 1936     
No.  2615] NEW DELHI,  MONDAY, DECEMBER 22, 2014/PAUSA 1, 1936 

पया�वरणपया�वरणपया�वरणपया�वरण    वनवनवनवन    औरऔरऔरऔर    जलवाय ुप�रवत�नजलवाय ुप�रवत�नजलवाय ुप�रवत�नजलवाय ुप�रवत�न    मं�ालयमं�ालयमं�ालयमं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नईनईनईनई    �द�ली�द�ली�द�ली�द�ली, 22, 22, 22, 22    �दस�दस�दस�दस�बर�बर�बर�बर,,,,    2014201420142014    काकाकाका....आआआआ....    3252325232523252((((अअअअ))))....————एक ��प अिधसूचना, पया�वरण (संर�ण) िनयम, 1986 के िनयम 5 के उप-िनयम (3) क� अपे�ानुसार अिधसूचना, सं.  का.आ. 1533 (अ) तारीख 14 िसत�बर, 2006 (िजसे इसम� इसके प  चात् मूल अिधसूचना कहा गया ह)ै का और संशोधन करने के िलए, सं. का.आ. 2319 (अ) तारीख  11 िसत�बर, 2014  (िजसे इसम� इसके उ" अिधसूचना कहा गया ह)ै #ारा, भारत के राजप$, असाधारण, भाग 2, खंड 3, उप-खंड (ii) म� �कािशत क� गई थी, उन सभी *ि"य+ से िजनके उससे �भािवत होने क� संभावना ह ैउ" अिधसूचना के राजप$ क� �ितयां जनता को उपल.ध होने क� तारीख से साठ /दन क� अविध के भीतर आ�ेप और सुझाव आमंि$त /कए गए थे; और उ" राजप$ क� �ितयां जनता को 11 िसत�बर, 2014 को उपल.ध करा दी गई थ3 ; और साठ /दन क� िविन5द6 ट अविध के भीतर उ8 त अिधसूचना के संबंध म� कोई आ�ेप या सुझाव �ा; त नह3 =ए ह> ; अत: अब क� ?ीय सरकार, पया�वरण (संर�ण) िनयम, 1986 के िनयम 5 के उप----िनयम (3) के खंड (घ) के साथ प@ठत उ8 त पया�वरण (संर�ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उप----धारा (1) और उप----धारा (2) के खंड (vvvv)    #ारा �दA त शि8 तय+ का �योग करते =ए उ8 त अिधसूचना म� िन� निलिखत और संशोधन करती ह,ै अथा�त् :—    मूल अिधसूचना म� अनुसूची म� C तंभ (1) के अधीन भवन/संिनमा�ण प@रयोजनाएं/नगरीय और �े$ िवकास प@रयोजनाD से संबंिधत मद 8 और उपमद 8(क) तथा उपमद 8(ख) तEीन िविन5द6 ट उससे संबंिधत �िवि6 टय+ के C थान पर िन� निलिखत मद, उपमद� और �िवि6 टयां रखी जाएंगी, अथा�त् :—    

2423

sua30
Typewritten Text
ANNEXURE R12/61 [Colly]

sua30
Typewritten Text



2   THE GAZETTE OF INDIA : EXTRAORDINARY                [PART II—SEC. 3(ii)] 

 

 

((((1111)))) ((((2222)))) ((((3333)))) ((((4444)))) ((((5555)))) "8  भवन या संिनमा�ण प@रयोजनाएं या नगरीय और �े$ िवकास प@रयोजनाएं 8(क)    भवन और संिनमा�ण प@रयोजनाएं  >>>>20000 वग� मीटर और < < < < 1,50,000 वग� मीटर िनFमत �े$ इस अिधसूचना के �योजन के िलए "िनFमत �े$" को, सभी तल+ पर इकGे  िनFमत या आH छा/दत �े$ के �प म� प@रभािषत /कया गया ह ैिजसके अंतग�त बेसम�ट और अL य सेवा �े$ भी ह> िजनका भवन/संिनमा�ण प@रयोजनाD के िलए �C ताव /कया गया ह ै। 
ट� प
ट� प
ट� प
ट� पण ण ण ण 1 1 1 1 :::: प@रयोजना या काय�कलाप+ म� औNोिगक शेड, िवNालय, महािवNालय, शैि�क संC थाD के िलए छा$ावास शािमल नह3 ह+गे Oकतु ऐसे भवन भरणीय पया�वरणीय �बंधन ठोस और ?व अपिश6 ट �बंधन, वषा� जल संर�ण का सुिन  चय कर�ग े और वे पुन: च/Qत सामिRय+ जैसे भC म Sट+ का उपयोग कर सक� ग े।     
ट� प
ट� प
ट� प
ट� पण ण ण ण 2 2 2 2 :::: """"साधारण शतT"""" लागू नह3 ह+गी ।     8(ख)  नगरीय और �े$ िवकास प@रयोजनाएं   जो >>>>50 ह8े टेयर के �े$ और या >>>>1,50,000 वग� मीटर �े$ को कवर कर रही ह>    
इस मद के अधीन आने वाली नगरीय और �े$ िवकास प@रयोजनाD से पया�वरण िनधा�रण @रपोट� क� अपे�ा होगी और उनका िनधा�रण Uेणी """"ख1"""" प@रयोजना के �प म� /कया जाएगा ।     
ट� प
ट� प
ट� प
ट� पण ण ण ण :::: """"साधारण शतT"""" लाग ूनह3 ह+गी ।    [फा. सं. 19-2-2013-आईए. III] मनोज कुमार Vसह, संयु8 त सिचव 
ट� प
ट� प
ट� प
ट� पणणणण:::: मूल िनयम भारत के राजप$, असाधारण, भाग 2, खंड 3, उप-खंड (ii) म� अिधसूचना सं. का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 #ारा �कािशत /कए गए थे और िन� नानुसार प  चावतW संशोधन /कए गए:— 1. का.आ. 1737(अ), तारीख 11 अ8 तुबर, 2007; 2. का.आ. 3067(अ), तारीख 1 /दसंबर, 2009; 3. का.आ. 695(अ), तारीख 4 अ�ैल, 2011 4. का.आ. 2896(अ), तारीख 13 /दसंबर, 2012; 5. का.आ. 674(अ), तारीख  13 माच�, 2013; 6. का.आ. 2559(अ), तारीख 22 अगC त, 2013; 7. का.आ. 2731(अ), तारीख 9 िसतंबर,, 2013; 8. का.आ. 562(अ), तारीख  26 फरवरी, 2014; और 9. का.आ. 1599(अ), तारीख 25 जून, 2014 
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the  22nd  December,  2014 

S.O. 3252(E).—Whereas, a draft notification further to amend the notification number S.O 1555(E), dated the 

14th September, 2006 (hereinafter referred to as the principal notification), was published, as required under sub-rule (3) 

of rule 5 of the Environment (Protection) Rules, 1986 in the Gazette of India ,Extraordinary, Part II, Section 3, Sub-

section (ii) vide number S.O. 2319, (E) dated the 11th September, 2014 (hereinafter referred to as the said notification), 

inviting objections and suggestions from all persons likely to be affected thereby within a period of sixty days from the 

date on which copies of Gazette containing the said notification were made available to the public; 

And whereas, copies of the said notification were made available to the public on 11th September, 2014; 

And whereas, no objections or suggestions have been received in response to the said notification  within the 

specified period of sixty days;  

Now, therefore, in exercise of the powers conferred by Sub-section (1) and clause (v) of Sub-section (2) of 

Section 3 of the said Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the 

Environment (Protection) Rules, 1986,  the Central Government hereby makes the following amendments in the said 

notification, namely:— 

In the principal notification,  in the Schedule, under Column (1), for item 8 relating to Building/Construction 

Projects/Area Development Projects and Townships and sub-items 8 (a) and 8 (b) and the entries relating thereto, 

specified there under,  the following item, sub-items  and entries shall be substituted, namely:— 

(1) (2) (3) (4) (5) 

“8  Building or Construction projects or Area Development projects and Townships 

8 (a) 

 

 

 

 

 

Building and 

Construction 

projects 

 >20000 sq.mtrs 

and < 1,50,000 

sq. mtrs.  of 

built up area  

The term “built up area” for the purpose of this notification 

the built up or covered area on all floors put together, 

including its basement  and other service areas, which are 

proposed in the building or construction projects. 

Note 1.-  The projects or activities shall not include 

industrial shed, school, college, hostel for educational 

institution, but such buildings shall ensure sustainable 

environmental management, solid and liquid waste 

management, rain water harvesting and may use recycled 

materials such as fly ash bricks.  

Note 2.- “General Conditions” shall not apply. 

8 Townships 

and Area 

Development 

Projects 

 Covering an area 

of > 50 ha and or 

built up area > 

1,50,000 sq. mtrs 

A project of Township and Area Development Projects 

covered under this item shall require an Environment 

Assessment report and be appraised as Category ‘B1’ 

Project. 

Note.- “General Conditions” shall not apply. 

[F. No. 19-2/2013-IA-III] 

MANOJ  KUMAR SINGH, Jt. Secy.  
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Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide 

Notification Number S.O. 1533(E), dated the 14th September, 2006 and was subsequently amended as follows:— 

1. S.O. 1737 (E), dated the 11th October, 2007; 

2. S.O. 3067 (E), dated the 1st December, 2009;  

3. S.O. 695 (E), dated the 4th April, 2011;  

4. S.O. 2896 (E), dated the 13th December, 2012; 

5. S.O.674(E), dated the 13th March, 2013;  

6. S.O. 2559 (E), dated the 22nd August, 2013 ; 

7. S. O. 2731 (E), dated the 9th September, 2013;  

8. S. O. 562(E), dated the 26th February 2014; and  

9. S. O. 1599(E), dated the 25th June, 2014. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Printed by the Manager, Government of  India Press, Ring  Road,  Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 
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la-  2910] ubZ fnYyh] 'kqØokj] fnlEcj 9] 2016@vxzgk;.k 18] 1938   
No. 2910] NEW DELHI, FRIDAY,  DECEMBER 9,  2016/AGRAHAYANA 18, 1938  

पयाᭅवरण, वन और जलवाय ुपᳯरवतᭅन मंᮢ ालय 
अिधसचूना 

नई ᳰद᭨ली, 9 ᳰदस᭥ बर, 2016 
का.आ. 3999(अ).—के᭠ᮤीय सरकार ने भारत सरकार के त᭜कालीन पयाᭅवरण और वन मंᮢालय ᳇ारा पयाᭅवरण (संरᭃण) 

िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ पᳯठत पयाᭅवरण (संरᭃण) िनयम, 1986 कᳱ धारा 3 कᳱ उपधारा (1) और 
उपधारा (2) के खंड (v) के अधीन जारी कᳱ गई अिधसूचना सं᭎यांक का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 ᳇ारा यह िनदशे ᳰदया 
था ᳰक इस अिधसूचना के ᮧकाशन कᳱ तारीख से ही नवीन पᳯरयोजनाᲐ या ᳰᮓयाकलापᲂ के अपेिᭃत संिनमाᭅण या उᲦ अिधसूचना कᳱ 
अनुसूची मᱶ सूचीब᳍ िव᳒मान पᳯरयोजनाᲐ या ᳰᮓयाकलापᲂ के िव᭭तारण या आधुिनकᳱकरण के कायᭅ को, िजसमᱶ ᮧᳰᮓया या तकनीक 
और/या उ᭜पाद िम᮰ण मᱶ पᳯरवतᭅन सिहत ᭃमता मᱶ वृि᳍ ᳰकया जाना सि᭥मिलत ह,ै भारत के ᳰकसी भाग मᱶ केवल, यथाि᭭थित, के᭠ᮤीय 
सरकार या के᭠ᮤीय सरकार ᳇ारा उᲦ अिधिनयम कᳱ धारा 3 कᳱ उपधारा (3) के अधीन स᭥यक् ᱨप से गᳯठत रा᭔य ᭭तरीय पयाᭅवरण 
समाघात िनधाᭅरण ᮧािधकरण से, उसमᱶ िविन᳸द᳥ ᮧᳰᮓया के अनुसार, पूवᭅ पयाᭅवरणीय अनापिᱫ लेने के प᳟ात् ही आरंभ ᳰकया जाएगा ; 

 के᭠ᮤीय सरकार उᱫरदायी कारबार करने कᳱ सुगमता सुिनि᳟त करने के िलए कायᭅ कर रही है और भवन तथा संिनमाᭅण से᭍टर, 
जो आवास कᳱ ᳞व᭭था करने के िलए मह᭜वपूणᭅ ह,ै के िलए अनु᭄ाᲐ को सरल बना रही ह ैतथा इस ᮧयोजन के िलए शहरी ᭃेᮢ मᱶ कमजोर 
वगᭅ स᭭ता आवास उपल᭣ध कराने के ल᭯य के साथ वषᭅ 2022 तक सभी के िलए आवास कᳱ ᭭कᳱम मᱶ मह᭜वाकांᭃी ल᭯य रखा गया ह ै; 

 और उᲦ पयाᭅवरण (संरᭃण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (क) मᱶ यह उपबंिधत ह ैᳰक जब कभी के᭠ᮤीय 
सरकार यह िवचार करती ह ैᳰक ᳰकसी उ᳒ोग पर ᮧितषेध या िनबᭅ᭠धन अिधरोिपत ᳰकए जाने चािहए, तो वह अपने ऐसा करने के आशय 
कᳱ सूचना दगेी ; 

 और पयाᭅवरण (संरᭃण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ पᳯठत पयाᭅवरण (संरᭃण) िनयम, 
1986 कᳱ धारा 3 कᳱ उपधारा (1) और उपधारा (2) के खंड (च) ᳇ारा ᮧदᱫ शिᲦयᲂ का ᮧयोग करते ᱟए पयाᭅवरण समाघात िनधाᭅरण 
अिधसूचना, 2006 मᱶ संशोधन करने के िलए एक ᮧाᱨप अिधसूचना का.आ.1595(अ) तारीख 29 अᮧैल, 2016 ᳇ारा ᮧकािशत कᳱ गई 
थी, मᱶ संशोधन करने के िलए ᮧाᱨप अिधसूचना पर आᭃेप और सुझाव ऐसे सभी ᳞िᲦयᲂ से िजनके उससे ᮧभािवत होने कᳱ संभावना ह,ै 
से उᲦ अिधसूचना के भारत के राजपᮢ मᱶ ᮧकाशन कᳱ तारीख से साठ ᳰदन मᱶ आमंिᮢत ᳰकए जाते ह ै; 

 और के᭠ᮤीय सरकार ᳇ारा उपरोᲦ िन᳸द᳥ ᮧाᱨप अिधसूचना के संबंध मᱶ ᮧा᳙ सभी आᭃेपᲂ और सुझावᲂ पर स᭥यक् ᱨप से 
िवचार ᳰकया जाएगा ; 
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 अतः, अब, के᭠ᮤीय सरकार, उᲦ पयाᭅवरण (संरᭃण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ पᳯठत 
पयाᭅवरण (संरᭃण) िनयम, 1986 (1986 का 29) कᳱ धारा 3 कᳱ उपधारा (1) और उपधारा (2) मᱶ खंड (च) ᳇ारा ᮧदᱫ शिᲦयᲂ का 
ᮧयोग करते ᱟए पयाᭅवरण समाघात िनधाᭅरण अिधसूचना, 2006 मᱶ िन᳜िलिखत और संशोधन करती है, अथाᭅत् :--(I) उ᭍ त अिधसूचना 
मᱶ,-- 

(1) पैरा 13 के प᳟ात्, िन᳜िलिखत पैरा अंतः᭭थािपत ᳰकया जाएगा, अथाᭅत् :-  

 “14. िनमाᭅण उप िनयमᲂ मᱶ पयाᭅवरणीय शतᲄ का समाकलन :- 

(1) ᭭थानीय ᮧािधकाᳯरयᲂ ᳇ारा िनमाᭅण अनुमित सिहत समाकिलत पयाᭅवरणीय दशा ᮧदान कᳱ जाएगी और आकार के 
अनुसार इमारतᲂ का िनमाᭅण पᳯरिश᳥ XIV    मᱶ ᳰदए गए ल᭯य और िनगरानी यो᭏य पयाᭅवरणीय दशाᲐ के अनुसार 
ᳰकया जाएगा । 

(2) रा᭔य जो अपनी भवन उपिविधयᲂ तथा सुसंगत रा᭔य िविधयᲂ मᱶ उप पैरा (1) मᱶ िन᳸द᳥ इन ल᭯यᲂ तथा िनगरानी 
यो᭏य पयाᭅवरणीय शतᲄ को अपना रह ेह ᱹऔर भवन संिनमाᭅण के िलए ᳰदए गए अनुमोदनᲂ से उन शतᲄ को समािव᳥ 
कर रह ेहᱹ िजससे इसे िविधक ᱨप से ᮧवतᭅनीय बनाया जा सके, ᳞ि᳥क इमारतᲂ के िलए पयाᭅवरण, वन और जलवायु 
पᳯरवतᭅन मंᮢालय से अनापिᱫ कᳱ अपेᭃा नहᱭ  होगी । 

(3) रा᭔य पयाᭅवरण, वन और जलवायु पᳯरवतᭅन मंᮢालय को अपनी उपिविधयᲂ और िनयमᲂ मᱶ ऐसे ᮧ᭭तािवत पᳯरवतᭅन 
भेजᱶगे जो ᮧाᱨप कᳱ समीᭃा करेगा और सहमित देगा । 

(4) जब रा᭔य सरकारᲂ, वन और जलवायु पᳯरवतᭅन मंᮢालय ᳇ारा सहमित ᳰदए गए उपिविधयᲂ और िनयमᲂ को 
अिधसूिचत कर दतेी ह ᱹतो के᭠ᮤीय सरकार यह आदशे जारी करेगी ᳰक उन रा᭔य या ᭭थानीय ᮧािधकारी ᭃेᮢᲂ मᱶ कोई 
पृथक् पयाᭅवरणीय अनापिᱫ अपेिᭃत नहᱭ है । 

(5) ᭭थानीय ᮧािधकाᳯरयᲂ जैसे िवकास ᮧािधकरण, नगरपािलकाएं ᭭थानीय िनकायᲂ मᱶ गᳯठत पयाᭅवरण ᮧको᭬ ठ कᳱ 
िसफाᳯरशᲂ पर ᳰक᭠ ही भवनᲂ के िलए िनयत अपेᭃाᲐ के अनुसार यथा लागू ᳰकए गए समापन ᮧमाणपᮢ के जारी ᳰकए 
जाने से पूवᭅ इन पयाᭅवरणीय शतᲄ का अनुपालन ᮧमािणत करᱶगे । 

(6) रा᭔य सरकारᱶ जहां उपिविध या िनयम िवरिचत नहᱭ है, इस अिधसूचना मᱶ अिधकिथत उपबंधᲂ के अनुसार, ᳞ि᳥क 
पᳯरयोजनाᲐ के मू᭨यांकन कᳱ िव᳒मान ᮧᳰᮓया तथा इमारतᲂ और संिनमाᭅणᲂ के िलए पयाᭅवरण अनापिᱫ कᳱ मंजूरी 
का पालन करते रहᱶगे ।” 

(7) भवनᲂ मᱶ पयाᭅवरण के समावेशन के संबंध मᱶ ᮧमाणीकरण के ᮧयोजन के िलए पयाᭅवरण, वन और जलवायु पᳯरवतᭅन 
मंᮢालय सᭃम अिभकरण के मा᭟यम से अᳶहत िनमाᭅण पयाᭅवरणीय संपरीᭃक से इस अिधसूचना कᳱ अपेᭃाᲐ के 
मा᭟यम से िनमाᭅण पᳯरयोजना का मू᭨यांकन और ᮧमािणत करेगी तथा अᳶहत िनमाᭅण पयाᭅवरणीय संपरीᭃक का 
ᮧ᭜यानन के िलए ᮧᳰᮓया और उनकᳱ भूिमका पᳯरिश᳥   XV पर दी गई है । 

(8) िनमाᭅण उपिविध मᱶ पयाᭅवरण शतᲄ के समामेलन के अनुपालन मᱶ रा᭔य सरकार या ᭭थानीय ᮧािधकारी पयाᭅवरण 
ᮧको᳧ (िजसे इसमᱶ इसके प᳟ात् ᮧको᳧ कहा गया ह)ै, गठन करेगी तथा अपने ᭃेᮢािधकार मᱶ पयाᭅवरण योजना को 
सुिनि᳟त करेगा । 

(9) ᮧको᳧ इमारतᲂ के िनमाᭅण के िलए पयाᭅवरण शतᲄ के समाकिलत करने के िलए बनाए गई उपिविध और िनयमᲂ के 
अनुपालन कᳱ िनगरानी करेगा और ᮧको᳧ ᳰकसी असावधानी, यᳰद कोई ह,ै के िलए तृतीय पᭃकार संपरीᭃा ᮧᳰᮓया 
कᳱ भी अनुमित दगेा । 

(10) ᮧको᳧ ᭭थानीय ᮧािधकरणᲂ के ᮧशासिनक िनयंᮢण के अधीन कायᭅ करेगा । 

(11) ᮧको᳧ का गठन और कृ᭜य पᳯरिश᳥ xvi मᱶ ᳰदया ᱟआ ह ै। 

(12) ᭭थानीय ᮧािधकारी िनमाᭅण उपिविध मᱶ पयाᭅवरण  के संबंध मᱶ समाकलन करते समय पᳯरयोजना मᱶ उनकᳱ सरकार के 
अनुसार नीचे दी गई ᮧᳰᮓया का पालन    करेगी :- 

भवन ᮧवगᭅ ‘1’ (5000 से < 20,000 वगᭅ मीटर) 

पयाᭅवरणीय शतᲄ (पᳯरिश᳥ xiv) के अनुपालन के िलए ᭭व घोषणा ᮧᱨप और अᳶहत भवन पयाᭅवरण संपरीᭃक ᳇ारा 
ᮧमाणन ᮧाᱨप 1क के साथ पᳯरयोजना ᮧ᭭तावक ᳇ारा ᭭थीय ᮧािधकारी से िनमाᭅण के िलए अनुमित हतेु आवेदन के अलावा 
पृथक् खाते मᱶ िविन᳸द᳥ फᳱस सिहत आनलाइन ᮧ᭭तुत करेगा । उसके प᳟ात् ᭭थानीय ᮧािधकारी इसमᱶ पयाᭅवरणीय शतᲄ के 
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समावेशन के िलए िनमाᭅण अनुमित जारी करेगा तथा आवेदन के साथ ᭭व घोषणा और ᮧमाणन के आधार पर पᳯरयोजना 
आरंभ करने के िलए अनुमित दगेा । भवन के िनमाᭅऩ के समापन के प᳟ात् पᳯरयोजना ᮧ᭭तावक अᳶहत भवन पयाᭅवरण 
संपरीᭃक ᳇ारा कᳱ गई संपरीᭃा के आधार पर आनलाइन आधाᳯरत ᮧᱨप 1क को अ᳒तन करेगा तथा पुनरीिᭃत अनुपालन 
पᳯरवचन ᭭थानीय ᮧािधकारी को दगेा । 20,000 वगᭅ मीटर से कम के भवनᲂ के अननुपालन संबंधी कोई मु᳎ा िव᳒मान 
यांिᮢकᳱ के दौरान ᭭थानीय ᮧािधकारी और रा᭔य ᭭तर पर िवचार ᳰकया जाएगा । 

अ᭠य भवन ᮧवगᭅ (>20,000 वगᭅ मीटर) 

पᳯरयोजना ᮧ᭭तावक पयाᭅवरण मू᭨यांकन के िलए िविन᳸द᳥ फᳱस सिहत ᮧᱨप 1क मᱶ आनलाइन आवेदन तथा िनमाᭅण 
अनुमित के िलए अितᳯरᲦ फᳱस ᮧ᭭तुत करेगा । पयाᭅवरण मू᭨यांकन के िलए फᳱस पृथक् खाते मᱶ जमा कᳱ जाएगी । पयाᭅवरण 
ᮧको᳧ आवेदन पर कायᭅवाही करेगा और उस ᭭थानीय ᮧािधकारी मᱶ िनमाᭅण अनुमित दनेे के िलए सᭃम ᮧािधकारी के नेतृ᭜व 
वाली बैठक मᱶ ᮧ᭭तुत करेगा । सिमित पᳯरयोजना का मू᭨यांकन करेगी और पयाᭅवरण शतᲄ को िनमाᭅण अनुमित मᱶ समावेशन के 
िलए शतᭅ रखेगा । सिमित कᳱ िसफाᳯरशᲂ के प᳟ता िनमाᭅण अनुमित और पयाᭅवरण अनापिᱫ ᭭थानीय ᮧािधकारी ᳇ारा समेᳰकत 
आᱨप मᱶ जारी करेगा । 

पᳯरयोजना ᮧ᭭तावक अᳶहत िनमाᭅण पयाᭅवरण संपरीᭃक से संिनमाᭅण के समापन के प᳟ात् लागू पयाᭅवरणीय शतᱸ 
मानकᲂ के िलए पᳯरयोजना मᱶ सतत् अनुपालन के ᮧमाणपᮢ और अनुपालन आंकड़ᱶ ᮧ᭜येक पांच वषᭅ मᱶ पयाᭅवरण ᮧको᳧ को 
िन᳜िलिखत मानकᲂ पर िवशेष केि᭠ᮤत करते ᱟए ᮧ᭭तुत करेगा :- 

(क)  ऊजाᭅ ᮧयोग (सभी ऊजाᭅ ᳫोतᲂ सिहत) 

(ख)  साइट पर पुनᭅᮧयोग ऊजाᭅ ᳫोतᲂ से साइट पर उᱫपन कᳱ ऊजाᭅ 

(ग)  साइट जल ᮧयोग और अपिश᳥ जल उ᭜प᳖, उपचाᳯरत और पुuZçयुᲦ 

(घ)  साइट पर पृथकᳱकृत और उपचाᳯरत अपिश᳥ 

(ङ)  पौधारोपण और रखरखाव । 

परयोजना के पूणᭅ होने पर, ᮧको᳧ पांच वषᱮय संपरीᭃा ᳯरपोटᭅ सिहत पᳯरयोजना अनुपालन ᮧाि᭭थित कᳱ अचावक 
जांच करेगा । रा᭔य सरकारᱶ पयाᭅवरणीय शतᲄ और मानकᲂ के अननुपालन के िलए शाि᭭तयां लगाने के िलए समुिचत िविध 
अिधिनयिमत करेगी । ᮧको᳧ ᭭थानीय ᮧािधकारी शतᱸ या मानकᲂ के अननुपालन के िलए सुसंगत रा᭔य िविध के अधीन यथा लागू 
िवᱫीय शाि᭭तयᲂ कᳱ िसफाᳯरश करेगा । ᮧको᳧ कᳱ िसफाᳯरशᲂ के आधार पर ᭭थानीय ᮧािधकारी सुसंगत रा᭔य िविध के अधीन 
शाि᭭तयां अिधरोिपत करेगा । अस᭜य घोषणा या ᮧकाशन कᳱ दशा मᱶ ᮧ᭜यानन िनकाय को ᳯरपोटᭅ करेगा और ᭭थानीय िनकाय 
अᳶहत भवन पयाᭅवरण संपरीᭃकᲂ को काली सूची मᱶ डाल दगेा तथा मािलक और अᳶहत िनमाᭅण पयाᭅवरण संपरीᭃक पर िवᱫीय 
शाि᭭त लगाएगा ।  

जल (ᮧदषूण िनवारण तथा िनयंᮢण) अf/िनयम, 1974 और वायु (ᮧदषूण िनवारक तथा िनयंᮢण) अिधिनयम, 1981 
के अधीन ᭭थापन तथा ᮧचालन कᳱ सहमित रा᭔य ᮧदषूण िनयंᮢण बोडᭅ से सहमित 1,50,000 वगᭅ मीटर के िलए ᳯरहायशी 
िनमाᭅण हतेु अपेिᭃत नहᱭ होगी,''; 

(II) अनुसूची मᱶ मद 8 और उससे संबंिधत ᮧिवि᭬ टयᲂ के िलए िन᭥ निलिखत मद और ᮧिवि᭬ टयां रखी जाएंगी, अथाᭅत्:-- 
 

(1) (2) (3) (4) (5) 

“8.  भवन/योजना संिनमाᭅण/िवकास योजना और नगरीय 

8(क) भवन िनमाᭅण और 
संिनमाᭅण पᳯरयोजना 

 िनᳶमत ᭃेᮢ का > 20,000 
वगᭅ मीटर और  < 
1,50,000 वगᭅ मीटर  

इस अिधसूचना के ᮧयोजन के िलए 
“िनᳶमत ᭃेᮢ” पद, सभी तलᲂ को एक साथ 
िमलाकर िनᳶमत या आ᭒ छाᳰदत ᭃेᮢ 
िजसके अंतगᭅत उसका बेसमᱶट भी ह,ै जो 
भवन िनमाᭅण तथा संिनमाᭅण 
पᳯरयोजनाᲐ मᱶ ᮧ᭭ तािवत है । 

ᳯट᭡ पण 1- पᳯरयोजनाᲐ या ᳰᮓयाकलापᲂ के 
अंतगᭅत औ᳒ोिगक शेड, िव᭫ विव᳒ालयᲂ, 
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महािव᳒ालयᲂ, शैᭃिणक सं᭭ थाᲐ के िलए 
छाᮢावास,  

᳴कतु ऐसे भवन पोषणीय पयाᭅवरणीय 
ᮧबंधन, ठोस और तरल तथा पᳯरिश᭬ ट 14 
मᱶ दी गई शतᲄ को सुिनि᭫ चत करेगी ।  

ᳯट᭡ पण 2: साधारण शतᱸ लागू नहᱭ हᲂगी । 

ᳯट᭡ पण 3: ᳯट᭡ पण 1 मᱶ ᮧद᭜ त छूट 
᭭ थानीय ᮧािधकारी के ᭭ तर पर भवन 
अनुमित सिहत पयाᭅवरणीय मानकᲂ के 
समाकलन के प᭫ चात् औ᳒ोिगक शेड के 
िलए ही उपल᭣ ध होगी ।  

8(ख) नगरी और ᭃेᮢ 
िवकास योजनाएं 

िनᳶमत ᭃेᮢ का  > 
3,00000  वगᭅ मीटर 
या आ᭒ छाᳰदत ᭃेᮢ का  
> 150 ह᭍े टेयर  

िनᳶमत ᭃेᮢ का  >1,50000  
वगᭅ मीटर और  < 3,00000  
वगᭅ मीटर या आ᭒ छाᳰदत 
ᭃेᮢ का > 50 ह᭍े टेयर और 
<150 ह᭍े टेयर  

ᳯट᭡ पण: साधारण शतᱸ लागू नहᱭ हᲂगी  

[फा. सं.  जे-19-2/2013-आईए-III(भाग)] 

मनोज कुमार ᳲसह, संयु᭍ त सिचव 

ᳯट᭡पण: मूल अिधिनयम भारत के राजपᮢ, असाधारण, भाग II , खंड 3, उपखंड (ii) मᱶ का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 को 
ᮧकािशत ᳰकए गए थे और प᳟ा᭜वतᱮ संशोधन का.आ. 1737 (अ) तारीख 11 अᲦूबर, 2007, का.आ. 3067 (अ), तारीख 1 
ᳰदसंबर, 2009, का.आ. 695 (अ) तारीख 4 अᮧैल, 2011, का.आ. 2896 (अ) तारीख 10 ᳰदसंबर, 2012, का.आ. 574 (अ) 
तारीख 13 माचᭅ, 2011, का.आ. 2896 (अ) तारीख 13 ᳰदसंबर, 2012, का.आ. 674 (अ) तारीख 13 माचᭅ, 2013, का.आ. 
2559 (अ) तारीख 22 अग᭭त, 2013, का.आ. 2731 (अ) तारीख 9 ᳲसतबर, 2013, का.आ. 562 (अ) तारीख 26 फरवरी, 
2014, का.आ. 637 (अ) तारीख 28 फरवरी, 2014, का.आ. 1599 (अ) तारीख 25 जून, 2014, का.आ. 2600 (अ) तारीख 9 
अᲦूबर, 2014, का.आ. 3252 (अ) तारीख 22 ᳰदसंबर, 2014, का.आ. 382 (अ) तारीख 3 फरवरी, 2015 और का.आ. 811 
(अ) तारीख 23 माचᭅ, 2015, का.आ. 996 (अ) तारीख 10 अᮧैल, 2015, का.आ. 1142 (अ) तारीख 17 अᮧैल, 2015, का.आ. 
1141 (अ) तारीख 29 अᮧैल, 2015, का.आ. 1834 (अ) तारीख 6 जुलाई, 2015 और का.आ. 2572 (अ) तारीख 14 िसतंबर, 
2015, का.आ. 141 (अ) तारीख 15 जनवरी, 2016, का.आ. 190 (अ) तारीख 20 जनवरी, 2016, का.आ. 648 (अ) तारीख 3 
माचᭅ, 2016 और का.आ. 2269 (अ) तारीख 1 जुलाई, 2016 ᳇ारा ᳰकए गए ।  

पᳯरिश᭬ ट – XIV 

भवनᲂ त था िनमाᭅण के िलए पयाᭅवरणीय शतᱸ 

(᮰ेणी-'1': 5,000 से लेकर 20,000 वगᭅ मीटर से कम) 

मा᭟ यम ᮓ.सं. पयाᭅवरणीय शतᱸ 
᭭ थलाकृित तथा ᮧाकृितक 
ᮟनेेज  

1 जल के अबािधत ᮧवाह को सुिनि᳟त करने के िलए ᮧाकृितक ᮟेन ᮧणाली का रखरखाव ᳰकया 
जाना चािहए । ᳰकसी भी िनमाᭅण कायᭅ को ᭭ थल से होकर गुजरने वाले ᮧाकृितक ᮟेनेज मᱶ 
बाधा डालने कᳱ अनुमित नहᱭ दी जाएगी । नम भूिम तथा जल िनकायᲂ पर िनमाᭅण कᳱ 
अनुमित नहᱭ दी जाएगी ᮟनेेज प᳍ित का रखरखाव करने तथा वषाᭅ जल संचयन के िलए चेक 
डमै, बायो-᭭ वेल, लᱹड᭭ केप और अ᭠ य वहनीय शहरी ᮟनेेज ᮧणािलयᲂ कᳱ अनुमित ह ै।  

जल संरᭃण, वषाᭅ जल 
संचयन और भू-जल ᭭ तर 
मᱶ वृ ि᳍  

2 जल-सᭃम उप᭭ करᲂ के ᮧयोग को बढ़ावा ᳰदया जाएगा । वषाᭅ जल संचयन संबंधी स्  थानीय 
उपिनयम के उपबंधᲂ का अनुपालन ᳰकया जाएगा ।  
यᳰद ᭭ थानीय उपिनयम के उपबंध उपल᭣ ध न हᲂ, तो शहरी िवकास मंᮢालय के मॉडल भवन 
उपिनयम, 2016 के अनुसार भ᭛ डारण तथा ᳯरचाजᭅ के िलए उिचत उपबंध का अनुपालन 
ᳰकया जाएगा ।  
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वषाᭅ जल संचयन कᳱ एक योजना बनाए जाने कᳱ आव᭫ यकता ह ैिजसमᱶ ᳯरचाजᭅ बोर (ᮧ᭜ येक 
5,000 वगᭅ मीटर िनᳶमत ᭃेᮢ पर ᭠ यूनतम एक ᳯरचाजᭅ) कᳱ िसफाᳯरश कᳱ जाती ह ै। संिचत 
वषाᭅ जल के भ᭛ डारण तथा पुन:ᮧयोग को बढ़ावा ᳰदया जाना चािहए । ऐसे ᭃेᮢᲂ मᱶ जहां भू-
जल ᭭ तर को बढ़ाना ᭪ यवहायᭅ न हो, वषाᭅ जल का भ᭛ डारण और पुन:ᮧयोग ᳰकया जाना 
चािहए । सᭃम ᮧािधकारी कᳱ अनुमित के िबना भू-जल नहᱭ िनकाला जाएगा । सभी ᳯरचाजᭅ 
को उथले जलभृत तक सीिमत रखा जाना चािहए ।  

 2 (क) ᭭ थानीय भवन उपिनयमᲂ मᱶ यथा अपेिᭃत कम से कम 20% खुला ᭭ थान ᮧभावनीय होगा । 
कम से कम 50% ओपᳲनग के साथ पेवर, पेवर ᭣ लॉकᲂ, लᱹड᭭ केप इ᭜ याᳰद को ᮧभावनीय तल 
समझा जाएगा ।  

अपिश᭬ ट ᮧबंधन 3 ठोस अपिश᭬ ट: अपिश᭬ ट के पृथ᭍ करण को सुिवधाजनक बनाने के िलए ᮧ᭜ येक इकाई मᱶ तथा 
भू-तल पर अलग-अलग नम और शु᭬ क िबनᲂ कᳱ ᭪ यव᭭ था कᳱ जानी चािहए ।  
सीवेज: ऐसे ᭃेᮢᲂ मᱶ जहां नगरीय सीवेज नेटवकᭅ  नहᱭ ह,ै वहां ऑनसाइट शोधन ᮧणािलयां 
सं᭭ थािपत कᳱ जानी चािहए । लᱹड᭭ केप से एकᳱकृत होने वाली ᮧाकृितक शोधन ᮧणािलयᲂ को 
बढ़ावा ᳰदया जाएगा । जहां तक संभव हो शोिधत बिह:᮲ाव का पुन:ᮧयोग ᳰकया जाना 
चािहए । अितᳯर᭍ त शोिधत बिह:᮲ाव को सीपीसीबी ᮧितमानᲂ के अनुपालन मᱶ िन᭭ ताᳯरत 
ᳰकया जाएगा । सेि᭡टक टᱹकᲂ सिहत ऑनसाइट सीवेज शोधन से िनकले गाद को शहरी िवकास 
मंᮢालय, के᭠ ᮤ ीय लोक ᭭ वा᭭ ᭝ य और पयाᭅवरण अिभयांिᮢकᳱ संगठन (सीपीएचईईओ) के 
सीवरेज तथा सीवेज शोधन ᮧणाली मैनुअल, 2013 के अनुसार एकिᮢत, भेजना और 
िन᭭ ताᳯरत ᳰकया जाएगा ।  
ठोस अपिश᭬ ट (ᮧबंधन) िनयम, 2016 तथा ई-अपिश᭬ ट (ᮧबंधन) िनयम, 2016 और 
᭡ लाि᭭टक अपिश᭬ ट (ᮧबंधन) िनयम, 2016 का अनुपालन ᳰकया जाएगा । 

ऊजाᭅ 4 ऊजाᭅ दᭃता ᭣ यूरो के ऊजाᭅ संरᭃण भवन कोड (ईसीबीसी) का अनुपालन सुिनि᳟त ᳰकया 
जाएगा । रा᭔ यᲂ मᱶ ऐसे भवन िजनमᱶ उनके अपने ईसीबीसी अिधसूिचत ह,ᱹ उनमᱶ रा᭔ य 
ईसीबीसी का अनुपालन ᳰकया जाएगा ।  
आउटडोर तथा साझा ᭃेᮢ कᳱ ᮧकाश ᭪ यव᭭ था मᱶ लाईट एिमᳳटग डायोड (एलइᭅडी) का ᮧयोग 
होगा ।  
िडमांड लोड के 1% समतु᭨ य अथवा रा᭔ य ᭭ तरीय/᭭ थानीय भवन उपिनयमᲂ कᳱ अपेᭃा 
अनुसार िबजली उ᭜ पादन कᳱ पूᳶत करने हेतु सौर, पवन अथवा नवीकरणीय ऊजाᭅ, जो भी 
अिधक हो, कᳱ सं᭭ थापना कᳱ जाएगी ।  
वािणि᭔यक तथा सं᭭ थागत भवनᲂ कᳱ गमᭅ जल कᳱ मांग को पूरा करने के िलए अथवा ᭭ थानीय 
भवन उपिनयमᲂ कᳱ आव᭫ यकतानसुार, जो भी अिधक हो, सोलर वाटर हीᳳटग कᳱ ᭪ यव᭭ था 
कᳱ जाएगी । आवासीय भवनᲂ के िलए भी यथासंभव अपनी गमᭅ जल मांग कᳱ पूᳶत हतेु सोलर 
वाटर हीटरᲂ कᳱ िसफाᳯरश कᳱ जाती ह ै।  
भवन िडजायनᲂ मᱶ पैिसव सोलर िडजायन कᳱ संक᭨ पना शािमल कᳱ जाएगी िजसमᱶ िडजायन 
के त᭜ वᲂ जैसे भवन अिभमुखीकरण, लᱹड᭭ केᳲपग, दᭃ भवन ए᭠ वेलप, समुिचत िखड़ᳰकयᲂ कᳱ 
᭪ यव᭭ था, ᳰदन मᱶ अिधक ᮧकाश करने कᳱ ᭪ यव᭭ था मᱶ सुधार और थमᭅल मास इ᭜ याᳰद का 
ᮧयोग करके भवनᲂ मᱶ ऊजाᭅ खपत को ᭠ यूनतम ᳰकया जाता ह ै। दीवारᱶ, िखड़ᳰकयां और छत के 
यू-वॉ᭨ व ईसीबीसी िविशि᳥यᲂ के अनुसार हᲂगे। 

वायु गुणव᭜ ता तथा शोर  5 भवन और साथ ही ᭭ थल के िलए धूल, धुंआ एवं अ᭠ य वायु ᮧदषूण िनवारण के उपाय ᳰकए 
जाएंगे। इन उपायᲂ मᱶ िनमाᭅणाधीन भवन, ᭭ थल के चारᲂ ओर धूल/धूल रोकने वाली दीवारᲂ 
का िनमाᭅण (कम से कम 3 मीटर कᳱ ऊंचाई तक) के िलए आवरण मᱶ शािमल हो सकᱶ गे। 
᭡ लाᳯटक/तारपोिलन ᭭ थल से कचरा उठाने के साथ-साथ बालू, सीमᱶट, मुरᭅम मᱶ चलती ᱟई 
गाि़डयां तथा अ᭠ य िनमाᭅण सामिᮕयां धूल ᮧदषूण का कारण हो सकती है।   
साइट पर बालू, मूरᭅम, िबखरी िमᲵी, सीमᱶट भंडार को उिचत तरीके से ढक कर रखा जाएगा 
िजससे ᳰक धूल ᮧदषूण को रोका जा सके।   
िपसाई तथा प᭜ थर कटाई के िलए वेट जेट का ᮧबंध ᳰकया जाएगा। धूल को दबाने के िलए 
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िबना पटरी िबछा ᱟआ धरातल तथा िबखरी िमᲵी पर उिचत तरीके से पानी का िछड़काव 
ᳰकया जाएगा।   
िनमाᭅण तथा िव᭟ वंस सारे मलबे को उिचत तरीके से िनपटान से पहले साइट के पास इकᲶा 
ᳰकया जाएगा (तथा सड़के के ᳰकनारे ढेर या बाहर खुली जगह मᱶ इकᲶा नहᱭ) सभी िव᭟ वंस 
तथा िनमाᭅण अपिश᭬ ट को िनमाᭅण तथा िव᭟ वंस अपिश᭬ ट िनयम, 2016 के उपबंधᲂ के 
अनुसार ᮧबंिधत होगा। िनमाᭅण ᭭ थल पर कायᭅ करने वाले सभी कामगारᲂ तथा िनमाᭅण 
सामᮕी कᳱ लोᳲडग अनलोᳲडग मᱶ शािमल, िनमाᭅण सामᮕी कᳱ ढुलाई तथा िनमाᭅण के कचरे या 
धूल ᮧदषूण के ᳰकसी भी ᭃेᮢ मᱶ कायᭅ कर रहे ᭪ यिᲦ को ड᭭ ट मा᭭ क उपल᭣ ध कराया जाएगा।   
आंतᳯरक वायु गुणव᭜ ता के िलए भारत के रा᭬ ᮝीय भवन कोड के अनुसार वातायन के ᮧावधान 
तैयार ᳰकए जाएंगे।    

 5(क) डीजी सेट का ᭭ थान िनधाᭅरण तथा िनकास पाइप कᳱ ऊंचाई सीपीसीबी मानदंडᲂ के ᮧावधानᲂ 
के अनुसार होगा।   

हᳯरत ᭃेᮢ 6 ᮧित80 वगᭅ मीटर कᳱ भूिम के िलए कम से कम एक पेड़ लगाकर उसकᳱ दखेभाल कᳱ जानी 
चािहए। इस उ᳎े᭫ य के िलए िव᳒मान पेड़ᲂ कᳱ िगनती कᳱ जाएगी। दशेीय जाित के पौधᲂ को 
ᮧाथिमकता दी जानी चािहए।   

 6(क) जहां पेड़ᲂ कᳱ कटाई आव᭫ यक हो, 1:3 के अनुपात मᱶ ᮧितपूरक वृᭃारोपण अथाᭅत ᮧ᭜ येक एक 
पेड़ कᳱ कटाई के िलए 3 पौधᲂ को लगाना तथा उनका रख-रखाव करना होगा।  

 

(᮰ेणी ‘2’ : 20,000 वगᭅ मीटर से लेकर 50,000 से कम) 

मा᭟ यम ᮓम.सं. पयाᭅवरणीय शतᱸ 

᭭ थलाकृित तथा 
ᮧाकृितक जल 
िनकास  

1 जल कᳱ अबािधत धारा सुिनि᳟त करने के िलए ᮧाकृितक जल िनकास ᮧणाली का ᮧबंध होना 
चािहए।  साइट के मा᭟ यम से ᮧाकृितक जल िनकास को अवरोध करने के िलए िनमाᭅण कᳱ अनुमित 
नहᱭ होगी। नमभूिम और जल िनकायᲂ पर िनमाᭅण कᳱ अनुमित नहᱭ होगी। जल िनकास पैटनᭅ तथा 
वषाᭅ जल संचयन के िलए चेक डैम, बायो-᭭ वा᭨ स, लᱹड᭭ केप तथा अ᭠ य धारणीय शहरी जल िनकास 
ᮧणािलयᲂ (एसयूडीएस) कᳱ अनमुित होगी।   

जहां तक संभव हो सके, भवनᲂ कᳱ िडजाइन मᱶ ᮧाकृितक ᭭ थलाकृित का पालन ᳰकया जाएगा।  कम से 
कम कटाई तथा भराई होनी चािहए।    

जल संरᭃण, वषाᭅ 
जल ᳲसचाई तथा 
भूिम जल को ᳯरचाजᭅ 
करना 

2 जल संचयन, जल ᭃमता और संरᭃण के िलए एक पूणᭅ योजना तैयार कᳱ जाए।     

᭠ यून ᳰफ᭍ चर या सᱶसरᲂ वाले जल ᭃमता वाले उपकरणᲂ के उपयोग को बढ़ावा ᳰदया जाना चािहए।  

वषाᭅ संचयन के संबंध मᱶ ᭭ थानीय उप िनयम, उपबंधᲂ का पालन ᳰकया जाएगा। अगर ᭭ थानीय उप 
िनयम उपल᭣ ध नहᱭ है तो शहरी िवकास मंᮢालय का मॉडल भवन उप िनयम, 2016 के अनुसार 
भंडारण तथा ᳯरचाजᭅ के िलए पयाᭅ᭡ त ᮧावधानᲂ का पालन ᳰकया जाना चािहए।   

वषाᭅ जल संचयन योजना का िडजाइन बनाने कᳱ आव᭫ यकता है जहां 5000 वगᭅ मीटर के िनᳶमत ᭃेᮢ 
मᱶ कम से कम एक ᳯरचाजᭅ बोर हो तथा कम से कम कुल एक ᳰदन के शु᳍ जल के ᮧबंधन कᳱ भंडारण 
ᭃमता कᳱ आव᭫ यकता होगी। उन ᭃेᮢᲂ, जहां भूिमगत जल को ᳯरचाजᭅ करना संभव नहᱭ ह,ै मᱶ वषाᭅ 
जल संचयन चािहए तथा पुन: उपयोग के िलए भंडारण ᳰकया जाएगा। भूिमगत जल को सᭃम 
ᮧािधकारी के अनुमोदन के िबना नहᱭ िनकाला जाएगा।   

सभी ᳯरचाजᭅ सीिमत उथले जलभृत तक सीिमत होनी चािहए।    

 2 (क)  ᭭ थानीय भवन उप-िनयमᲂ ᳇ारा यथाअपेिᭃत खुले ᭭ थानᲂ का कम से कम 20% भाग भे᳒ होगा। 
᭠ यूनतम 50% खाली जगह, भूदृ᭫  य आᳰद सिहत हᳯरत खंड़जᲂ, खंडज ᮧखंड के उपयोग सिहत यथा 
ᮧवे᭫ य धरातल के ᱨप मᱶ िवचार ᳰकया जाएगा। 

अपिश᭬ ट ᮧबंधन 3 ठोस अपिश᭬ ट: ᮧ᭜ येक इकाई मᱶ और भू तल पर पृथक-पृथक गीले और सूखे कचरे के िड᭣ ब,े अपिश᭬ ट 
के पृथ᭍ करण को सुिवधाजनक बनाने के िलए ᮧदान ᳰकए जाएंगे।  

मलजल: अपिश᭬ ट 100% अपिश᭬ ट जल के शोधन कᳱ ᭭ थल पर मलजल शोधन ᭃमता सं᭭ थािपत कᳱ 
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जानी ह।ै शोिधत अपिश᭬ ट जल को ᭭ थल पर भूदृ᭫  य, फलᳲशग, कूᳲलग टावर और अ᭠ य ᮧयोजनाथᭅ 
पुन:ᮧयोग ᳰकया जाएगा। अितᳯर᭍ त शोिधत जल को सीपीसीबी मानकᲂ के अनुसार छोड़ा जाएगा। 
ᮧाकृितक शोधन ᮧणािलयᲂ को बढ़ावा ᳰदया जाएगा।  

सेि᭡टक टᱹको सिहत ᭭ थल पर (ऑन साईट) शोधन से अवमल का मल-िनयाᭅस और मलजल शोधन 
ᮧणाली, 2013 पर शहरी िवकास मंᮢालय, के᭠ ᮤ ीय लोक ᭭ वा᭭ ᭝ य और पयाᭅवरणीय इंजीिनयᳳरग 
संगठन (सीपीएचईईओ), के मैनुअल के अनुसार संᮕहण, ढुलाई और िनपटान ᳰकया जाएगा। ठोस 
अपिश᭬ ट (ᮧबंधन) िनयम, 2016 और ई-अपिश᭬ ट (ᮧबंधन) िनयम 2016 और ᭡ लाि᭭टक अपिश᭬ ट 
(ᮧबंधन) िनयम 2016 के ᮧावधानᲂ का अनुपालन ᳰकया जाएगा।   

 3 (क) सभी गैर-जैवᮓमणीय अपिश᭬ ट ᮧािधकृत पुनचᮓᭅ णकताᭅᲐ को सᲅपा जाएगा, िजसके िलए ᮧािधकृत 
पुनचᮓᭅ णकताᭅᲐ के साथ िलिखत मᱶ गठजोड़ ᳰकया जाना चािहए।  

 3 (ख)  जैिवक अपिश᭬ ट क᭥ पो᭭ ट/0.3 ᳰक./ᮧित ᭪ यिᲦ/ᮧितᳰदन कᳱ ᭠ यूनतम ᭃमता वाला वमᱮक᭨ चर/िपट 
सं᭭ थािपत ᳰकया जाना चािहए।   

ऊजाᭅ 4  ऊजाᭅ दᭃता ᭣ यूरो के ऊजाᭅ संरᭃण भवन कोड (ईसीबीसी) का अनुपालन सुिनि᳟त ᳰकया जाएगा। 
रा᭔ यᲂ मᱶ िजन भवनᲂ ने अपने ᭭ वयं ईसीबीसी अिधसूिचत ᳰकए ह,ᱹ वे भवन रा᭔ य ईसीबीसी का 
अनुपालन करᱶगे।  

बाहरी ᭃेᮢ और साझा ᭃेᮢ मᱶ ᮧकाश ᭪ यव᭭ था एलईडी कᳱ होगी। 

पैिसव सौर िडजाइन कᳱ संक᭨ पना, िजसमᱶ भवनो᭠ मुख, भू-दृ᭫  य िनमाᭅण, कौशलपूणᭅ भवन आवरण, 
उिचत गवाᭃीकरण, ᳰदन मᱶ उ᭠ नत ᮧकाश ᭪ यव᭭ था िडजाइन और ताप िव᳒ुत मास आᳰद का उपयोग 
करके भवनᲂ मᱶ ऊजाᭅ उपभोग ᭠ यूनतम ᳰकया जाता है, भवन िडजाइन मᱶ समावेिशत ᳰकया जाएगा। 
दीवार, िखड़कᳱ और ᱨफ-यू-वै᭨ यूज, ईसीबीसी िविनदᱷशᲂ अनुसार होनी चािहए।  

 4 (क)  भार कᳱ मांग के 1% के बराबर िव᳒ुत उ᭜ पादन अथवा रा᭔ य ᭭ तरीय/᭭ थानीय भवन उप-िनयमᲂ कᳱ 
अपेᭃानुसार जो भी अिधक हो, को पूरा करने के िलए सौर, पवन अथवा अ᭠ य नवीकरणीय ऊजाᭅ 
सं᭭ थािपत कᳱ जाएगी।  

 4 (ख) वािणि᭔यक और सं᭭ थागत भवनᲂ कᳱ गमᭅ जल कᳱ 20% मांग अथवा ᭭ थानीय भवन उप-िनयमᲂ के 
यथा अपेᭃा अनुसार, जो भी अिधक हो, को पूरा करने के िलए सौर जल तापक ᮧदान ᳰकए जाएंगे। 
आवासीय भवनᲂ को भी यथासंभव सौर जल हीटरᲂ से अपनी गमᭅपानी कᳱ मांग पूरा करने के िलए 
सुझाव ᳰदया गया ह।ै 

 4 (ग)  िनमाᭅण सामᮕी कᳱ माᮢा के कम से कम 20% माᮢा हतेु ईटᲂ, ᮧखडंᲂ और अ᭠ य िनमाᭅण सामिᮕयᲂ मᱶ 
पयाᭅवरण अनुकूलन सामᮕी का उपयोग करना अपेिᭃत होगा। इनके ᭢लाई ऐश ᲊटे, खोखली (हौलो) 
ᲊटᱶ, एएसी, ᭢लाई ऐश चूनाप᭜ थर, िज᭡ सम ᮧखंड, क᭥ ᮧै᭭ ड मृदा ᮧखंड और अ᭠ य पयाᭅवरण अनुकूल 
सामिᮕयां शािमल ह।ᱹ  

᭢लाई ऐश को समय-समय पर यथा संशोिधत िसत᭥ बर, 1999 कᳱ ᭢लाई ऐश अिधसूचना के 
ᮧावधानᲂ के अनुसार िनमाᭅण मᱶ भवन सामᮕी के ᱨप मᱶ ᮧयु᭍ त ᳰकया जाना चािहए।   

वायु गुणव᭜ ता और 
ध्  विन  

5 भवन के साथ-साथ िनमाᭅण ᭭ थल के िलए धूल कण, धुंधा और अ᭠ य वायु ᮧदषूण उपशमन उपाय 
अपनाएं जाएंगे। इन उपायᲂ मᱶ िनमाᭅणाधीन भवनᲂ के िलए ᭭ ᮓᳱन, िनमाᭅण ᭭ थल के चारᲂ ओर सतत 
धूलकण/पवन को मंद करने के िलए दीवारᲂ (कम से कम 3 मीटर ऊँची) का िनमाᭅण शािमल ह।ᱹ 
िनमाᭅण ᭭ थल मᱶ बालू, सीमᱶट, लोहबान  और अ᭠ य िनमाᭅण सामिᮕया,ं िजनके कारण ᭭ थल पर धूल 
ᮧदषूण उ᭜ प᭠ न होता ह,ै लाने वाले और िनमाᭅण ᭭ थल से डेबरी ले जाने वाले वाहनᲂ के िलए 
᭡ लाि᭭टक/ितरपाल कᳱ शीट कवर ᮧदान ᳰकए जाने चािहए।  
᭭ थल पर भ᭛ डारण ᳰकए ᱟए बालू, लोहबान, खुली मृदा, सीमᱶट को पयाᭅ᭡ त ᱨप से ढ़का होना चािहए 
ताᳰक धूलकण से ᮧदषूण कᳱ रोकथाम कᳱ जा सके।  
िनमाᭅण सामᮕी कᳱ िपसाई और प᭜ थरᲂ कᳱ कटाई के िलए वेटजेट ᮧदान ᳰकए जाएं।  
िनमाᭅण और िव᭟ वंस का सम᭭ त कचरा उिचत ढंग से िनपटान ᳰकए जाने से पूवᭅ ᭭ थल पर ही रखा 
जाएगा (सड़क अथवा बाहर खुले ᭭ थान पर ढेर नहᱭ लगाया जाएगा)। सम᭭ त िव᭟ वंस और िनमाᭅण 
अपिश᭬ ट का ᮧबंधन िनमाᭅण और िव᭟ वंस अपिश᭬ ट िनयम 2016 के ᮧावधानᲂ के अनुसार ᳰकया 
जाएगा।  
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िनमाᭅण ᭭ थल पर कायᭅरत तथा िनमाᭅण सामᮕी और िनमाᭅण कचरे को लादने, उतराने, ढुलाई अथवा 
धूल ᮧदषूण वाले ᳰकसी ᭃेᮢ मᱶ कायᭅरत सभी मजदरूᲂ को ड᭭ ट मा᭭ क उपल᭣ ध कराए जाएं।  

भीतरी वायु गुणव᭜ ता के संबंध मᱶ भारत के रा᭬ ᮝीय भवन ᮓोड के अनुसार वायुसंचार ᮧावधान ᳰकए 
जाएं। 

 5(क)  डीजी सेट का ᭭ थान और िनकास नली कᳱ ऊॅचाई सीपीसीबी मानद᭛ डᲂ के ᮧावधानᲂ के अनुसार 
होगी। 

हᳯरत आवरण  6  ᮧित 80 वगᭅफुट भूिम के िलए कम से कम एक वृᭃ लगाया जाना चािहए और उसकᳱ देख-रेख कᳱ 
जानी चािहए। इस उ᳎े᭫ य के िलए िव᳒मान वृᭃᲂ कᳱ गणना कᳱ जाएगी। ᭭ थािनक ᮧजाितयᲂ के रोपण 
को ᮧाथिमकता दी जानी चािहए।  

 6(क)  जहां वृᭃᲂ को काटे जाने कᳱ आव᭫ यकता है, 1:3 (अथाᭅत् काटे गए ᮧ᭜ येक 1 वृᭃ के िलए 3 वृᭃᲂ का 
रोपण) के अनुपात मᱶ ᮧितपूरक वनीकरण ᳰकया जाए और उसका रख-रखाव ᳰकया जाए।  

ऊपरी मृदा का 
पᳯररᭃण और पुन: 
उपयोग  

7  भवनᲂ, सड़कᲂ, पेवड ᭃेᮢᲂ और बा᳭ सेवाᲐ हतेु ᮧ᭭ तािवत ᭃेᮢᲂ से ऊपरी मृदा को 20 सेमी. कᳱ 
गहराई तक खोदा जाए।  

इसे िन᳸द᭬ ट ᭃेᮢᲂ मᱶ उपयु᭍ त तरीके से संिचत ᳰकया जाए तथा ᭭ थल पर ᮧ᭭ तािवत पेड़-पौधᲂ के 
रोपण के दौरान पुन: उपयोग ᳰकया जाए।  

पᳯरवहन  8  एमओयूडी सवᲃ᭜ तम प᳍ितयां ᳰदशा-िनदᱷश(यूआरडीपीएफआई) के अनुसार, एक ᭪ यापक मोि᭣लटी 
योजना बनाई जाए ताᳰक मोटर-सिᲯत, गैर-मोटर-सिᲯत, सावᭅजिनक और िनजी नेटवकᲂ को 
शािमल ᳰकया जा सके।  

सड़क का िडजाइन पयाᭅवरण, और उपयो᭍ ताᲐ कᳱ सुरᭃा को पयाᭅ᭡ त ᭟ यान मᱶ रखते ᱟए बनाया 
जाए। सड़क ᮧणाली का िडजाइन इन मूलभूत मापदंडᲂ के अनुसार बनाया जा सकता ह।ै  

वाहनीय और पैदल यातायात के उिचत पृथ᭍ करण से सड़कᲂ का अनुᮓम।  

यातायात शामक उपाय।  

ᮧवेश और िनकासी िबदुᲐं का उिचत िडजाइन।  

᭭ थानीय िविनयम के अनुसार पा᳼कग मानक । 

(᮰ेणी '3' : 50000 से 150000 वगᭅ मीटर) 

मा᭟ यम  ᮓ.सं.  पयाᭅवरणीय ि᭭थित  

᭭ थलाकृित और 
ᮧाकृितक  िनकासी  

1  जल का अबािधत बहाव सुिनि᳟त करने के िलए ᮧाकृितक िनकासी ᮧणाली का रख-रखाव ᳰकया 
जना चािहए। ऐसे ᳰकसी िनमाᭅण कᳱ अनुमित न दी जाए िजससे ᳰक ᭭ थल के मा᭟ यम से ᮧाकृितक 
िनकासी बािधत हो। आᮤᭅभूिम ओर जल िनकायᲂ पर ᳰकसी िनमाᭅण कᳱ अनुमित नहᱭ दी जाती ह।ै 
िनकासी पेटनᭅ को बनाए रखने तथा वषाᭅ जल संचयन के िलए चक बांध, बॉयो.᭭ वेलस, भू-दृ᭫  य, और 
अ᭠ य सतत शहरी िनकासी ᮧणािलयां (एसयूडीएस) अनुमत ह।ᱹ  

भवनᲂ का िडजाइन, जहां तक संभव हो, ᮧाकृितक ᭭ थला कृित के अनुसार बनाया जाना चािहए। पेड़ᲂ 
को काटना और िगराना ᭠ यूनतम होना चािहए।  

जल संरᭃण-वषाᭅ 
जल संचयन और भू 
जल ᳯरचाजᭅ  

2  वषाᭅ जल संचयन, जल के गुणव᭜ ता तथा संरᭃण के िलए एक पूणᭅ योजना बनाई जाए।  

वषाᭅ जल संचयन के संबंध मᱶ ᭭ थानीय उपिविध का पालन ᳰकया जाए। यᳰद ᭭ थानीय उपिविध 
उपल᭣ ध न हᲂ, तो शहरी िवकास  मंᮢालय के मॉडल भवन उपिविध, 2016 के अनुसार भंडारण और 
ᳯरचाजᭅ संबंधी उपयु᭍ त ᮧावधानᲂ का पालन ᳰकया जाए।  

एक वषाᭅ जल संचयन योजना िडजाइन ᳰकए जाने कᳱ आव᭫ यकता है जहां िनᳶमत ᭃेᮢ के ᮧित 
5,000 वगᭅ मीटर ᭠ यूनतम एक ᳯरचाजᭅ बोर और कुल ताजा जल आव᭫ यकता कᳱ ᭠ यूनतम एक ᳰदन 
कᳱ भंडारण ᭃमता का ᳯरचाजᭅ बोर ᮧदान ᳰकया जाए। ऐसे ᭃेᮢ जहां भूजल ᳯरचाजᭅ ᭪ यवहायᭅ नहᱭ ह,ै 
वहां वषाᭅ जल का संचयन और पुन:उपयोग हतेु भंडारण ᳰकया जाना चािहए। सᭃम ᮧािधकारी से 
अनुमोदन िलए िबना भूजल न िनकाला जाए।  
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सभी ᳯरचाजᭅ ऊपरी जलभृत एक सीिमत होने चािहए।  

 2 (क) ᭭ थानीय भवन उप-िनयमᲂ ᳇ारा का यथा अपेिᭃत खुले ᭭ थान कम से कम 20% ᮧवे᭫ य होगा। कम से 
कम 50% खुले ᭭ थान वाले ᮕास पेवर, पेवर ᭣ लॉक, भू-दृ᭫  य इ᭜ याᳰद को ᮧवे᭫ य सतह माना जाएगा। 

 2 (ख) जल ᳰकफायती उपकरणᲂ के ᮧयोग को बढ़ावा ᳰदया जाए। लो-᭢लो ᳰफ᭍ सरᲂ अथवा सᱶसरᲂ का ᮧयोग 
जल संरᭃण को बढ़ावा देने के िलए ᳰकया जाए।  

 2 (ग) दोहरी ᭡ लंिबग ᮧणाली के ᮧयोग ᳇ारा भूरे और काले पानी को पृथक ᳰकया जाए। ᳲसगल ᭭ टेक 
ᮧणाली के मामले मᱶ दोहरी ᭡ लंिबग ᮧणाली ᳇ारा ᭢लᳲशग के िलए अलग पुनसᲈचरण लाइनᱶ बनाई 
जायᱶगी। 

ठोस अपिश᭬ ट 
ᮧबंधन  

3 ठोस अपिश᭬ ट:  अपिश᭬ ट के अलग-अलग करने को आसान बनाने के िलए ᮧ᭜ येक इकाई और भूतल 
पर अलग-अलग गीले और सूखे कूड़े दान उपल᭣ ध कराए जांए।  

ठोस अपिश᭬ ट (ᮧबंधन) िनयम, 2016 और ई-अपिश᭬ ट (ᮧबंधन) िनयम, 2016, और ᭡ लाि᭭टक 
अपिश᭬ ट (ᮧबंधन) िनयम, 2016 के उपबंधᲂ का अनुपालन ᳰकया जाएगा।    

 3 (क) सभी गैर जैव-अवᮓमणीय अपिश᭬ ट को ᮧािधकृत पुनचᭅᮓणकताᭅᲐ के हवाले कर ᳰदया जाएगा 
िजसके िलए ᮧािधकृत पुनचᮓᭅ णकताᭅᲐ के साथ िलिखत समझौता ᳰकया जाएगा।  

 3 (ख) ᭠ यूनतम 0.3 ᳰकᮕा/व्  यिᲦ/ᳰदन कᳱ ᭃमता वाले जैिवक अपिश᭬ ट क᭥ पो᭭ टर/वमᱮक᭨ चर गड़ढे बनाए 
जायᱶगे।  

मल-जल शोधन 
संयंᮢ 

4 ᭭ थल पर 100% अपिश᭬ ट जल शोधन ᭃमता के मल-जल शोधन कᳱ अव᭭ थापना ᳰकया जाना।  
शोिधत मल-जल का पुनᮧᭅयोग ᭭ थल   पर लᱹड-᭭ कैप, ᭢लᳲशग, कूᳲलग टावर और अ᭠ य अंितम 
ᮧयो᭍ ताᲐ के िलए ᳰकया जाए। अितᳯर᭍ त शोिधत जल को केᮤीय ᮧदषूण िनयंᮢण बोडᭅ के मानकᲂ के 
अनुसार बहाया जाएगा।  ᮧाकृितक शोधन ᮧणािलयᲂ को बढ़ावा ᳰदया जाएगा।  

सेि᭡टक टᱹकᲂ सिहत साइट पर मल-जल शोधन से उ᭜ प᭠ न तलछठ को एकᮢ ᳰकया जाएगा और उसे 
शहरी िवकास मंᮢालय, कᱶ ᮤीय लोक ᭭ वा᭭ ᭝ य और मल-जल एवं मल-जल शोधन संयंᮢ, 2013 
संबंधी पयाᭅवरणीय अिभयांिᮢकᳱ संगठन (सीपीएचईईओ) मैनुअल के अनुसार ढोकर िनपटान ᳰकया 
जाएगा।  

ऊजाᭅ  5  ऊजाᭅ दᭃता ᭣ यरो के ऊजाᭅ संरᭃण भवन कोड (ईसीबीसी) का अनुपालन सुिनि᳟त ᳰकया जाएगा। 
िजन रा᭔ यᲂ ने अपना ᭭ वयं का ईसीबीसी अिधसूिचत ᳰकया ह,ै  भवन अिभक᭨ पन मᱶ रा᭔ य ईसीबीसी 
का अनुपालन करᱶगे।  

ᮧकाश ᭪ यव᭭ था बाहरी और कॉमन एᳯरया मᱶ एलईडी कᳱ होगी। 

भवन अिभक᭨ पन मᱶ भवन अनु᭭ थापन, भू-दृ᭫  यीकरण, ᮧभावी भवन िवकास, िखड़ᳰकयᲂ कᳱ समुिचत 
᭪ यव᭭ था, िजनमᱶ ᮧकाश बढ़ाने वाला अिभक᭨ पन और थमᭅल मास इ᭜ याᳰद जैसे अिभक᭨ पन त᭜ वᲂ का 
ᮧयोग करके भवन मᱶ ᭠ यूनतम ऊजाᭅ ᭎ पत वाले पैिसव सोलर अिभक᭨ पन कᳱ संक᭨ पना  को शािमल 
ᳰकया जाएगा। 

दीवार, िखड़कᳱ और छत यू-वे᭨ यूज़ ईसीबीसी िविनदᱷशᲂ के अनुसार हᲂगे।  

 5 (क)  सौर, पवन या अ᭠ य नवीकरणीय ऊजाᭅ कᳱ ᭪ यव᭭ था ताᳰक मांग भार या रा᭔ य ᭭ तरीय/᭭ थानीय भवन 
उप-िनयमᲂ या जो भी अिधक हो, के अनुसार 1% के बराबर िव᳒ुत उ᭜ पादन पूरा ᳰकया जा सके। 

 5 (ख)  ᭪ यावसाियक और सां᭭ थािनक भवनᲂ कᳱ 20% गमᭅ पानी कᳱ मांग को पूरा करने या ᭭ थानीय भवन 
उप-िनयमᲂ कᳱ आव᭫ यकता, जो भी अिधक हो, के अनुसार सोलर वाटर हीᳳटग उपल᭣ ध कराई 
जाएगी। आवासीय भवनᲂ को भी, जहां तक संभव हो, अपनी गमᭅ पानी कᳱ मांग को सोलर वाटर से 
पूरा करने कᳱ िसफाᳯरश कᳱ जाती है। 

 5 (ग)  ᲊटᲂ, ᭣ लॉ᭍ स और अ᭠ य िनमाᭅण सामᮕी मᱶ कम से कम 20% पयाᭅवरण अनुकूल सामᮕी के ᮧयोग कᳱ 
आव᭫ यकता होगी। इसमᱶ ᭢लाई ऐश, ᲊटᱶ, हॉलᲂ ᲊटᲂ, एएसी, ᭢लाई ऐश लाइम िज᭡ सम ᭣ लॉकस, 
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क᭥ ᮧे᭭ ड अथᭅ बलॉ᭍ स और अ᭠ य पयाᭅवरण अनुकूल सामᮕी शािमल होगी। 

समय-समय पर यथा संशोिधत िसतंबर, 1999 कᳱ ᭢लाई ऐश अिधसूचना के अनुसार िनमाᭅण मᱶ 
भवन सामᮕी के ᱨप मᱶ ᭢लाई ऐश का ᮧयोग ᳰकया जाना चािहए।  

जल गुणव᭜ ता और 
᭟ विन 

6 भवन और ᭭ थान मᱶ धूल, धंुआं और अ᭠ य वायु ᮧदषूण िनवारक उपाय ᳰकए जाए। इन उपायᲂ मᱶ 
िनमाᭅणाधीन भवन के िलए ᭭ ᮓᳱन, ᭭ थल के चारᲂ और सतत ᱨप से धूल/हवा रोकने वाली दीवारᱶ कम 
से कम 3 मीटर ऊंचाई कᳱ) शािमल हᱹ। ᭭ थल पर रेत, सीमᱶट, लोहबान और अ᭠ य िनमाᭅण सामᮕी, जो 
ᳰक धूल ᮧदषूण का ᮧमुख कारण ह,ै के साथ-साथ ᭭ थल से मलबे को बाहर ले जाने वाले वाहनᲂ के 
िलए ᭡ लाि᭭टक/ितरपाल के शीट कवर उपल᭣ ध कराए जाएंगे। ᮧयु᭍ त वाहनᲂ के पिहयᲂ कᳱ धुलाई कᳱ 
जाएगी। 

᭭ थल पर भ᭛ डाᳯरत रेत, लोहबान, खुली मृदा, सीमᱶट को अ᭒ छी ᮧकार से ढका जाएगा ताᳰक धूल 
ᮧदषूण को रोका जा सके।  

िपसाई और पत्  थर कटाई के िलए वेट जेट उपल᭣ ध कराया जाएगा। धलू को दबान ेके िलए क᭒ ची 
सतहᲂ और खुली मृदा पर पयाᭅ᭡ त जल िछड़काव ᳰकया जाएगा।  

सभी िनमाᭅण और िव᭟ वंस मलबे के समुिचत िनपटान (बाहर सड़कᲂ या खुले ᭭ थानᲂ पर ढेर नहᱭ 
लगाया जाएगा) से पहले, ᭭ थल पर उनका भ᭛ डारण ᳰकया जाएगा। सभी िव᭟ वंस और िनमाᭅण 
अपिश᭬ ट का, िनमाᭅण और िव᭟ वंस अपिश᭬ ट िनयम, 2016 के उपबंधᲂ के अनुसार ᮧबंधन ᳰकया 
जाएगा।  

िनमाᭅण ᭭ थल पर कायᭅरत और िनमाᭅण सामᮕी और िनमाᭅण मलबे कᳱ लदाई, उतराई और ढुलाई मᱶ 
शािमल अथवा धूल ᮧदषूण से यु᭍ त ᳰकसी भी ᭃेᮢ मᱶ कायᭅ कर रह ेसभी कामगारᲂ को धूल रोधी 
मा᭭ क उपल᭣ ध कराए जाएंगे।  

भीतरी वायु गुणव᭜ ता के िलए रा᭬ ᮝीय भारतीय भवन स ंिहता के अनुसार वातायान-᭪ यव᭭ था के 
ᮧावधान। 

 6(क) डीजी सेट का ᭭ थान और िनकास पाइप कᳱ ऊंचाई, सीपीसीबी मापदडंᲂ के उपबंधᲂ के अनुसार होगी।  

हᳯरत आवरण  7 ᮧ᭜ येक 80 वगᭅ मीटर भूिम के िलए ᭠ यूनतम 1 पेड़ लगाया जाएगा और उसका रखरखाव ᳰकया 
जाएगा। इस ᮧयोजन से मौजूदा पेड़ᲂ कᳱ िगनती कᳱ जाएगी। ᭭ थािनक ᮧजाितयᲂ लगाने को 
ᮧाथिमकता दी जानी चािहए।  

 7(क) जहां पर पेड़ᲂ को काटे जाने कᳱ आव᭫ यकता है वहां पर 1:3 के अनुपात (अथाᭅत काटे गए ᮧ᭜ येक 1 
पेड़ के िलए 3 पेड़ लगाना) मᱶ ᮧितपूरक वनीकरण ᳰकया जाएगा और रखरखाव ᳰकया जाएगा। 

ऊपरी मृदा 
पᳯररᭃण और 
पुनउपᭅयोग  

8 भवनᲂ, सड़कᲂ, प᭍ के ᭃेᮢᲂ और बाहरी सेवाᲐ के िलए ᮧ᭭ तािवत ᭃेᮢᲂ से 20 सेमी कᳱ गहराई तक 
ऊपरी मृदा को खोदा जाना चािहए। इसका िनधाᭅᳯरत ᭃेᮢᲂ मᱶ समुिचत ढंग से भ᭛ डारण ᳰकया जाना 
चािहए और ᭭ थल पर ᮧ᭭ तािवत वन᭭ पित के रोपण के दौरान इसका पुनउपᭅयोग ᳰकया जाएगा। 

पᳯरवहन  9 शहरी िवकास मंᮢालय कᳱ उ᭜ तम ᮧᳰᮓयाᲐ संबंधी ᳰदशा-िनदᱷशᲂ (यूआरडीपीएफआई) के अनुसार 
मोटरयु᭍ त, गैर-मोटरयु᭍ त, सावᭅजिनक और िनजी तंᮢᲂ को शािमल करने के िलए एक ᭪ यापक 
गितशीलता योजना तैयार कᳱ जाएगी।  

सड़कᲂ को पयाᭅवरण और ᮧयो᭍ ताᲐ कᳱ सुरᭃा पर अपेिᭃत िवचार करते ᱟए अिभकि᭨पत ᳰकया 
जाना चािहए। सड़क ᮧणाली को इन आधारभूत मानद᭛ डᲂ के साथ अिभकि᭨पत ᳰकया जा सकता है।  

1. वाहनीय और पैदल-पथ यातायात के उिचत पृथ᭍ करण के साथ सड़कᲂ का वगᱮकरण  

2. यातायात को सुचाᱨ रखने के उपाय  

3. ᮧवेश और िनकास ᳲबदᲐु का उिचत अिभक᭨ प  

4. ᭭ थानीय िविनयमन के अनुसार पा᳼कग मापदंड 
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पयाᭅवरण ᮧबंधन 
योजना  

10 उपरो᭍ त मद सं. 1 से 9 मᱶ िविन᳸द᭬ ट पयाᭅवरणीय शतᲄ का अनुपालन सुिनि᳟त करने के िलए एक 
पयाᭅवरणीय ᮧबंधन योजना (ईएमपी) तैयार और ᳰᮓयाि᭠वत कᳱ जाएगी। ईएमपी को ᳰᮓयाि᭠वत 
करने के िलए पᳯरभािषत ᳰᮓयाकलापᲂ और उ᭜ तरदािय᭜ व के साथ एक समᳶपत पयाᭅवरण िनगरानी 
ᮧको᭬ ठ कᳱ ᭭ थापना कᳱ जाएगी। यह पयाᭅवरणीय ᮧको᭬ ठ सुिनि᳟त करेगा ᳰक मलजल शोधन संयंᮢ, 
भू-दृ᭫  य िनमाᭅण, वषाᭅ-जल संचयन, ऊजाᭅ दᭃता और संरᭃण, जल दᭃता और संरᭃण, ठोस 
अपिश᭬ ट ᮧबंधन, नवीकरणीय ऊजाᭅ आᳰद जैसी पयाᭅवरण अवसंरचना ᮧचालनारत ह ैऔर अपेिᭃत 
मानकᲂ को पूरा करती ह।ै पयाᭅवरणीय ᮧको᭬ ठ, पयाᭅवरण िनगरानी और पयाᭅवरण अवसंरचना से 
संबंिधत अिभलेखᲂ का रखरखाव भी करेगा। 

 

 

पᳯरिश᭬ ट-XV 

पयाᭅवरणीय लेखा परीᭃकᲂ (यो᭏ य भवन लेखा परीᭃक) कᳱ मा᭠ यता 

 पयाᭅवरण, वन और जलवायु पᳯरवतᭅन मंᮢालय (एमओईएफसीसी) यो᭏ य अिभकरणᲂ के मा᭟ यम से यो᭏ य भवन पयाᭅवरण लेखा 
परीᭃकᲂ (᭍ यूबीईए) को मा᭠ यता देगा । यो᭏ य भवन पयाᭅवरण लेखा परीᭃक फमᭅ/संगठन अथवा वैयिᲦक िवशेष᭄ हो सकते ह,ᱹ जो 
अपेᭃाᲐ को पूरा करते ह।ᱹ मंᮢालय, भारतीय गुणव᭜ ता पᳯरषद (᭍ यूसीआई), रा᭬ ᮝीय उ᭜ पादकता पᳯरषद अथवा सरकार ᳇ारा मा᭠ यता 
ᮧा᭡ त ᳰकसी अ᭠ य संगठन के मा᭟ यम से मा᭠ यता कᳱ इस ᮧᳰᮓया को ᳰᮓयाि᭠वत करेगा। भारतीय हᳯरत भवन पᳯरषद, उजाᭅ दᭃता ᭣ यरूो 
इ᭜ याᳰद जैसे संगठन भी मा᭠ यता दनेे, ᮧिशᭃण और नवीकरण कᳱ ᮧᳰᮓया से जोड़ ेजा सकते ह।ᱹ भवन ᭃेᮢ  के िलए ᭍ यूसीआई ᳇ारा मा᭠ यता 
ᮧा᭡ त पयाᭅवरणीय परामशᱮ ᭍ यूबीईए के ᱨप मᱶ यो᭏ य हᲂगे। ᭍ यूबीईए िन᭥ निलिखत मानदडं पूरा करᱶगे। मा᭠ यता दनेे वाला ᮧािधकरण इन 
मानदंडᲂ का सुधार कर सकता ह।ै  

लेखा परीᭃक कᳱ यो᭏ यताएं :  

क.  िशᭃा: वा᭭ तुकार (िडᮕी अथवा िड᭡ लोमा), नगर िनयोजक (िडᮕी), िसिवल इंजीिनयर/मैकिनकल इंजीिनयर (िडᮕी अथवा 
िड᭡ लोमा), पयाᭅवरणीय िव᭄ान मᱶ ᭭ नातको᭜ तर अथवा मा᭠ यता कᳱ ᭭ ᭍ ीम के अनुसार कोई अ᭠ य यो᭏ यता  

ᮧिशᭃण :  

ख.  ᮧ᭜ यायन िनकाय अथवा उनके अनुमोᳰदत ᮧिशᭃण ᮧदाताᲐ ᳇ारा अिनवायᭅ ᮧिशᭃण ᳰदया जाएगा। यह मा᭠ यता कᳱ ᭭ कᳱम के 
अनुसार होगा।  

अनुभव :  

ग.  संबंिधत ᭃेᮢ मᱶ 3 वषᭅ का कायᭅ अनुभव अथवा ᭍ यूसीआई ᳇ारा मा᭠ यता ᮧा᭡ त भवन और पयाᭅवरण ᮧभाव आकलन परामशᭅदाता 
अथवा मा᭠ यता कᳱ ᭭ कᳱम के अनुसार ᳰकसी अ᭠ य ᮧकार का अनुभव मानदंड । 

अवसंरचना एवं उपकरण : 

घ.  मा᭠ यता कᳱ ᭭ कᳱम के अनुसार  

नवीकरण:  

ड.  ᮧ᭜ यायन 5 वषᲄ के िलए मा᭠ य होगा ओर ᮧ᭜ यायन ᭭ कᳱम के अंतगᭅत िवकिसत ᮧᳰᮓया के अनुसार नवीकृत ᳰकया जाएगा।  

उ᭜ तरदािय᭜ व/िशकायत िनवारण कायᭅतंᮢ: ᭍ यूबीईएएस के कायᭅ कᳱ गुणव᭜ ता के संबंध मᱶ कोई भी िशकायत ᮧ᭜ यायन िनकाय को कᳱ 
जाएगी। ᮧ᭜ यायन िनकाय िशकायत पर िवचार करेगा और काली सूची मᱶ डालने अथवा ᭪ यापक सावᭅजिनक सूचना के साथ ᮧ᭜ यायन को र᳎ 
करने सिहत उपयु᭍ त कायᭅवाही करेगा। यह द᭛ ड दनेे और काली सूची मᱶ डालने के िलए ᭭ थानीय ᮧािधकरण के ᭭ तर पर कᳱ जाने वाली 
कायᭅवाही के अलावा होगा। िविश᭬ ट िशकायत अथवा फᳱडबैक के मामले मᱶ मंᮢालय भी इस ᮧकार कᳱ कायᭅवाही कर सकता ह।ै  
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पᳯरिश᭬ ट-XVI 

᭭ थानीय ᮧािधकरण के ᭭ तर पर पयाᭅवणीय ᮧको᭬ ठ: 
 भवनᲂ मᱶ पयाᭅवरणीय शतᲄ के अनुपालन और मानीटरी को सहायता देने के िलए ᭭ थानीय ᮧािधकरण के ᭭ तर पर पयाᭅवरणीय 
ᮧको᭬ ठ कᳱ ᭭ थापना कᳱ जाएगी। यह ᮧको᭬ ठ अपने ᭃेᮢािधकार के तहत पयाᭅवरणीय आयोजना और ᭃमता िनमाᭅण मᱶ सहायता भी ᮧदान 
करेगा। इस ᮧको᭬ ठ के उ᭜ तरदािय᭜ व, इस अिधसूचना के कायाᭅ᭠ वयन कᳱ मानीटरी करना और तीसरे-पᭃकार कᳱ लेखा-परीᭃा ᮧᳰᮓया का 
अनुरᭃण करना है। यह ᮧको᭬ ठ ᭭ थानीय ᮧािधकरण के तहत संचािलत होगा।  

ᮧको᭬ ठ का संघटन : 

इस ᮧको᭬ ठ मᱶ िन᭥ निलिखत ᭃेᮢᲂ मᱶ कम से कम 3 समᳶपत ᭪ यिᲦ शािमल हᲂगे: 
क. अपिश᭬ ट ᮧबंधन (ठोस और ᮤ᭪ य) 

ख. जल संरᭃण और ᮧबंधन 
ग. िनमाᭅण सामिᮕयᲂ सिहत संसाधन कᳱ कायᭅकुशलता 
घ. ऊजाᭅ दᭃता और नवीकरणीय ऊजाᭅ 
च. वायु गुणव᭜ ता ᮧबंधन सिहत पयाᭅवरणीय आयोजना 
छ. पᳯरवहन आयोजना और ᮧबंधन  

यह ᮧको᭬ ठ समᳶपत िवशेष᭄ᲂ कᳱ आव᭫ यकता और पृ᭬ ठभूिम के अनुसार कम से कम दो बाहरी िवशेष᭄ᲂ को शािमल करेगा। स्  थानीय 
ᮧािधकरण के ᭭ तर पर मौजूदा पयाᭅवरणीय ᮧको᭬ ठᲂ को सह-योिजत और इस ᮧको᭬ ठ के िलए ᮧिशिᭃत ᳰकया जा सकता ह।ै 

िव᭜ तीय सहायता: 

 पयाᭅवरणीय शतᲄ के समाकलन और इसकᳱ मॉनीटᳳरग के िलए िनमाᭅण अनुमित हतेु कायᭅवाही शु᭨ क के साथ अितᳯर᭍ त शु᭨ क 
िलया जाएगा। ᭭ थानीय ᮧािधकरण समय-समय पर इस अितᳯर᭍ त शु᭨ क को िनधाᭅᳯरत और संशोिधत कर सकता है। इस शु᭨ क कᳱ धनरािश, 
एक पृथक बᱹक खाते मᱶ जमा ᳰकया जाएगा और िवशेष᭄ᲂ के वेतन/पाᳯर᮰िमक कᳱ आव᭫ यकता को पूरा करने और ऑनलाईन ᮧाथᭅना पᮢ कᳱ 
ᮧणाली को जारी रखने, स᭜ यापन और पयाᭅवरणीय ᮧको᭬ ठ के िलये उपयोग मᱶ लाया जाएगा। 

ᮧको᭬ ठ के कायᭅ 
1. यह ᮧको᭬ ठ अपने ᭃेᮢािधकार मᱶ उस ᭃेᮢ के पयाᭅवरण सरोकारᲂ का मू᭨ यांकन और आकलन करने के िलए उ᭜ तरदायी होगा जहा ं
िनमाᭅण कायᭅकलाप करना ᮧ᭭ तािवत ह।ै यह ᮧको᭬ ठ अपेᭃाᲐ के अनुसार अितᳯर᭍ त पयाᭅवरणीय शतᱸ िवकिसत कर सकता है और शतᲄ का 
ᮧ᭭ ताव रख सकता है। ये शतᱸ ᭃेᮢ िविश᭬ ट हो सकती ह ᱹतथा समय-समय पर पहले से अिधसूिचत कᳱ जाएंगी। ये अितᳯर᭍ त शतᱸ परामशᭅ कᳱ 
यथा ᮧᳰᮓया का अनुसरण करते ᱟए अनुमोᳰदत कᳱ जाएंगी। ये पयाᭅवरणीय शतᱸ अनुमोदन ᮧािधकारी ᳇ारा िनमाᭅण अनुमित मᱶ समेᳰकत कᳱ 
जाएंगी।  

2. आवेदन और शु᭨ क के भुगतान के िलए एक ऑन लाइन ᮧणाली बनाना तथा उसकᳱ देख-रेख करना। यह ᮧको᭬ ठ ᮧा᭡ त सभी आवेदनᲂ, 
अनुमोᳰदत पᳯरयोजनाᲐ, अनुपालन लेखापरीᭃण ᳯरपोटᭅ, ᳰकए गए औचक िनरीᭃणᲂ का एक आनलाइन डाटाबेस बनाएगा। यह ᮧको᭬ ठ 
पᳯरयोजना ᳇ारा पयाᭅवरणीय शतᲄ के अनुपालन कᳱ लोगᲂ ᳇ारा संवीᭃा के िलए अहᭅता-ᮧा᭡ त िनमाᭅण पयाᭅवरण लेखा-परीᭃकᲂ ᳇ारा दजᭅ 
लेखा-परीᭃा ᳯरपोटᲄ के ᭭ व-ᮧमाणीकरण और अनुपालन सिहत पᳯरयोजना ᭣ यौरᲂ का सावᭅजिनक ᮧकटन के िलए एक पोटᭅल बनाएगा।  

3. अहᭅता-ᮧा᭡ त िनमाᭅण लेखा-परीᭃकᲂ ᳇ारा कराई गई पयाᭅवरणीय लेखा-परीᭃा ᮧᳰᮓया के कायᭅ कᳱ िनगरानी करेगा।  

4. यह ᮧको᭬ ठ आवेदनᲂ कᳱ समीᭃा करेगा; ᭭ थानीय ᮧािधकरणᲂ को आवेदन ᮧ᭭ तुत करने के 30 ᳰदन के अंदर अितᳯर᭍ त पयाᭅवरणीय 
शतᲄ, यᳰद अपेिᭃत हो तो,  को अंितम ᱨप दगेा।  

5. यह ᮧको᭬ ठ ᭍ यूबीए के ᮧमाणीकरण, पयाᭅवरणीय शतᲄ के अनुपालन और पंच वषᱮय लेखा ᳯरपोटᭅ के िलए ᭭ थल पर जांच करने के 
िलए पᳯरयोजनाᲐ का जोिखम आधाᳯरत औचक चयन अंगीकृत करेगा। 
6. यह ᮧको᭬ ठ पᳯरयोजना ᮧ᭭ तावक ᳇ारा पयाᭅवरणीय शतᲄ के गैर-अनुपालन के िलए िव᭜ तीय अथᭅदंड के िलए ᭭ थानीय ᮧािधकरण को 
िसफाᳯरश करेगा।  

7. यह ᮧको᭬ ठ ᳰकसी भी अहᭅता-ᮧा᭡ त िनमाᭅण पयाᭅवरण लेखा-परीᭃकᲂ के िवᱨ᳍, यᳰद उनके कायᭅ मᱶ कोई ᮢुᳯट पाई जाती ह ै तो, 
ᮧ᭜ यायोजन िनकाय और ᭭ थानीय ᮧािधकरण को िसफाᳯरश करेगा।  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 9th December, 2016 

S.O. 3999(E).—Whereas, by notification of the Government of India in the erstwhile Ministry of Environment 
and Forests number S.O.1533 (E), dated the 14th September, 2006 issued under sub-section (1) read with clause (v) of 
sub-section (2) of section (3) of the Environment (Protection) Act, 1986 and clause (d) of the sub-rule (3) of rule 5 of the 
Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the 
required construction of new projects or activities or the expansion or modernisation of existing projects or activities 
listed in the Schedule to the said notification entailing the capacity addition with change in process or technology and or 
product mix shall be undertaken in any part of India only after prior environmental clearance from the Central 
Government or as the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by 
the Central Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified 
therein; 

And whereas, the said Ministry has received suggestions for ensuring Ease of Doing Responsible Business; and 
streamlining the permissions for buildings and construction sector which is important for providing houses and for this 
purpose the scheme of Housing for all by 2022 with an objective of making available affordable housing to weaker 
sections in urban area has ambitious target;  

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that, 
whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes 
or operation in any area should be imposed, it shall give notice of its intention to do so; 

And whereas, a draft notification for making amendments in the Environment Impact Assessment Notification, 
2006 issued in exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section (3) of 
the Environment (Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) 
Rules, 1986 was published, vide number S.O.1595 (E) dated the 29th April 2016, inviting objections and suggestions 
from all the persons  likely to be affected thereby, within a period of sixty days  from the date of publication of said 
notification in the Gazette of India; 

And whereas, all objections and suggestions received in response to the above mentioned draft notification have 
been duly considered by the Central Government; 

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 
of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment 
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the Environment 
Impact Assessment Notification, 2006 namely:- 

In the said Notification,- 

(I) after paragraph 13, the following paragraph shall be inserted, namely:- 

 “14 .  Integration of environmental condition in building bye-laws.-  

(1)  The integrated environmental conditions with the building permission being granted by the local 
authorities and the construction of buildings as per the size shall adhere to the objectives and 
monitorable environmental conditions as given at Appendix-XIV.  

(2)  The States adopting the objectives  and monitorable environmental conditions referred to in sub-
paragraph (1), in the building bye-laws and relevant State laws and incorporating these conditions in 
the approvals given for building construction making it legally enforceable shall not require a separate 
environmental clearance  from the Ministry of Environment, Forest and Climate Change for individual 
buildings.  

(3)  The States may forward the   proposed changes in their bye-laws and rules to the Ministry of 
Environment, Forest and Climate Change, who in turn will examine the said draft bye-laws and rules 
and convey the concurrence to the State Governments. 

(4)  When the State Governments notifies the bye-laws and rules concurred by the Ministry of 
Environment, Forest and Climate Change, the Central Government may issue an order stating that no 
separate environmental clearance is required  for buildings  to be constructed  in the States or local 
authority areas.  
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(5)  The local authorities like Development Authorities, Municipal Corporations, may certify the 
compliance of the environmental conditions prior to issuance of Completion Certificate, as applicable 
as per the requirements stipulated for such buildings based on the recommendation of the 
Environmental Cell constituted in the local authority.  

(6)  The State Governments where bye-laws or rules are not framed may continue to follow the existing 
procedure of appraisal for individual projects and grant of Environmental Clearance for buildings and 
constructions as per the provisions laid down in this notification. 

(7)  For the purpose of certification regarding incorporation of environmental conditions in buildings, 
the Ministry of Environment, Forest and Climate Change may empanel through competent agencies, 
the Qualified Building Environment Auditors (QBEAs) to assess and certify the building projects, as 
per the requirements of this notification and the procedure for accreditation of Qualified Building 
Auditors and their role as given at Appendix-XV. 

(8)  In order to implement  the integration of environmental condition in building bye-laws,  the State 
Governments or Local Authorities may constitute the Environment Cell (herein after called as Cell), for 
compliance and monitoring and to ensure environmental planning within their jurisdiction.  

(9)  The Cell shall monitor the implementation of the bye-laws and rules framed for Integration of 
environmental conditions for construction of building and the Cell may also allow the third part 
auditing process for oversight, if any.  

(10)  The Cell shall function under the administrative control of the Local Authorities.  

(11)  The composition and functions of the Cell are given at Appendix-XVI.  

(12)  The Local Authorities while integrating the environmental concerns in the building bye-laws, as 
per their size of the project, shall follow the procedure, as given below:  

BUILDINGS CATEGORY '1' (5,000 to < 20,000 Square meters) 

A Self declaration Form to comply with the environmental conditions (Appendix XIV) along with Form 1A and 
certification by the Qualified Building Environment Auditor to be submitted online by the project proponent besides 
application for building permission to the local authority along with the specified fee in separate accounts. Thereafter, the 
local authority may issue the building permission incorporating the environmental conditions in it and allow the project 
to start based on the self declaration and certification along with the application. After completion of the construction of 
the building, the project proponent may update Form 1A online based on audit done by the Qualified Building 
Environment Auditor and shall furnish the revised compliance undertaking to the local authority. Any non-compliance 
issues in buildings less than 20,000 square meters shall be dealt at the level of local body and the State through existing 
mechanism. 

OTHER BUILDINGS CATEGORIES ( ≥  20,000 Square meters) 

The project proponent may submit online application in Form 1 A alongwith specified fee for environmental 
appraisal and additional fee for building permission. The fee for environmental appraisal will be deposited in a separate 
account. The Environment Cell will process the application and present it in the meeting of the Committee headed by the 
authority competent to give building permission in that local authority. The Committee will appraise the project and 
stipulate the environmental conditions to be integrated in the building permission. After recommendations of the 
Committee, the building permission and environmental clearance will be issued in an integrated format by the local 
authority. 

The project proponent shall submit Performance Data and Certificate of Continued Compliance of the project 
for the environmental conditions parameters applicable after completion of construction from Qualified Building 
Environment Auditors every five years to the Environment Cell with special focus on the following parameters:-  

(a) Energy Use (including all energy sources). 

(b) Energy generated on site from onsite Renewable energy sources. 

(c) Water use and waste water generated, treated and reused on site. 

(d) Waste Segregated and Treated on site. 

(e) Tree plantation and maintenance. 

After completion of the project, the Cell shall randomly check the projects compliance status including the five 
years audit report. The State Governments may enact the suitable law for imposing penalties for non-compliances of the 
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environmental conditions and parameters.  The Cell shall recommend financial penalty, as applicable under relevant 
State laws for non-compliance of conditions or parameters to the local authority. On the basis of the recommendation of 
the Cell, the local authority may impose the penalty under relevant State laws. The cases of false declaration or 
certification shall be reported to the accreditation body and to the local body for blacklisting of Qualified Building 
Environment Auditors and financial penalty on the owner and Qualified Building Environment Auditors.  

No Consent to Establish and Operate under the Water (Prevention and Control of Pollution) Act, 1974 and the 
Air (Prevention and Control of Pollution) Act, 1981 will be required from the State Pollution Control Boards for 
residential buildings up to 1,50,000 square meters.”; 

(II)  In the Schedule, for item 8 and the entries relating thereto, the following item and entries shall be substituted, 
namely:- 

(1) (2) (3) (4) (5) 

“8  Building / Construction projects / Area Development projects and Townships 

8 (a) Building and 
Construction projects 

 > 20,000 sq. mtrs 
and < 1,50,000 sq. 
mtrs of built up 
area  

The term “built up area” for the purpose 
of this notification is the built up or 
covered area on all floors put together 
including its basement and other service 
areas, which are proposed in the buildings 
and construction projects. 
Note 1. The projects or activities shall not 
include industrial shed, universities, 
college, hostel for educational institutions, 
but such buildings shall ensure 
sustainable environmental management, 
solid and liquid and implement 
environmental conditions given at 
Appendix-XIV.  
Note 2.-General Condition shall not 
apply. 
Note 3.-The exemptions granted at Note 1 
will be available only for industrial shed 
after integration of environmental norms 
with building permissions at the level of 
local authority. 
 

8 (b) Townships and Area 
Development projects 

≥ 3,00,000 sq. 
mtrs of built up 
area or 
Covering an area 
≥ 150 ha 

≥1,50,000 sq. mtrs 
and < 3,00,000 sq. 
mtrs built up area 
or 
covering an area ≥ 
50 ha and < 150 
ha  

Note.- General Condition shall not 
apply”. 
 

[F. No. 19-2/2013-IA-III (Pt.)] 

MANOJ KUMAR SINGH, Jt. Secy. 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii) 
vide number S.O. 1533(E), dated the 14th September, 2006 and subsequently amended vide numbers S.O.1737(E) dated 
the 11th October, 2007, S.O. 3067(E), dated the 1st December, 2009, S.O.695(E), dated the 4th April, 2011, S.O.2896(E), 
dated the 13th December, 2012 , S.O.674(E), dated the 13th March, 2013, S.O.2559(E), dated the 22nd August, 2013, S.O. 
2731(E), dated the 9th September, 2013, S.O. 562(E), dated the 26th February, 2014, S.O.637(E), dated the 28th February, 
2014, S.O.1599(E), dated the 25th June, 2014, S.O. 2601 (E), dated 7th October, 2014, S.O. 2600(E) dated 9th October, 
2014, S.O. 3252(E) dated 22nd December, 2014, S.O. 382 (E), dated 3rd February, 2015, and S.O. 811(E), dated 23rd 
March, 2015, S.O. 996 (E) dated 10th April, 2015, S.O. 1142 (E) dated 17th April, 2015, S.O. 1141 (E) dated 29th April, 
2015, S.O. 1834(E) dated 6th July, 2015 and S.O. 2572(E) dated 14th September, 2015, S.O. 141(E) dated 15th January, 
2016, S.O. 190(E) dated 20th January, 2016, S.O. 648(E) dated 3rd March, 2016 and S.O. 2269(E) dated 1st July, 2016.  
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APPENDIX –XIV 

ENVIRONMENTAL CONDITIONS FOR BUILDINGS AND CONSTRUCTIONS 

(CATEGORY '1': 5,000 to less than 20,000 Square meters) 

MEDIUM S.N. ENVIRONMENTAL CONDITIONS 

Topography and 
Natural 

Drainage 

1 The natural drain system should be maintained for ensuring unrestricted flow of 
water. No construction shall be allowed to obstruct the natural drainage through the 
site. No construction is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed 
for maintaining the drainage pattern and to harvest rain water. 

Water 

Conservation, 

Rain Water 

Harvesting, and 
Ground Water 

Recharge 

2 Use of water efficient appliances shall be promoted. The local bye-law provisions on 
rain water harvesting should be followed.  

If local bye-law provision is not available, adequate provision for storage and 
recharge should be followed as per the Ministry of Urban Development Model 
Building Bye-Laws, 2016.  

A rain water harvesting plan needs to be designed where the recharge bores 
(minimum one recharge bore per 5,000 square meters of built up area) is 
recommended. Storage and reuse of the rain water harvested should be promoted. In 
areas where ground water recharge is not feasible, the rain water should be harvested 
and stored for reuse. The ground water shall not be withdrawn without approval from 
the Competent Authority. 

All recharge should be limited to shallow aquifer. 

 2(a) At least 20% of the open spaces as required by the local building bye-laws shall be 
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape 
etc. would be considered as pervious surface. 

Waste 

Management 

3 Solid waste: Separate wet and dry bins must be provided in each unit and at the 
ground level for facilitating segregation of waste. 

Sewage: In areas where there is no municipal sewage network, onsite treatment 
systems should be installed. Natural treatment systems which integrate with the 
landscape shall be promoted. As far as possible treated effluent should be reused. 
The excess treated effluent shall be discharged following the CPCB norms. 

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, 
conveyed and disposed as per the Ministry of Urban Development, Central Public 
Health and Environmental Engineering Organisation (CPHEEO) Manual on 
Sewerage and Sewage Treatment Systems, 2013. 

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste 
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall 
be followed. 

Energy 4 Compliance with the Energy Conservation Building Code (ECBC) of Bureau of 
Energy Efficiency shall be ensured. Buildings in the States which have notified their 
own ECBC, shall comply with the State ECBC.  

Outdoor and common area lighting shall be Light Emitting Diode (LED). 

Solar, wind or other Renewable Energy shall be installed to meet electricity 
generation equivalent to 1% of the demand load or as per the state level/ local 
building bye-laws requirement, whichever is higher.  

Solar water heating shall be provided to meet 20% of the hot water demand of the 
commercial and institutional building or as per the requirement of the local building 
bye-laws, whichever is higher. Residential buildings are also recommended to meet 
its hot water demand from solar water heaters, as far as possible.  

Concept of passive solar design that minimize energy consumption in buildings by 
using design elements, such as building orientation, landscaping, efficient building 
envelope, appropriate fenestration, increased day lighting design and thermal mass 
etc. shall be incorporated in the building design. 

Wall, window, and roof u-values shall be as per ECBC specifications. 
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Air Quality and Noise 5 Dust, smoke & other air pollution prevention measures shall be provided for the 

building as well as the site. These measures shall include screens for the building 
under construction, continuous dust/ wind breaking walls all around the site (at least 
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing 
in sand, cement, murram and other construction materials prone to causing dust 
pollution at the site as well as taking out debris from the site.  

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to 
prevent dust pollution. 

Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose 
soil shall be adequately sprinkled with water to suppress dust. 

All construction and demolition debris shall be stored at the site (and not dumped on 
the roads or open spaces outside) before they are properly disposed. All demolition 
and construction waste shall be managed as per the provisions of the Construction 
and Demolition Waste Rules 2016. All workers working at the construction site and 
involved in loading, unloading, carriage of construction material and construction 
debris or working in any area with dust pollution shall be provided with dust mask.  

For indoor air quality the ventilation provisions as per National Building Code of 
India shall be made. 

 5 (a)  The location of the DG set and exhaust pipe height shall be as per the provisions of 
the CPCB norms.  

Green Cover 6 A minimum of 1 tree for every 80 square meters of land should be planted and 
maintained. The existing trees will be counted for this purpose. Preference should be 
given to planting native species. 

 6 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e. 
planting of 3 trees for every 1 tree that is cut) shall be done and maintained. 

 

(Category '2': 20,000 to less than 50,000 Square meters) 

MEDIUM S.N. ENVIRONMENTAL CONDITIONS 

Topography and 
Natural 

Drainage 

1 The natural drain system should be maintained for ensuring unrestricted flow of 
water. No construction shall be allowed to obstruct the natural drainage through the 
site. No construction is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed 
for maintaining the drainage pattern and to harvest rain water. 

Buildings shall be designed to follow the natural topography as much as possible. 
Minimum cutting and filling should be done. 

Water 

Conservation,  

Rain Water 

Harvesting, and 

Ground Water 

Recharge 

2 A complete plan for rain water harvesting, water efficiency and conservation should 
be prepared. 

Use of water efficient appliances should be promoted with low flow fixtures or 
sensors.  

The local bye-law provisions on rain water harvesting should be followed. If local 
bye-law provision is not available, adequate provision for storage and recharge 
should be followed as per the Ministry of Urban Development Model Building Bye-
laws, 2016.  

A rain water harvesting plan needs to be designed where the recharge bores of 
minimum one recharge bore per 5,000 square meters of built up area and storage 
capacity of minimum one day of total fresh water requirement shall be provided. In 
areas where ground water recharge is not feasible, the rain water should be harvested 
and stored for reuse. The ground water shall not be withdrawn without approval from 
the Competent Authority. 

All recharge should be limited to shallow aquifer 

 2(a) At least 20% of the open spaces as required by the local building bye-laws shall be 
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape 
etc. would be considered as pervious surface. 
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Waste 

Management 

3 Solid waste: Separate wet and dry bins must be provided in each unit and at the 
ground level for facilitating segregation of waste. 

Sewage: Onsite sewage treatment of capacity of treating 100% waste water to be 
installed. Treated waste water shall be reused on site for landscape, flushing, cooling 
tower, and other end-uses.  Excess treated water shall be discharged as per CPCB 
norms. Natural treatment systems shall be promoted.  

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, 
conveyed and disposed as per the Ministry of Urban Development, Central Public 
Health and Environmental Engineering Organisation (CPHEEO) Manual on 
Sewerage and Sewage Treatment Systems, 2013. 

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste 
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall 
be followed. 

 3 (a) All non-biodegradable waste shall be handed over to authorized recyclers for which a 
written tie up must be done with the authorized recyclers. 

 3(b)  Organic waste compost/ Vermiculture pit with a minimum capacity of 0.3 kg 
/person/day must be installed. 

Energy 4 Compliance with the Energy Conservation Building Code (ECBC) of Bureau of 
Energy Efficiency shall be ensured. Buildings in the States which have notified their 
own ECBC, shall comply with the State ECBC.  

Outdoor and common area lighting shall be LED. 

Concept of passive solar design that minimize energy consumption in buildings by 
using design elements, such as building orientation, landscaping, efficient building 
envelope, appropriate fenestration, increased day lighting design and thermal mass 
etc. shall be incorporated in the building design. 

Wall, window, and roof u-values shall be as per ECBC specifications. 

 4 (a) Solar, wind or other Renewable Energy shall be installed to meet electricity 
generation equivalent to 1% of the demand load or as per the state level/ local 
building bye-laws requirement, whichever is higher.  

 4 (b) Solar water heating shall be provided to meet 20% of the hot water demand of the 
commercial and institutional building or as per the requirement of the local building 
bye-laws, whichever is higher. Residential buildings are also recommended to meet 
its hot water demand from solar water heaters, as far as possible.  

 4 (c) Use of environment friendly materials in bricks, blocks and other construction 
materials, shall be required for at least 20% of the construction material quantity.  
These include flyash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks, 
Compressed earth blocks, and other environment friendly materials.  

Fly ash should be used as building material in the construction as per the provisions 
of the Fly Ash Notification of September, 1999 as amended from time to time. 

Air Quality and 

Noise 

5 Dust, smoke & other air pollution prevention measures shall be provided for the 
building as well as the site. These measures shall include screens for the building 
under construction, continuous dust/ wind breaking walls all around the site (at least 
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing 
in sand, cement, murram and other construction materials prone to causing dust 
pollution at the site as well as taking out debris from the site.  

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to 
prevent dust pollution. 

Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose 
soil shall be adequately sprinkled with water to suppress dust. 

All construction and demolition debris shall be stored at the site (and not dumped on 
the roads or open spaces outside) before they are properly disposed. All demolition 
and construction waste shall be managed as per the provisions of the Construction 
and Demolition Waste Rules 2016. 

All workers working at the construction site and involved in loading, unloading, 
carriage of construction material and construction debris or working in any area with 
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dust pollution shall be provided with dust mask.  

For indoor air quality the ventilation provisions as per National Building Code of 
India. 

 5 (a)  The location of the DG set and exhaust pipe height shall be as per the provisions of 
the CPCB norms.  

Green Cover 6 A minimum of 1 tree for every 80 sq.mt. of land should be planted and maintained. 
The existing trees will be counted for this purpose. Preference should be given to 
planting native species. 

 6 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e. 
planting of 3 trees for every 1 tree that is cut) shall be done and maintained. 

Top Soil preservation 
and reuse 

7 Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, 
roads, paved areas, and external services.  

It should be stockpiled appropriately in designated areas and reapplied during 
plantation of the proposed vegetation on site. 

Transport 8 A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), 
shall be prepared to include motorized, non-motorized, public, and private networks.  

Road should be designed with due consideration for environment, and safety of 
users. The road system can be designed with these basic criteria. 

1. Hierarchy of roads with proper segregation of vehicular and pedestrian 
traffic. 

2. Traffic calming measures. 

3. Proper design of entry and exit points. 

4. Parking norms as per local regulation. 

 

(Category '3': 50000 to 150000 m2) 

MEDIUM S.N. ENVIRONMENTAL CONDITIONS 

Topography and 
Natural 
Drainage 

1 The natural drain system should be maintained for ensuring unrestricted flow of 
water. No construction shall be allowed to obstruct the natural drainage through the 
site. No construction is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed 
for maintaining the drainage pattern and to harvest rain water. 
Buildings shall be designed to follow the natural topography as much as possible. 
Minimum cutting and filling should be done. 

Water 
conservation - 
Rain Water 
Harvesting, and 
Ground Water 
Recharge 

2 A complete plan for rain water harvesting, water efficiency and conservation should 
be prepared. 
The local bye-law provisions on rain water harvesting should be followed. If local 
bye-law provisions are not available, adequate provision for storage and recharge 
should be followed as per the Ministry of Urban Development Model Building Bye-
laws, 2016.  
A rain water harvesting plan needs to be designed where the recharge bores of 
minimum one recharge bore per 5,000 square meters of built up area and storage 
capacity of minimum one day of total fresh water requirement shall be provided. In 
areas where ground water recharge is not feasible, the rain water should be harvested 
and stored for reuse. The ground water shall not be withdrawn without approval from 
the Competent Authority. 

All recharge should be limited to shallow aquifer. 

 2(a) At least 20% of the open spaces as required by the local building bye-laws shall be 
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape 
etc. would be considered as pervious surface. 

 2 (b) Use of water efficient appliances should be promoted. Low flow fixtures or sensors 
be used to promote water conservation. 
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 2 (c) Separation of grey and black water should be done by the use of dual plumbing 

system. In case of single stack system separate recirculation lines for flushing by 
giving dual plumbing system be done.  

Solid Waste 
Management 

3 Solid waste: Separate wet and dry bins must be provided in each unit and at the 
ground level for facilitating segregation of waste. 
The provisions of the Solid Waste (Management) Rules 2016 and the e-waste 
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall 
be followed. 

 3 (a) All non-biodegradable waste shall be handed over to authorized recyclers for which a 
written tie up must be done with the authorized recyclers. 

 3(b)  Organic waste composter/Vermiculture pit with a minimum capacity of 0.3 kg 
/person/day must be installed. 

Sewage Treatment 
Plant 

4 Onsite sewage treatment of capacity of treating 100% waste water to be installed. 
Treated waste water shall be reused on site for landscape, flushing, cooling tower, 
and other end-uses.  Excess treated water shall be discharged as per CPCB norms. 
Natural treatment systems shall be promoted.  
Sludge from the onsite sewage treatment, including septic tanks, shall be collected, 
conveyed and disposed as per the Ministry of Urban Development, Central Public 
Health and Environmental Engineering Organisation (CPHEEO) Manual on 
Sewerage and Sewage Treatment Systems, 2013. 

Energy 5 Compliance with the Energy Conservation Building Code (ECBC) of Bureau of 
Energy Efficiency shall be ensured. Buildings in the States which have notified their 
own ECBC, shall comply with the State ECBC.  
Outdoor and common area lighting shall be LED. 
Concept of passive solar design that minimize energy consumption in buildings by 
using design elements, such as building orientation, landscaping, efficient building 
envelope, appropriate fenestration, increased day lighting design and thermal mass 
etc. shall be incorporated in the building design. 
Wall, window, and roof u-values shall be as per ECBC specifications. 

 5 (a) Solar, wind or other Renewable Energy shall be installed to meet electricity 
generation equivalent to 1% of the demand load or as per the state level/ local 
building bye-laws requirement, whichever is higher. 

 5 (b) Solar water heating shall be provided to meet 20% of the hot water demand of the 
commercial and institutional building or as per the requirement of the local building 
bye-laws, whichever is higher. Residential buildings are also recommended to meet 
its hot water demand from solar water heaters, as far as possible.  

 5 (c) Use of environment friendly materials in bricks, blocks and other construction 
materials, shall be required for at least 20% of the construction material quantity.  
These include flyash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks, 
Compressed earth blocks, and other environment friendly materials.  
Fly ash should be used as building material in the construction as per the provisions 
of the Fly Ash Notification of September, 1999 as amended from time to time. 

Air Quality and 
Noise 

6 Dust, smoke & other air pollution prevention measures shall be provided for the 
building as well as the site. These measures shall include screens for the building 
under construction, continuous dust/ wind breaking walls all around the site (at least 
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing 
in sand, cement, murram and other construction materials prone to causing dust 
pollution at the site as well as taking out debris from the site. Wheel washing for the 
vehicles used be done. 
Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to 
prevent dust pollution. 
Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose 
soil shall be adequately sprinkled with water to suppress dust. 
All construction and demolition debris shall be stored at the site (and not dumped on 
the roads or open spaces outside) before they are properly disposed. All demolition 
and construction waste shall be managed as per the provisions of the Construction 
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and Demolition Waste Rules 2016. 
All workers working at the construction site and involved in loading, unloading, 
carriage of construction material and construction debris or working in any area with 
dust pollution shall be provided with dust mask.  
For indoor air quality the ventilation provisions as per National Building Code of 
India. 

 6 (a)  The location of the DG set and exhaust pipe height shall be as per the provisions of 
the CPCB norms.  

Green Cover 7 A minimum of 1 tree for every 80 sq.mt. of land should be planted and maintained. 
The existing trees will be counted for this purpose. Preference should be given to 
planting native species. 

 7 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e. 
planting of 3 trees for every 1 tree that is cut) shall be done and maintained. 

Top Soil Preservation 
and Reuse 

8 Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, 
roads, paved areas, and external services. It should be stockpiled appropriately in 
designated areas and reapplied during plantation of the proposed vegetation on site. 

Transport 9 A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), 
shall be prepared to include motorized, non-motorized, public, and private networks.  
Road should be designed with due consideration for environment, and safety of 
users. The road system can be designed with these basic criteria. 

1. Hierarchy of roads with proper segregation of vehicular and pedestrian 
traffic. 

2. Traffic calming measures. 
3. Proper design of entry and exit points. 
4. Parking norms as per local regulation. 

Environment 
Management Plan 

10 An environmental management plan (EMP) shall be prepared and implemented to 
ensure compliance with the environmental conditions specified in item number 1 to 9 
above. A dedicated Environment Monitoring Cell with defined functions and 
responsibility shall be put in place to implement the EMP. The environmental cell 
shall ensure that the environment infrastructure like Sewage Treatment Plant, 
Landscaping, Rain Water Harvesting, Energy efficiency and conservation, water 
efficiency and conservation, solid waste management, renewable energy etc. are  
kept operational and meet the required standards. The environmental cell shall also 
keep the record of environment monitoring and those related to the environment 
infrastructure. 

 

APPENDIX-XV 

Accreditation of Environmental Auditors (Qualified Building Auditors) 

The Ministry of Environment, Forest and Climate Change (MoEFCC), through qualified agencies shall accredit 
the Qualified Building Environment Auditors (QBEAs). The Qualified Building Environment Auditors could be a firm / 
organization or an individual expert, who fulfils the requirements. The Ministry will implement this process of 
accreditation through Quality Council of India (QCI), National Productivity Council or any other organization identified 
by the Government. The organizations like Indian Green Building Council, Bureau of Energy Efficiency etc. can also be 
associated in the process of accreditation, training, and renewal. The environmental consultants accredited by the QCI for 
building sector will be qualified as QBEAs. The QBEAs will meet the following criteria. The accrediting agency can 
improvise on these criteria. 

Qualifications of the Auditor:   

a. Education: Architect (Degree or Diploma), Town Planners (Degree), Civil Engineer / Mechanical 
Engineer (Degree or Diploma), PG in Environmental Science or any other qualification as per the 
scheme of the accreditation.  

Training:  

b. Mandatory training to be given by the accreditation body or their approved training providers. This will 
be as per the scheme of the accreditation. 
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Experience:  

c. At least 3 years of work experience in the related field or building sector Environment Impact 
Assessment consultants accredited by QCI or any other experience criteria as per the scheme of the 
accreditation. 

Infrastructure and equipment:  

d. As per the scheme of the accreditation 

Renewal:  

e. The accreditation will be valid for 5 years and will be renewed as per the process developed under the 
accreditation scheme. 

  Accountability/Complaint redressal mechanism: Any complaints regarding the quality of the work of QBEAs 
shall be made to the accreditation body. The accreditation body shall evaluate the complaint and take appropriate action 
including black listing or cancellation of the accreditation with wide public notice. This will be in addition to the action 
at the level of local authority for penalty and blacklisting. The Ministry can also take such action in case of specific 
complaint or feedback. 

 

APPENDIX-XVI 

Environmental Cell at the level of Local Authority: 

An Environmental Cell shall be setup at the local authority level to support compliance and monitoring of 
environmental conditions in buildings. The Cell shall also provide assistance in environmental planning and capacity 
building within their jurisdiction. The responsibility of this cell would be monitoring the implementation of this 
notification and providing an oversight to the Third-Party Auditing process. The cell will operate under the local 
authority.  

Constitution of the cell:  

The cell will comprise of at least 3 dedicated experts in following fields: 

a. Waste management (solid and liquid) 

b. Water conservation and management 

c. Resource efficiency including Building materials 

d. Energy Efficiency and renewable energy 

e. Environmental planning including air quality management. 

f. Transport planning and management. 

The Cell shall induct at least two outside experts as per the requirements and background of dedicated experts. 
Existing environmental cells at the level of local authority can be co-opted and trained for this Cell. 

Financial Support: 

An additional fee may be charged along with processing fee for building permission for integrating 
environmental conditions and it’s monitoring. The local authority can fix and revise this additional fee from time to time. 
The amount of this fee shall be deposited in a separate bank account, and used for meeting the requirement of salary / 
emoluments of experts and running the system of online application, verifications and the Environmental Cell. 

Functions of the Cell: 

1. The cell shall be responsible for assessing and appraising the environmental concerns of the area under their 
jurisdiction where building activities are proposed. The Cell can evolve and propose additional environmental conditions 
as per requirements. These conditions may be area specific and shall be notified in advance from time to time. These 
additional conditions shall be approved following a due consultation process. These environmental conditions will be 
integrated in building permissions by the sanctioning authority.  

2. Develop and maintain an online system for application and payment of fees. The Cell shall maintain an online 
database of all applications received, projects approved, the compliance audit report, random inspections made. The Cell 
shall maintain a portal for public disclosure of project details including self certification and compliance audit reports 
filed by the Qualified Building Environment Auditors for public scrutiny of compliance of environmental conditions by 
the project. 

3. Monitoring the work of Environmental Audit process carried by the Qualified Building Auditors. 
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4. The Cell shall review the applications; finalize the additional environmental conditions if required within 30 
days of the submission of the application to the local authority.  

5. The Cell shall adopt risk based random selection of projects for verifying on site for certification of QBA, 
compliance of environmental conditions and five yearly audit report.  

6. The Cell shall recommend to the local authority for financial penalty for non-compliance of environmental 
conditions by the project proponent.  

7. The Cell shall recommend to the accrediting body and the local authority against any Qualified Building 
Environment Auditor, if any lapse is found in their work.  
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and Published by the Controller of Publications, Delhi-110054. 
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No.  4519] NEW DELHI,  THURSDAY,  NOVEMBER  15,  2018/KARTIKA  24,  1940 पया�वरणपया�वरणपया�वरणपया�वरण, , , , वनवनवनवन    औरऔरऔरऔर    जलवायुजलवायुजलवायुजलवायु    प�रवत�नप�रवत�नप�रवत�नप�रवत�न    मं
ालयमं
ालयमं
ालयमं
ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 15  नव�बर, 2018     काकाकाका....आआआआ....5736(5736(5736(5736(अअअअ))))....--भारत सरकार के त�कालीन पया�वरण और वन मं�ालय क� अिधसूचना सं. का.आ. 1533(अ) तारीख  14 िसत� बर, 2006 का और संशोधन करने के िलए पया�वरण (संर)ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ प*ठत पया�वरण (संर)ण) अिधिनयम, 1986 क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) -ारा .द/ शि1य2 का .योग करते 5ए का.आ. 1132(अ), तारीख 13 माच�, 2018 -ारा .कािशत �कए गए थे, भारत के राजप� म8 उ1 अिधसूचना के .काशन क� तारीख से 60 �दन2 क� अविध के भीतर, उन 9ि1य2 के िजनके उससे .भािवत होने क� संभावना थी, आ)ेप और सुझाव आमंि�त �कए गए ह ै;   और क8 :ीय सरकार -ारा उ1 .ा;प अिधसूचना के संबंध म8 .ा< सभी आ)ेप2 और सुझाव2 पर स�यक् ;प से िवचार कर िलया गया ह ै;   अत:, अब क8 :ीय सरकार, प*ठत पया�वरण (संर)ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ प*ठत पया�वरण (संर)ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) -ारा .द/ शि1य2 का .योग करते 5ए, उ1 अिधसूचना म8 िनCिलिखत और संशोधन करती ह,ै अथा�त् :--  (i) उ1 अिधसूचना म8, पैरा 14 के Fथान पर िनCिलिखत रखा जाएगा, अथा�त् :--  "14 Fथानीय िनकाय यथा-नगरपािलका, िवकास .ािधकरण और िजला पंचायत भवन क� अनुमित दतेे समय पया�वरण प*रिFथितय2 को िनधा�*रत कर8गे, अिधसूचना का.आ. 5733(अ) तारीख  14 नव�बर, 2018 म8 िविनHद�I भवन या िनमा�ण प*रयोजना के िलए िनJम�त )े� > 20,000 वग� मीटर और < 50,000 वग� मीटर होगा तथा औNोिगक शेड, शै)िणक संFथान2, अFपताल2 और शै)िणक संFथाO के िलए िनJम�त )े� > 20,000 वग�मीटर से   < 1,50,000 वग� मीटर होगा ।" 
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2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] (ii) अनुसूची म8, मद 8 और उससे संबंिधत .िविIय2 के Fथान पर िनCिलिखत मद और .िविIयां रखी जाएंगी, अथा�त् :--  (1) (2) (3) (4) (5) "8 भवन िनमा�ण और संिनमा�ण प*रयोजनाO या )े� िवकास प*रयोजनाO और नगरी के साथ औNोिगक शेड, शै)िणक संFथान2, अFपताल2 और शै)िणक संFथान2 के िलए छा�ावास  8(क)  भवन िनमा�ण और संिनमा�ण प*रयोजना  िनJम�त )े� > 50,000 वग�मीटर से  < 1,50,000 वग�मीटर �ट�पण 1 :�ट�पण 1 :�ट�पण 1 :�ट�पण 1 : इस अिधसूचना म8 .योजन के िलए "िनJम�त )े�" पद, सभी तल2 को एक साथ िमलाकर िनJम�त या आTछा�दत )े�, िजसके अंतग�त उसका बेसम8ट भी ह,ै जो भवन िनमा�ण तथा संिनमा�ण प*रयोजनाO म8 .Fतािवत ह ै।  �ट�पण 2 :�ट�पण 2 :�ट�पण 2 :�ट�पण 2 : प*रयोजनाO या �Uयाकलाप2 के अंतग�त औNोिगक शेड, औNोिगक संFथान, अFपताल और शै)िणक संFथान2 के िलए छा�ावास नहV आएंगे ।  �ट�पण 3:�ट�पण 3:�ट�पण 3:�ट�पण 3: साधारण शतW लागू नहV होगी ।  8(ख)  नगरी और )े� िवकास प*रयोजनाO के साथ-साथ शै)िणक संFथाO के िलए औNोिगक शेड, शै)िणक संFथाएं, अFपताल तथा शै)िणक संFथान2 के िलए छा�ावास  
 िनJम�त )े� का < 1,50,000 वग�मीटर )े� और या आTछा�दत )े� का > 50 हXेटेयर 

इस मद के अधीन आTछा�दत बोड� नगरी प*रयोजना और )े�ीय िवकास प*रयोजना के िलए पया�वरण िनधा�रण िFथित और 'बी' प*रयोजना Yेणी के ;प म8 आंकन ।  *टZपण : साधारण शतW लागू नहV होगी ।  
[फा. सं. 3-49/2017-आईए.III-पीटी] िजगमेट टकपा, संयु1 सिचव  �ट� प�ट� प�ट� प�ट� पणणणण : मूल िनयम, भारत के राजप�, असाधारण, भाग II, खंड 3 उपखंड (ii) म8 का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 म8 .कािशत �कए गए थे और त�प^ात् िनCिलिखत सं_याO के -ारा संशोिधत �कए गए :--  1. का.आ. 1949(अ), तारीख 13 नव� बर, 2006; 2. का.आ. 1737(अ), तारीख 11 अX तूबर, 2007;  3. का.आ. 3067(अ), तारीख 1 �दस� बर, 2009 ;  4. का.आ. 695(अ), तारीख 4 अ.ैल, 2011 ;  5. का.आ. 156(अ), तारीख 25 जनवरी, 2012 ; 6. का.आ. 2896(अ), तारीख 13 �दस� बर, 2012 ;  7. का.आ. 674(अ),  तारीख 13 माच�, 2013 ;  8. का.आ. 2204(अ),  तारीख 19 जुलाई, 2013 ; 9. का.आ. 2555(अ),  तारीख 21 अगFत, 2013 ; 10. का.आ. 2559(अ), तारीख 22 अगF त, 2013 ;  11. का.आ. 2731(अ), तारीख 9 िसत� बर, 2013 ;  12. का.आ. 562(अ), तारीख 26 फरवरी, 2014 ;  

13. का.आ. 637(अ), तारीख 28 फरवरी, 2014 ; 14. का.आ. 1599(अ), तारीख 25 जून, 2014;  15. का.आ. 2601(अ), तारीख 7 अX तूबर, 2014 ;  16. का.आ. 2600(अ), तारीख 9 अX तूबर, 2014 ;  17. का.आ. 3252(अ), तारीख 22 �दस� बर, 2014 ;  18. का.आ. 382(अ), तारीख 3 फरवरी, 2015 ;  19. का.आ. 811(अ), तारीख 23 माच�, 2015 ;  20. का.आ. 996(अ), तारीख 10 अ.ैल, 2015 ;  21. का.आ. 1142(अ), तारीख 17 अ.ैल, 2015 ;  22. का.आ. 1141(अ), तारीख 29 अ.ैल, 2015 ;  23. का.आ. 1834(अ), तारीख 6 जुलाई, 2015 ;  24. का.आ. 2571(अ), तारीख 31 अगFत, 2015, 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 25. का.आ. 2572(अ), तारीख 14 िसत� बर, 2015,  26. का.आ. 141(अ) 15 जनवरी, 2016,  27. का.आ. 648(अ) तारीख 3 माच�, 2016 ; 28. का.आ. 2269(अ) तारीख 1 जुलाई, 2016 ;  29. का.आ. 2944(अ) तारीख 14 िसत� बर, 2016 ; 
30. का.आ. 3518(अ), तारीख 23 नव� बर, 2016 ;   31. का.आ. 3999(अ), तारीख 9 �दस� बर, 2016 ;  32. का.आ. 4241(अ) तारीख 30 �दस� बर, 2016 ; और  33. का.आ. 3611(अ) तारीख 25 जुलाई, 2018 ।  

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 15th November, 2018 

S.O. 5736(E).—Whereas, a draft notification further to amend the notification of the Government of India in the 

erstwhile Ministry of Environment and Forest number S.O. 1533(E) dated the 14
th

 September 2006 was published in 

exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment 

(Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 vide 

S.O. 1132(E) dated the 13th March, 2018, inviting objections and suggestions from all the persons likely to be affected 

there by, within a period of 60 days from the date of publication of the said notification in the Gazette of India;  

And whereas, all objections and suggestions received in response to the said draft notification have been duly 

considered by the Central Government; 

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 

of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the said 

notification, namely: - 

(i) in the said notification, for paragraph 14, the following shall be substituted, namely:- 

“14  Local bodies such as Municipalities, Development Authorities and District Panchayats, shall stipulate 

environmental conditions while granting building permission, for the Building or Construction projects with built-up 

area≥20,000 sq. mtrs and<50,000 sq. mtrsandindustrial sheds, educational institutions, hospitals and hostels for 

educational institutions from built-up area ≥ 20,000 sqm to <1,50,000 sq.m as specified in Notification S.O. 5733(E) 

dated 14
th

 November, 2018”. 

(ii) in the Schedule, for item 8 and the entries relating thereto, the following item and entries shall be substituted, 

namely: - 

(1) (2) (3) (4) (5)  

“8 Building or Construction projects or Area Development projects and Townships as well as for industrial 

sheds, educational institutions, hospitals and hostels for educational institutions 

 

8 (a) Building or 

Construction 

projects 

 >50,000 sq. 

mtrs. and 

<1,50,000 sq. 

mtrs.of  built-

up area 

Note-1: The term “built-up area” for the purpose 

of this notification is the built-up or covered area 

on all the floors put together including its 

basement and other service areas, which are 

proposed in the buildings or construction 

projects.Note 2: The projects or activities shall not 

include industrial sheds, educational institutions, 

hospitals and hostels for educational institutions.  

Note 3: General Conditions shall not apply. 

 

 

8 (b) Townships and 

Area 

Development 

projects as well 

as industrial 

sheds, 

 

 

≥1,50,000 sq. 

mtrs. of  built-

up area and or 

covering an 

area ≥ 50 ha. 

A project of Township and Area Development 

Projects covered under this item shall require an 

Environment Assessment Report and be appraised 

as Category ‘B1’ Project. 

Note: - General Conditions shall not apply. 
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educational 

institutions, 

hospitals and 

hostels for 

educational 

institutions 

[F. No. 3-49/2017-IA.III-Pt.] 

JIGMET TAKPA, Jt. Secy. 

  

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide 

number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers:- 

 

1. S.O. 1949 (E) dated the 13th November, 2006 

2. S.O. 1737 (E) dated the 11th October, 2007; 

3. S.O. 3067 (E) dated the 1st December, 2009;  

4. S.O. 695 (E) dated the 4th April, 2011;  

5. S.O. 156 (E) dated the 25th January, 2012; 

6. S.O. 2896 (E) dated the 13th December, 2012; 

7. S.O. 674 (E) dated the 13th March, 2013;  

8. S.O. 2204 (E) dated the 19th July 2013; 

9. S.O. 2555 (E) dated the 21st August, 2013; 

10. S.O. 2559 (E) dated the 22nd August, 2013; 

11. S.O. 2731 (E) dated the 9th September, 2013;  

12. S.O. 562 (E) dated the 26th February, 2014;  

13. S.O. 637 (E) dated the 28th February, 2014;   

14. S.O. 1599 (E) dated the 25th June, 2014; 

15. S.O. 2601 (E) dated the 7th October, 2014; 

16. S.O. 2600 (E) dated the 9th October, 2014 

17. S.O. 3252 (E) dated the 22nd December, 2014;  

18. S.O. 382 (E) dated the 3rd February, 2015; 

19. S.O. 811 (E) dated the 23rd March, 2015; 

20. S.O. 996 (E) dated the 10th April, 2015; 

21. S.O. 1142 (E) dated the 17th April, 2015; 

22. S.O. 1141 (E) dated the 29th April, 2015;  

23. S.O. 1834 (E) dated the 6th July, 2015; 

24. S.O. 2571 (E) dated the 31st August, 2015; 

25. S.O. 2572 (E) dated the 14th September, 2015; 

26. S.O. 141 (E) dated the 15th January, 2016; 

27. S.O. 648 (E) dated the 3rd March, 2016; 

28. S.O. 2269(E) dated the 1st July, 2016;  

29. S.O. 2944(E) dated the 14th September, 2016; 

30. S.O. 3518 (E) dated 23rd November 2016;  

31. S.O. 3999 (E) dated the 9th December, 2016;  

32. S.O. 4241(E) dated the 30th December, 2016; 

and 

33. S.O. 3611(E) dated the 25th July, 2018. 
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